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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL
NEW DELHI, WESTERN ZONE, BENCH AT PUNE
ORIGINAL APPLICATION NO. 17 OF 2021

Mr. Tanaji Balasaheb Gambbhire ... Applicant
Vs
Union of India through Moef & CC & Ors.

... Respondents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT
NO.6

We, Xrbia North Hinjewadi Developers Private Limited
Through Its Director Hitendra Hari Patil, aged 40 years, i.e.
Respondent No.6, having office address at 529, 1* Floor,
Mantri House, F.C. Road, Shivajinagar, Pune-411004, do

hereby solemnly affirm and state as under:

I am the Director of the Respondent No.6, having my
address as mentioned above and I am competent,
authorized, and able to depose the present Affidavit. I
have perused and made myself conversant with the

contents and record pertaining to the present Application

and 1 am otherwise, well aware of the facts and
circumstances of the present case from personal

knowledge as also office records and thus, competent to
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depose the same. I say that I am filing the present
Affidavit in Reply for the limited purpose of opposing

the reliefs as sought for by the Applicant. I crave leave to @ E{
NN
/ %‘? %5:-\5 b
2 JERNON
lc} (e d‘ ‘7;
Meedy

file a further detailed affidavit/additional affidavit along
with supporting documents if the circumstances so

warrant. | X

2. At the outset, I deny each and every averment made in
the present Application which is contrary to and/or
inconsistent with that which is stated in the present
Affidavit and humbly submit that nothing contained in
the Mémo of Application shall Be deemed to have been-
admitted by or on behalf of the Respondent No.6, merely
for want of specific traverse. I clarify and submit that the
averments made herein are in the alternative and without

prejudice to one another.

3 I state and submit that Respondent No.6 has raised issues
regarding maintainability of the present Original
Application by filing an Interlocutory Application. The
Respondent No.6 has raised the following objections

with regards maintainability of the captioned Original

Application;
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3.1. Limitation with regards filing of the captioned
Original Application;

3.2.  Locus standi of the Original Applicant;

3.3. Non-Joinder of necessary parties;

3.4. Plural remedies;

The Respondent No.6 adopts the stand taken in the said
Interim Application and submits the present reply is
made without prejudice to the contentions raised in the
IA. However, the issues of maintainability raised in the
IA have not been reproduced in the present reply to
prevent repetition and for the sake of brevity, the 1A
maybe read as a part and parcel of the present reply. In
light of the facts and law stated herein-above, the
Respondent No.6 states that this Hon’ble Court ought to
first decide the issue of maintainability and dismiss the
captioned Original Application at the threshold without
going into the merits of the Application, as the same is

not maintainable as per the extant applicable law.”

Without prejudice to the afore-said preliminary

objections, the Respondent No.6 prefers the present

269
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place the correct facts on record.

The Respondent No.6 states that on reading the
captioned Original Application in its entirety, it is clear
that the Original Applicant has raised the following

allegations gua the said project;

a) The Respondent No.6 has carried out the
construction beyond the scope of the Environment

Clearance;

b) Allegations with respect to the construction of the
said project being carried out within the blue flood
line of Pavna River and the Respondent No.6

dumping construction waste in Pavna River:

c¢) The Respondent No.6 has carried out construction
in violation to the Consent to Operate and Consent

to Establish with respect to the said project;

d) Allegations with respect to non-installation of

rain-water harvesting system;

270
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e) Allegations with respect to illegal ground water

extraction;

f) Allegations with respect to non-installation of

Solar Panels;

g)The Respondent No.6 has not carried out

plantation as per extant law;

h) Allegations with respect to sewage, waste
management system and pollution monitoring
systems.

~ 1) Allegations with respect to the non preservation of
top soil.

j) Violation of various conditions imposed by SEAC

and SEIAA

BRIEF BACKGROUNDS OF THE RESPONDENT NO.6:

7. The Respondent No.6 is M/s. Xrbia North Hinjewadi
Developers Pvt. Ltd. who is a part of the Xrbia group
which is involved in the business of Real Estate in or
around the state of Maharashtra for the last several

decades. Xrbia combines the desire for onsite amenities

‘with the need for affordability, and our townships come
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with community centres,

which housing has been defined across the world. As a\\ i_’\_l__@
part of their business, the Respondent No.6 took up
developing a purely residential project under the name
and style “Riverfront” (formerly known as Megacity) on
plot bearing Gut No. 1(p), 3(p) at Village Bebadohal,
Taluka Maval, Pune(“Said Project”). The Original
applicant has filed the captioned original application

alleging various violations of with respect to the said

project.

BRIEF BACKGROUND OF THE SAID PROJECT;

8. The Respondent No.6 has obtained the following

permissions with respect to the said project;
8.1.  On 19th June 2012, the Respondent No.6 obtained
NOC from the thren Planning Authority i.e. the

Gram Panchayat with respect to the said project.

Hereto annexed and marked as Exhibit-A is a




8.2.

8.3.

8.4.
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copy of the NOC of Gram Panchayat dated 19th

June 2012 with respect to the said project.

On 14th June 2014, the Maharashtra Pollution
Control Board issued a consent letter with respect

to the said project. Hereto annexed and marked as

 Exhibit-B is a copy of the consent letter dated

14th June 2014 issued by MPCB with respect to
the said project.

On 29th October 2014, the Authorities were
pleased to grant water irrigation permission with
r-espect to the said projéct. Hereto annexed and.
marked as Exhibit-C is a copy of the letter dated
29th October 2014 granting water irrigation

permission.

On 14th January 2015, the Authorities were
pleased to grant non-agricultural permission with
respect to the said land on which the said project is
being developed. Hereto annexed and marked as

Exhibit-D is a copy of the N.A. order dated 14th

January, 2015.

273




506 274

8.5. On 14th January 2015, the Respondent No.6

obtained sanction lay out with respect to the sai &

project. Hereto annexed and marked as Exhibf g
i
is a copy of the sanction lay out dated §

January 2015.

8.6. On 3lst March 2015, the Respondent No.6
obtained environment clearance with respect to the
said project. Hereto annexed and marked as

Exhibit-F is a copy of the environment clearance

dated 3 1st March 2015.

8.7.  On 7th June 2017, the Respondent No.6 obtained
fire NOC from PMRDA with respect to the said

project. Hereto annexed and marked as Exhibit-G

is a copy of the fire NOC dated 7th June 2017.

8.8. On 5th December 2017 the Respondent No.6
obtained part completion certificate with respect to
the said project from PMRDA. Hereto annexed

and marked as Exhibit-H is a copy of the part

completion certificate dated 5th December 2017.
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8.10.

8.11.

8.12.
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On 20th June 2018, the Planning Authority was
pleased to grant plinth checking certificate to the
Respondent No.6 with respect to the said project.
Hereto annexed and marked as Exhibit-I is a copy
of the plinth checking certificate dated 20th June

2018.

On 6th December 2018, the authorities were
pleased to issue fire NOC to the Respondent with
respect to the said project. Hereto annexed and
marked as Exhibit-J is a copy of the fire NOC

dated 6th December 2018.

On 15th December 2018, the Respondent No.6
obtained sanction lay out with respect to the said
project. Hereto annexed and marked as Exhibit-K

is a copy of the sanction lay out dated 15th

December 2018.

On [5th December 2018, the Respondent No.6

obtained commencement certificate with respect to

the said project. Hereto annexed and marked as

275
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8.13.

the said project. Hereto annexed and marked as

Exhibit-M is a copy of the of the part completion

certificate dated 20th February 2019.

8.14. On 16th December 2019, the Respondent No.6
obtained part completion certificate with respect to
the said project. Hereto annexed -and marked as
Exhibit-N 1s a copy of the part completion

certificate dated 16th December 2019.

8.15. On 4th February 2020, the MPCB was pleased to
issue consent letter to the Respondent No.6 with
respect to the said project. Hereto annexed and

marked as Exhibit-O is a copy of the consent

letter dated 4th February 2020.

8.16. On 12th June 2020 the Respondent No.6 obtained
part completion certificate with respect to the said

project. Hereto annexed and marked as Exhibit-P

10
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is a copy of the part completion certificate dated

N\ 12th June 2020.

9. The Respondent No.6 has completed the construction of
N\ ‘{ s-— . . - . . . .
j,_—f;f/ 10 buildings in the said project, obtained Occupation

Certificate, transferred/conveyed flats to the respective
594 members and has formed a society of residents of
the said society. Hereto marked and annexed as Exhibit
Q 1s a copy of the list of members/flat owners in the said

project.

- 10.  The Respondent-No. 6 has spent substantial amount of
money till date in carrying out construction of the said

project.

THE _RESPONDENT NO.6 HAS CARRIED OUT THE
CONSTRUCTION __BEYOND _THE _SCOPE _OF THE
ENVIRONMENT CLEARANCE;

11.Respondent No.6 states that in or around the year 2013,
it envisaged developing a purely residential project being
the said project on Plot bearing gut no.1(p) at Village

Bebadohal, Taluka Maval, Pune.

11

BT ot R TE L g

277




510 278

12.0n 20™ April 2013, the Respondent No.6 obtained
development permission with respect to the said project//@

/
As per the said development permission, the total b : /9

up area of the said project including FSI as well as n

FSI was about 16,629 Sq. Mtrs. As the same was be10\;v\a\\£/g -l
“t\i\f N1

e

the threshold limit of 20,000 Sq. Mtrs., beyond which
there is a requirement of obtaining environmental
clearance, the Respondent No.6 commenced construction

without obtaining Environment Clearance.

13.In or around the year 2014-2015, the permissible FSI in
| the vicinity of the s.aid project increased fr(;m 0.75 to
0.90. Accordingly, the Respondent No.6 claimed the
benefit of increase in FSI and applied for a revised
plan.Accordingly, the Respondent No.6 obtained N.A
order from the District Collector dated 14™ January
2015. As per the revised plan dated 14" January 2015,
the total proposed built up area of the said project

exceeded the threshold limit of 20,000 Sq.Mtrs.

14.0n 31" March 2015, as the proposed construction
exceeded the threshold limit of 20,000 Sq.Mtrs, the

Respondent No.6 duly applied for grant of Environment

12
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Clearance and the same was granted. It is pertinent to
note that the said Environment Clearance was granted
for a plot area 26,100 Sq.Mtrs. and for a total built up
area of 42,671 Sq.Mtrs (FSI Area 31059 sq.mtr and non-

FSl area 11612 Sq. Mtrs).

15.In around 2014-2015, the Respondent No.6 purchased
gut No.3(p) admeasuring 315 sq.mtrs. The said plot of
315 Sq. Mtrs. was included into the lay out of the said
project for the sole purpose of constructing an approach
road. It is pertinent to note that there is no construction
carried out and/or pl;oposed on the said plc;t of 315
Sq,Mtrs. (Gut No.3(p)) and the same is being used
exclusively for the purpose of developing an approach

road for the said project.

16.As the plot area was increased by 315 Sq. Mtrs., the total
area with respect to the said project became 26,415
Sq.Mtrs. As the total plot area increased from 26,100 sq.
mtrs. to 26,415 Sq.Mitrs., consequently, the built up area
also increased by from 42,671 Sq.Mtrs to 46,425

Sq.-Mtrs. The increase in | permissible built-up area

13
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resulted in an increase in the number of tenements from

699 flats to 739 flats.

said project. Accordingly, the Respondent No.6 obtained
development permission for carrying out the
construction upto 46,425 sq.mtrs. It is worth mentioning
at this juncture that the change in the plan was restricted
to the vertical design of the buildings of the said project
aﬁd the plinth of all the.buildings of the said pfoject
remained unchanged. It is further worth mentioning that
the total difference in the construction as per EC dated
31* March 2015 and the construction carried out by the
Respondent is about 5%. A detailed chart showing
difference between the configuration of the said project
with respect to Environment Clearance dated 31* March
2015 and development permission and development

permission is reproduced herein below for ready

reference;
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Details Environment PMRDA Sanction
Clearance dated | Plan Dated
31.03.2015 15.12.2018 2018

Project Location |S No. S No.1(P),3(P)
Bebadohal. Bebadohal.

Plot Area 26,100 26,415

Deductions 3,915 3962.25 (Amenity)

+ 3946 (Road)

Net Plot Area 22,185 20,207.47

FSI Area 31,059 27,933

Non FSI Area 11,612 18,976

Total Builtup | 42,671 46,909

Area

No.of Buildings 10 10

18.As the increase in the total built up area of the said
project was less than 10%, under letter dated 29"
2014

November issued by Chief Secretary of

Environment Impact Authority, Maharashtra for
regularisation of EC, the Respondent No.6 applied for
regularisation. Hereto annexed and marked as Exhibit-R
is a copy of the Letter dated 29" November 2014 issued
by the Chief Secretary of Environment Impact Authority,
Maharashtra. However, the said letter was set aside by
the Ministry of Environment and Forest on 15/07/2021.

Therefore, the Respondent No.6’s application for

regularisation was rendered redundant.

15
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19.0n 9" December 2021, the Hon'ble Supreme Court in

Civil Appeal No.7576 and 7577 of 2021 was pleased to
observe that the interim Stay Order passed by the Mad

High Court against the Office Memorandum dated

to assess on regularisation violation project can have no
application in projects in territories beyond the
jurisdiction of Madras High Court. In Effect the Office
Memorandum dated 7" July 2021 which prescribes a
Standard Operating Procedure to assess on regularisation
violation projects was held to be valid in the State of
Maharashtra. Hereto annexed and marked as Exhibit - S
is a copy of the order passed by the Hon'ble Supreme
Court dated 9™ December 2021 in Civil Appeal No.7576
and 7577 of 2021. Hereto annexed and marked as
Exhibit-T is a copy of the Office Memorandum dated -

July 2021.

20.0n 20" January 2022, the Ministry of Environment
Clearance Forest was pleased to issue an Office
Memorandum. In terms with the directions and

conclusions rendered by the Supreme Court India in its
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order dated 9" December 2021. Hereto annexed and
marked as Exhibit-U is a copy of the Office
Memorandum dated 20" January 2022 issued by the

MoEF.

21.0n 16™ February 2022, the Respondent No.6 without

prejudice to its rights and contentions applied for
regularisation of the construction carried out with respect
to the said project in terms with Office Memorandum
dated 28" January 2022, read with Office Memorandum

dated 7" July 2021 read with the order of the Hon'ble

Supreme Court dated 9™ December 2021. Hereto

annexed and marked as Exhibit-V is a copy of the
application made by Respondent No.6 for regularisation
of the construction carried out with respect to the said

project, without prejudice to its rights and contentions.

22.0n 31" March 2022, the State Expert Appraisal

Committee (“SEIAC”) was pleased to consider the said

project for grant of Environment Clearance and was

further pleased to recommend TOR to the said project.
Hereto annexed and marked as Exhibif—W is a copy of

the 137" minutes of meeting dated 31 March 2022.

17
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in the process of receiving the same.

ALLEGATIONS WITH RESPECT TO THE CONSTRUCTION
OF THE SAID PROJECT BEING CARRIED OUT WITHIN
THE BLUE FLOOD LINE OF PAVNA RIVER AND THE
RESPONDENT NO.6 DUMPING CONSTRUCTION WASTE
IN PAVNA RIVER:

24 Respondent No.6 states that the allegations with respect
to construction of the said plot falling within the blue
flood line of Pavna River is completely false, misplaced
and has been irresponsibly made by the Original
Applicant, without even attempting to verify the true and
correct facts. A bare perusal of the sanctioned lay out
plan of the said project makes it undoubtedly clear that
the construction at all places is beyond blue flood line of
river Pavna. Hereto annexed and marked as Exhibit-X is

a copy of the sanctioned lay out plan of the said project.

25.The Respondent No.6 states that the construction activity
with respecf to the said project commenced around the

year 2013. The Respondent No.6, as a matter of practice,

has used all the construction waste generated in the said -
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project within the said project itself, inter-alia to carry

AR
AT\ | | -
kRAM\‘-‘ out land filling and land scaping and other aesthetic
NKAR
wf’h?‘:/“\

ﬁ &\l/ 26.The Respondent No.6 further states that the allegations
SN
with respect to Respondent No.6 discharging water to the

Pavnariver is completely false and misplaced. The
the allegations of

Respondent No.6 states that
discharging untreated water to river Pavna is factually
incorrect as Respondent No.6 has duly provided for
Sewage Treatment Plan (“STP”), which is functional
and Respoﬁdent No.6 has been 7duly submitting 6
monthly completion report to the authorities. Therefore,
the allegation made with respect to carrying out
construction in the blue flood line of river Pavna —
dumping construction in river Pavna and discharging
untreated water into river Pavna is completely, baseless,
false, factually incorrect and contrary to the records.

Hereto marked and annexed as Exhibit-Y are copies of 6

monthly reports submitted by the Respondent No.6 with

respect to the functioning of the STP.

19 _
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occupation certificate and has conveyed the said project \%'V f\_/?
to the society. The Respondent No.6 has absolutely no
role to play with respect to the alleged discharging of

water into pavna river.

THE RESPONDENT NO.13 DOES NOT HAVE VALID
CONSENT TO OPERATE AND CONSENT TO ESTABLISH
WITH RESPECT TO THE SAID PROJECT;

28. The Respondent No.6 states that the said project is a
purely residential project. It is well settled principle of
law that the provisions relating to obtaming consent to
establish and consent to operate under the Water
(Prevention and Control of Pollution) Act, 1975 (“Water
Act”) and the Air (Prevention and Control of Pollution)
Act, 1981, (“Air Act” ) is not attracted with respect to a
pure residential project as the same is not an industry,
operation and/or process within the meaning of the
aforesaid two Acts. Therefore, there is no requirement of
obtaining Consent to Establish ‘and/(l)r Consent to

Operate with respect to pure residential projects.

20
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Without prejudice to what is stated hereinabove, the
Respondent No.6 states that the allegations with respect
to not obtaining consent to operate, consent to establish
with respect to the said project is completely false,
frivolous and baseless. The Respondent No.6 has duly
obtained Consent to Establish (“CTE”) prior to
commencing construction on 14™ June 2014. Hereto
marked and annexed as Exhibit Z is a copy of the CTE

dated 14" June 2014.

The Respondent No.6 states that it has duly obtained
Consent to Operate (“CTO”) on 4" February
2020.Hereto marked and annexed as Exhibit AA is a

copy of the CTO dated 4™ February 2020.

Therefore, the Respondent No.6 states that it has valid
and subsisting CTO as well as CTE and the allegation of

the Original Applicant with respect to the same is

completely false and bogus.

287
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1s on the face of it false, frivolous and baseless. The said
allegations shows that the Original Applicant has
casually filed the captioned Original Application only
with an intention to harass the Respondent No.6 and as a
fishing mechanism, without verifying facts. The
Respondent No.6 states that it has already installed 15
rainwater harvesting pits in respect of the said project.
Hereto marked and annexed as Exhibit-BB are copies of
photographs showing rain water harvesting pit installed
by the Respondent No.6 in the said project along with

the certificate from MEP Consultants.

ALLEGATIONS WITH RESPECT TO ILLEGAL GROUND
WATER EXTRACTION AND GRUOUND WATER TESTING:

33. Allegations with respect to ground water extraction is
completely false, frivolous and misplaced. The
Respondent No. 6 states that it has never extracted

ground water with respect to the said project. At the time -

22
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of construction, the Respondent No.6 has used tanker
water. The Respondent No.6has at all times, post the
construction phase, used the water provided by Planning
authority. Hereto marked and annexed as Exhibit- CC is
a statement of the payments made by the Respondent
No.6 to water tanker service provider. Hereto marked
and annexed as Exhibit-DD is a statement of the
payments made by the Respondent No.6 to Planning
authority as and by way of water charged. Therefore, as
the Respondent No.6 has never extracted and/or utilised
ground water, there 1s no question of the Respondent

No.13 illegally extracting ground water.

ALLEGATIONS WITH RESPECT TO NON-INSTALLATION
OF SOLAR PANELS;

34.

The Respondent No.6 states that the allegation of the
Original Applicant that the Respondent No.6 has not
provided for solar system to conserve energy completely
false, frivolous and baseless. The Respondent No.6 has
in fact, made provided for solar panels in the said

project. Hereto marked and annexed as Exhibit-EE are

23
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-
2 5/

copies of photographs showing solar panels installed by ,f ;::1. “

the Respondent No.6. ’ * 7 \f..

THE RESPONDENT NO.13 HAS NOT CARRIED 0OUT - m__
PLANTATION AS PER EXTANT LAW;

35. The Respondent No.6 states that the allegation with
regards plantation is completely false, frivolous and
baseless. The Respondent No.6 being an environment
conscious company has planted adequate trees and
plants. Hereto marked and annexed as Exhibit-FF are
copies of the photographs showing the trees and plants

planted by the Respondent No.6 in the said project.

ALLEGATIONS WITH RESPECT TO SEWAGE, WASTE
MANAGEMENT SYSTEM AND POLLUTION MONITORING
SYSTEMS.

36.The Respondent No.6 states that the allegation with
regards non installation of Sewage Treatment Plant is
completely false, frivolous and baseless. The Respondent
No.6 has duly installed Sewage Treatment Plant with
respect to the said project énd the same is functional.
Hereto marked and annexed as Exhibit-GG are copies

of the installation certificate and reports of the STP.

24.'
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ALLEGATIONS WITH RESPECT _TO __THE NON
\ . PRESERVATION OF TOP SOIL;

d/ 37.The Respondent No.6 states that the allegation with

regards non preservation of top soil is completely false,

frivolous and baseless. The Respondent No. 6, as a
matter of practise, has used the top soil for developing
the land scape in the said project. Hereto marked and
annexed as Exhibit-HH are photographs of landscaping
evidencing the use of top soil by the Respondent No.6

with respect to the said project.

38.Iﬁ light of the facts statcd hereinabove, the Respohdent
No.6 states that this Hon’ble Tribunal ought to dismiss
the Original Application with exemplary costs on the
Original Applicant for not satisfying his; a) credentials;
(b) the prima facie correctness or nature of information
given by him; and (c) the information provided in the
Application are not vague and indefinite. The
information in the Original Application should have at
léast shown the gravity and seriousness invc;ived. A

party ought not to be allowed to indulge in wild and

reckless allegations besmirching the character of others;
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and/or harass any citizen under the garb of Petition filed
in the interest of Environment; and/or be permitted to

pursue mischievous petitions seeking to assail, for

oblique motives, justifiable actions carried out as per
extant law. In such cases the Tribunal ought to be
extremely careful to see that under the guise of
redressing a public grievance, a party is not abusing the

process of law as sought to be done in the instant case.

39.Respondent No.6 states that the answering Respondent
will not be dealing with the Original Application in
seriatim more particularly since the entire bogey of
allegations and contentions raised in the Original
Application have been dealt with and answered in terms
of the above. The Respondent No.6, however, expressly
craves leave to file an additional Affidavit dealing with
the Memo of Application in a paragraph-wise manner, if
the circumstances so warrant. Nothing shall be deemed
to have been admitted by the present Respondent,. unless

expressly admitted herein, merely for want of specific

traverse.

26
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SANJAY ™ i “"?:‘\ 40.Respondent No.6 states that the issues and grievances
UKARA® A\
ATANKA \

VST MAHA®- | J, raised by the Original Applicant stand fully answered in
sgd lv‘éu‘_' :- /
1;%,?,’1 // terms of all that is stated hereinabove and thus, the
NS ?)/
/ME g Lg ;/ 0 . . . .
N riginal Applicant has failed to make out a cogent and
compelling case for grant of any reliefs by this Hon'ble

Tribunal.

41.The Respondent No.6 further submits that the answering
Respondent has filed a Miscellaneous
Application/Interlocutory Application seeking dismissal
of the Original Application challenging the
maintainability of the same. Respondent No.6 states and
submits that this Hon'ble Tribunal be pleased to decide
such Application at the outset prior to proceeding further

in the Original Application.

42.The Respondent No.6 submits that the Original
Applicant has presented a case, replete with bald
allegations, surmises and conjectures and has failed to

make out a cogent and compelling case for grant of

reliefs by this Hon'ble Tribunal.
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43.In the premises therefore, the answering Respondent
submits that the Original Application be dismissed by

this Hon'ble Tribunal with the imposition of costs.

Solemnly affirmed at Pune )

Dated this 29™ day of November, 2022 )

Before me,
Respondent No.6
20T AE\“- '
* L o ’
N o~ § PR i d
/*‘\ SANJAY 4 *\\.\\ NOTED AND REGIST vfﬁ(«;%
TUKARAM 1\ 2\ o 4 I:I-;v-"-“*
PATANKAR | ==l ATsﬂﬁs-"”# A
PUNE DIST MAHARASHTRA| () |} TE 29 [ 1)L P
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ExhibjigR
MAHARASHTRA POL%%?ION CONTROL BOARD |

Phone :-24010437/24020781/24014701 MAHARASHTRA Kalpataru Point, 3rd & 4th floor, Sion-

Matunga Scheme Road No. 8, Opp.

gt muf Cine Planet Cinema, Near Sion Circle,
Email :- enquiry@mpcb.gov.in wih Sion (E), Mumbai - 400 022

W

Fax 1 - 24044532 /24023516

Visit At:- http://mpcb.gov.in

Rl &
'P‘

Infrastructure/Orange/L.S.1
Consent order No: Format 1.0/BO/ROHQ/CE/PN-20203-13/CC- S'}'—o(y Date:| (f /06/2014

To,
M/s. Xrbia North Hinjewadi Developers Pvt. Ltd.,

S.No.1 Village- Bebadohal,
Taluka Maval, Dist Pune.

Sub  : Consent to Establish in Orange category for Building / construction project.

Ref  : Minutes of Consent Committee meeting held on 10/06/2014

Your application:- CE1401000317
Date: 16/12/2013

For: Consent to Establish for Construction of Residential project.

Under Section 25 of the Water (Prevention & Control of Pollution) Act, 1974 & under Section 21 of the
Air (Prevention & Control of Pollution) Act, 1981 and Municipal Solid Waste (Management &
Handling) Rule 2000 and E-Waste (Management & Handling Rule 2011 is considered and the consent is

hereby granted subject to the following terms and conditions and as detailed in the schedule I, 1I, 11l &
IV annexed to this order:

The consent to Establish is granted for a period upto:- Commissioning of the unit or five vears,
whichever is earlier.

The Proposed Capital investment of the Project is Rs 46.50_Crs. (As per CA certificate). g

The Consent to Establish is valid for development of new Residential project by M/s. Xrbia North

Hinjewadi Developers Pvt. Ltd., at S.No.1 Village- Bebadohal, Taluka Maval, Dist Pune. on total

plot area of 26,100.0_Sq. mtrs and total construction built up area of 29290.31 Sq. mtrs. As per

construction commencement certificate issued by local body.

Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr.  |Description Permitted quantity | Standards to | Disposal
no. of discharge be achieved
l. Trade effluent Nil NA NA
2. Domestic effluent | 317.0 CMD As per 60% shall be reused & recycled and
Schedule -1 remaining shall be discharged in
municipal sewer.

Conditions under Air (P&CP) Act, 1981 for air emissions: j

Sr. No. | Description of stack / source Number of Stack | Standards to be achieved
1. DG sets (350.0 KVA) ] As per Schedule 11 |
M-s. Xrbia North Hinjewadi Developers Pvt. Lid., SRO Pune 11'1:0°L-97090000 \\ Page I of 6 I
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6. Conditions under Municipal Solid Waste (I\)§n3gg1ent and Handling) Rule,2000

Sr. No.| Type Of Waste Quantity | YOM Treatment Disposal
1. Biodegradable Waste 587.0 Kg/Day | OWC Used as manure
2. Non Biodegradable Waste 880.0 Kg/Day | Segregation By sale
3. STP Sludge 35.0 Kg/D --- Used as manure

7. This Board reserves the right to review, amend, suspend, revoke etc. this consent and the same
shall be binding on the industry. i
e

1

8. This consent should not be construed as exemption from obtaining necessary NOC/permission
from any other Government agencies.
9. The applicant shall submit an affidavit within 15 days in the prescribed format towards not taking

further effective steps prior to obtaining the Environment Clearance.

10. As per Para 2 of EIA notification dated-14/09/2006, the effective steps include starting of any
construction work or preparation of land by the project management. However as clarified by the
MoEF vide office memorandum no. J-1103/41/2006-IA.II(I); Dated-19/8/2010,fencing of the site to
protect it from getting encroached & construction of temporary shed(s) for the guard(s) &

acquisition of land shall not be treated as an effective steps.

11. The applicant shall submit an affidavit for complying provisions of RRZ policy 2009 such as Excess
treated effluent generated from STP shall be connected to sewer line provided by local body & not
store / dispose MSW within 500 mtrs from HFL of Pawana River.

12. This consent is issued as per distance certificate issued by Executive Engineer, Khadkwasala
Irrigation Division, Pune-IT on dated 09/04/2014 mentioning location of STP & Organic waste
convertor plant 122.50 mtrs & 137.5 mtrs respectively from HFL of Pawana River.

For and on behalf of the
Maharashtra Pollution Control Board

)

Received Consent fee of —
Sr. - . Amount(Rs.) v ~+ Drawn On
No. : " B .

75100.0 084676 02/12/2013 Oriental Bank of Commerce

Copy to:
1. Regional Officer, MPCB, Pune. And Sub-Regional Officer, Pune-I, they are directed to ensure the
compliance of the consent conditions.
2. Chief Accounts Officer, MPCB, Mumbai.
3. CC/CAC desk- for record & website updation purposes.

M/s. Xrbia North Hinjewadi Developers Pvt. Ltd., SRO Pune [I/I/0/L/97090000 Page 2 of 6
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Terms & conditions for compliance of Water Pollution Control:

1)

2)

3)

4

A] As per your consent application, you have proposed to provide the sewage treatment
system with the design capacity of 360.0 CMD

B| The Applicant shall operate the sewage treatment system to treat the sewage so as to achieve
the following standards/ prescribed under EP Act, 1986 and Rules made there under from time
to time, whichever is stringent.

T

1 pH Not to exceed 6.5 t0 9.0
2 Suspended Solids Not to exceed 100 mg/1.
3 BOD 3 Days 27 degree C Not to exceed 100 mg/l.
4 Detergent Not to exceed 01 mg/l.

C| The treated domestic effluent shall be 60% recycled and reused for flushing, fire fighting
and cooling of Air conditioners etc. The remaining shall be discharged into Municipal sewer/
utilized on land for gardening after conforming to above standards. The firm shall affix the
separate meter for ensurance of 60% recycling of treated sewage and keep the records of the
same. In no case effluent shall find its way to any water body directly /indirectly at any time.

The Board reserves its rights to review plans, specifications or other data relating to plant setup for
the treatment of water, works for the purification thereof & the system for the disposal of sewage or
trade effluent or in connection with the grant of any consent conditions. The Applicant shall obtain
prior consent of the Board to take steps to establish the unit or establish any treatment and disposal
system or an extension or addition thereto.

The firm shall ensure replacement of pollution control system or its parts after expiry of its
expected life as defined by manufacturer so as to ensure the compliance of standards and safety of
the operation thereof.

In case, the water consumption of the project is not covered under the water consumption of local
body, in that situation, the project proponent shall submit the CESS Returns in the prescribed
format given under the provision of Water (Prevention & Control of Pollution) Cess Act, 1977
and Rules made thereunder for various category of water consumption.

In case the water consumption is duly assessed under the quantity of water consumption of
local body, the project proponent shall submit certificate to that effect from the concern local
body with the request not to assess CESS on their water consumption, being already assessed
on the water consumption of local body.

Sr. no.| Purpose for water consumed Water consumption quantity
(CMD)
1. Domestic purpose 440.0
- ‘
Mes. Xrbia North Hinjewadi Developers Pvt. Ltd., SRO Pune [I/I/C 7L/97090000 v Page 3016
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Terms & conditions for compliance of Air & Noise Pollution Control:

1. As per your application, you have proposed to erect following stack (s) and to observe the
following fuel pattern-

Sr. No. Stack Attached To Height in -~ Mtrs. Type ‘- of - Quantity
(Aboverooftop) = Fuel R
1. DG sats(350.0 KVA) 5.0 HSD/ ¢
1. ) S 500.0
Diesel

* D.G. Set shall be operate only in case of power failure.

2. The applicant shall operate and maintain above mentioned air pollution control system, so as to
achieve the level of pollutants to the following standards:

| Particulate matter | Not to exceed | 150.00 mg/Nm’. |

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological I mprovement or otherwise such

variation (including the change of any control equipment, other in whole or in part is necessary)

5. Conditions during construction phase:-

a During construction phase, applicant shall provide temporary sewage disposal and MSW
facility for staff and worker quarters.

b During construction phase, the ambient air and noise quality should be closely monitored
to achieve Ambient Air Quality Standards and Noise by the project proponent through
MoEF approved laboratory.

¢ Noise generating activity shall be carried out during day time only.

Page 4 of 6
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Schedule-III

Details of Bank Guarantees

Sr. Consent Amt of BG | Submission Purpose of BG Compliance Validity
No. (C to Imposed Period Period Date
E/O/R)
Rs. 3.0 lakh for ensuring the [Upto Five
ij*r Establish Rs. 3.0 lakh | 15 days complidgnce  of  consent Commissioning of| years
- conditions. the unit
™
\
)
R
M/s. Xrbia North Hinjewadi Developers Pvt. Ltd., SRO Pune 11/1/0/L/97090000 \ \{ % Page 5 of 6
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1)

3)

4)

5)

6)
7)

8)
9)

Sche§1§-§
General Conditions:

The following general conditions shall apply as per the type of the industry.

The applicant shall provide facility for collection of samples of sewage effluents, air emissions and
hazardous waste to the Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and environmental
protection Act 1986 and Municipal Solid Waste (Management & Handling) Rule 2000 and E-Waste
(Management & Handling Rule 2011. .

Drainage system shall be prc‘wided for collection of sewage effluents. Terminal manholes shill be provided
at the end of the collection system with arrangement for measuring the flow. No sewage shall be admitted
in the pipes/sewers downstream of the terminal manholes. No sewage shall find its way other than in
designed and provided collection system. )

Vehicles hired for bringing construction material to the site should be in good condition and should
conform to applicable air and noise emission standards and should be operated only during non-peak
hours. .

Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by treating the
room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/ acoustic
treatment of the room should be designed for minimum 25 dB (A) insertion loss or for meeting the
ambient noise standards, whichever is on higher side. A suitable exhaust muffler with insertion loss
of 25 dB (A) shall also be provided. The measurement of insertion loss will be done at different
points at 0.5 meters from acoustic enclosure/room and then average.

c) The industry shall take adequate measures for control of noise levels from its own sources
within the premises in respect of noise to less than 55 dB(A) during day time and 45 dB(A) during
the night time. Day time is reckoned between 6 am. to 10 p.
m and night time is reckoned between 10 p.m to 6 a.m. :

d) Industry should make efforts to bring down noise level due to DG set, outside industrial premises,
within ambient noise requirements by proper sitting and control measures.

e) Instaliation of DG Set must be strictly in compliance with recommendations of DG Set manufacturer.

f) A proper routine and preventive maintenance procedure for DG set should be set and followed in
consultation with the DG manufacturer which would help to prevent noise levels of DG set from
deteriorating with use.

g) D.G. Set shall be operated only in case of power failure.

h) The applicant should not cause any nuisance in the surrounding area due to operation of D.G. Set.

i) The applicant shall comply with the notification of MoEF dated 17.05.2002 regarding noise limit for
generator sets run with diesel.

Solid Waste — The applicant shall provide onsite municipal solid waste processing system & shall comply
with Municipal Solid Waste {(Management & Handling) Rule 2000 & E-Waste (M & H) Rule 2011.

Affidavit undertaking in respect of no change in the status of consent conditions and compliance of the
consent conditions the draft can be downloaded from the official web site of the MPCB.

The industry shall submit official e-mail address and any change will be duly informed to the MPCB.

The treated sewage shall be disinfected using suitable disinfection method.

10) The firm shall submit to this office, the 30th day of September every year, the environment statement

report for the financial year ending 31st march in the prescribed Form-V as per the provision of rule 14 of
the Environmental (Protection) Second Amended rule 1992.

11) The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board before

commissioning of the project.

M/s. Xrbia North Hinjewadi Developers Pvt. Ltd, SRO Pune 1I/I/0/L/97090000 Q
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Government of Maharashtra

SEAC-III- 2013/CR-244/TC-3
Environment department
Room No. 217, 2" floor,
Mantralaya Annexe,

Mumbai- 400 032.

Dated: 31st March, 2015.

To,

Mr. Veer Bharati Kouls

Xrbia North Hinjewadi Developers Pvt. Ltd.
(Lily floriculture Pvt Ltd)

929, Mantri House, 1* Floor, FC Road,
Pune-411004

Subject: Environment clearance for proposed residential project "Megacity" on the plot

bearing S.No.01 at village Bebadohal, Tal. Maval, Distt.Pune by M/s. Lily
Floriculture Pvt.Ltd

This has reference to your communication on the above mentioned subject. The proposal
was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal
Committee-I1I, Maharashtra in its 8" & 11" meetings and recommend the project for prior
environmental clearance to SEIAA. Information submitted by you has been considered by State
Level Environment Impact Assessment Authority in its 79" & g2 meetings.

2. Itis noted that the proposal is considered by SEAC-III under screening category 8(a) B2 as
per EIA Notification 2006.

Brief Information of the project submitted by you is as-

Name of Project “Proposed Residential Development™
Gat. No. 01 Village Bebadohal, Tal : Maval , Dist : Pune, State-
Maharashtra

Project Proponent Xrbia North Hinjewadi Developers Pvt. Ltd.(Lily floriculture Pvt
Ltd)

Consultant M/s. Ultra-Tech Environmental Consuitancy & Laboratory

Type of project: Proposed Residential Development.

Housing project
/Industrial
Estate/SRA
scheme/
MHADA
/Township or
others

Location of the Project | Gat. No. 01 Village Bebadohal, Tal : Maval , Dist : Pune, State-
Maharashtra

Whether in Corporation | Town Planning Dept. Pune
/Municipal/otherarea

-
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Applicability of the
DCR

Regional Planning DCR

1OD/1I0A/Congession. .

document or atiy other

form of docunient as’
applicable (Clarifying
its conformity with
local planning rules &
provision)

Part sanction received ,remaining applied

Note on:the No work has been initiated
initiated work (If
applicable)
LOI/NOC from., - ., : | N.A : - .
MHADA | | || : '
/Other Hoioo
approvals - .7 z
(Ifapplica
ble)
Total Plot Ared ' : . | | Plot Area: 26,100.00 Sq. Mt.
(sq.m.).. - ‘: . Deductions : ‘
Deductions Net - Amenity Area: 3,915.00 Sq.Mt.
Plotarea = ' . Total Deduction : 3,915.00 Sq.mt
Net plot area : 22,185.00 Sq.mt
Permissible FSI Permissible FS1 : 31059.00 Sq.mt
(including TDR '
etc.) o
Proposed Built: FSI :31,059.00 Sq.mit.
up Area (FSI & Non FSI :11,611.82 Sq.mt.
Non-FSI) Total :42,670.82 Sq.mt.

Ground-coverage
Percentage (%) (Note:
Percentage of plot not
open to sky)

Total Ground coverage is 3,730.85 Sq.mt. 14.29 % of net piot area.

Estimated Cost of the
Project

No. of buildingj & its
configuration (s) |

Rs. 55 Cr/-
# Building Type | Number Of Number Of
Floors Flats/Building
1 AZ . G+9 115
2 Bl P+7 56
3 B2 P+7 56
4 B3 P+7 56
5 B4 P47 56
6 B3 P+7 56
7 B6 P+38 64
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8 B7 P+12 96
9 C1 P+9 72
10 cz2 P+9 72
TOTAL 699

Number of No. of Tenements: - 699 nos.

tenants and

shops

Number of Residential Users: 3495 nos.

expected

residents/users

Tenant density per
hector

300 tenants per hector

Height of the 37.7 mtr.

building(s)

Right of Nigdi fire station approx 16 km & Width of the road from the fire
way(Width of station to the proposed building 30mt. wide road abutting to site

the road from
the nearest fire
station to the
proposed
building(s)

Turning radius
for easy access
of fire tender
movement
from all
around the
building
excluding the
width for the
plantation

Turning radius for easy access of fire tender movement from all
around the building is 9 m.

Existingstructure(s)

No existing structures.

Details of the
demolition with

No demolition work.

disposal (If
applicable)
Total Water Residential
Requirement Dry season:

Source: [rrigation Dept, Pune

Fresh water (CMD): 316

Recycled water (Residential CMD): 156
Recycled water (Garden CMD): 30

HAVC makeup: - Not Applicable

Total fresh water requirement: 316

Excess treated water (CMD): 152

Swimming Pool: Not Applicable

Fire fighting (CMD): UGT : 150 KLD -2 Nos

-3-
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‘Wet Season: .

Source: Irrigation Dept. Pune

Fresh water (CMD): 316

Recycled water (Residential CMD): 156
Recycled water (Garden CMD): - 15

HAVC makeup: - Not Applicable

Total fresh water requirement: 316

Excess treated water (CMD): 182

Swimming Pool: Not Applicable

Fire fighting (CMD): UGT: 150 KL.D -2 Nos.

Details about , "

Swimming Pool: ; * i

Dimension of Swimming Pool: Not Applicable

Total water Requirement in KLD: Not Applicable

Water requirement for make up in KLD: Not Apphcable
Details of Plant & Machinery used for treatment of Swimming
pool water: Not Applicable

Rain Water
Harvesting
(RWH); - .

i
: {
P i
P i
1

Level of the Ground water table: 6 -10 meter
Size and no of RWH tank(s) and Quantity - 35 cum,

i :-:Locatlon of the RWH tank(s).:- NW Side of the proﬁ:cti site

Size, no of rechal ge bore Weii and Quantlty - ImxImxIm-
15 Nbs § o : Budoetat y allocatidn (Capital

i cost and O&M cost)

Capital Cost :- Rs 15 lacs

1 O & Mcost - Rs. 0.4 lacs/ annum

UGT tanks

Residential:

| .Domestic UG tank;Capacity: 316 KLD

iFlushing UG tank Capacity: 187 KLD

‘Fire UG tank Capamty 150 KLD -2 Nos. .
{Commercial: !
Domestic UG tank Capamty: -Not Applicable
Flushing UG tank Capacity: Not Applicable
Fire UG tank Capacity: Not Applicable

Storm water drhinage *

X Natural waler drainagé pattern: Dendrite patté:mé The
'  property slopes very gently towards NW (North west side)
e Quantity of storm water: 436 m*/day

° Size of SWD: Internal storm water drain 900 mm wide drain

Sewage and .
Wastewater '

+ Sewage generation :- 377 m’/day _
« - Capacity of STP (CMD):- 380 m”
STP technology :- ‘Fluidized Aerobic Bio-Reactor (FAB)
‘'« Location of the STP: - SW side of the pmJect site
« DG sets (during emergency):- Load considered in the Common
D.G. Set
.+ Budgetary allocation (Capital cost and O&M cost)
Capital Cost: - Rs. 76 lacs -

Q& M Cost: - Rs. 12 lacs/ annum

Solid waste
Management

‘Waste generation in the Pre Construction and Constructlon phase:
e Waste generation : 25 Kg/Day

Quantxty of the top soil to be preserved: - 1500 m”.

i -4-
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*  Quantity of the debris :- 10528 m3

Disposal of the construction way debris: - This material shall be used
for back filling and leveling of the plot and remaining will be
disposed to authorized sites.

Waste generation in the operation Phase:
* Residential : Biodegradable : 943 Kg/ day
Non-Biodegradable : 629 Kg/ day

+ Commercial : Biodegradable :  Not Applicable
Non-Biodegradable: Not Applicable

* Total Biodegradable : 943 Kg/ day

+ E—waste (Kg/month) :- Negligible

+  STP Sludge (Dry sludge) (Kg/day):- 16 approx.

Mode of Disposal of waste:

+ Dry waste:- handed over to authorized agency for disposal

+  Wet waste:-Vessel composting

» E —waste:- handed over to authorized recyclers Hazardous
waste:- authorized hazardous waste management agencies

*  STP Sludge (Dry sludge):- used as manure

Area requirement:
1. Location of OWC: - SW side of the project site
2. Area for the storage and freatment of the solid waste:- 74
Sq.mt.
Budgetary allocation {Capital cost and O&M cost)
Capital Cost: Rs. 15 Lacs
O &M Cost: Rs. 3lacs/annum

Total RG area: 6000 Sg.mt

1. RG area other than green belt (Please specify for Playground, etc.)

Landscape area:- 500 Sq.mt.

2. RG area under green belt:

Green covers Area: 5,500 Sg.mt.

3. Plantation:

Number and list of trees species to be planted in the ground RG:-
357 Nos. trees to be planted

List of Trees :-
No. | Botanical Name | Common | Qty. | Characteristics & Ecological Importance
Name
L. | Albizzq lebbek Shirish 23 Its uses include environmental
management, forage, medicine and wood
2. Milingtonia Cork Tree | 28 Tall deciduous,fragrant,fruit is

capsule,medicinal plant.dried flower

is good for lung tonic & cough diseases.
3. Golden It is planted as road side plantation.

It acts as dust and noise barrier.

Hortensis.

Cassia fistula Shower 25
Tree
4 | Pongamia ) Medium sized deciduous tree. Beautiful
Pi Karanj 34 orange flowers, Butterfly host plant
innatta.
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5. | Mimisops elengii | Bakul 48 Shady tree, small white fragrant flowers
6. | Ficus Retusa - Nandruk 32 Medium sized evergreen tree, Shady tree
T | Locersivoemia - | State flower tree of Maharashtra
& ¥ " 1 Tamhan 36 Medium sized tree, beautiful purple
flos reginea flowers
8. | Bahunia Small tree with small white flowers,
Apta 22 Butterfly host plant
racenosa
9. | Ficus religiosa Pimpal 25 Medium sized evergreen tree, Shady tree.
10. | Anthocephalus Shady, large deciduous tree, fast-growing
Kadamb | 20 | oraceful tree, ball shaped fl
cadamba gracefu , ball shaped flowers.
11. Neem is extremely beneficial to save
the environment from pollution, since
its in-florescence is purifying
‘with its feathery crests tossing fifty feet
o into the sky’ Neem is a veritable
zadir q?ta indica | Neem 22 “Kalpataru” for giving healthy
environment. it also brings other
environmental benefits such as flood
control, reduced 5011 erosion and less
i salination. f
12. o Medium sized deciduous tree. Bright
Erythrina indica | Pangara 16 scarlet flowers.
13 | Chukrasia Indian 26 Fast growing evergreen tree
tabularis. . Mahagony with broad symmetrical i
' crown, medicinal plant. Bark is used
to cure Maleria,diarrhea. !
357

4. Budgetary allocation (Capital cost and O&M cost)
Capital Cost: -Rs. 23 Lacs' &

O & M cost - Rs. 4.3 lacs/ annum

Energy

Power Supply:

» Residential Connected Load: 2104 KW

e Commercial : Connected Load : Not Applicable

 Source - MSEDCL '

Energy saving by non-conventional method:

o LED fittings are used for Parking, landscape & Solar
street lighting (20%) instead of conventional light
fittings. !

e Exterior lighting to be controlled by time sw;tch

¢ Energy efficient motors.

« Maximum allowable power loss from transformer to be
within specified limits Details

s Calculation & % of saving —27.42 %

« Compliance of the ECBC guideline( YES/NO)- Yes
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Clause Mandatory Lighting controls, Exit
No. 7.2 | requirements | signs, lighting for exterior
for lighting building grounds shall be
provided as specified in
ECBC, as applicable.
Clause | Exterior Exterior lighting is
No. lighting controiled by time switch
7.2.1.4 | control {Timer with contactor) as
applicable.
Clause | Interior Interior lighting power
No.7.3 | lighting (LPD) is within the limits
power as per above mentioned
clause in ECBC.
Clause Exterior Exterior lighting power
No. 7.4 | lighting (LPD) is within the limits
power as per above mentioned
clause in ECBC norms.
Clause | Mandatory Transformers, Energy
No.8.2 | requirements | efficient Motors, power
for electrical | factor correction, check
power metering and monitoring,
power distribution systems
shall be as specified in
ECBC.
Clause | Maximum Maximum allowable
No. allowable transformer losses are to
8.2.1 transformer be within specified limits
losses as per above clause in
ECBC.
Clause Power factor | Power factor correction as
No. correction applicable to above
8.2.3 mentioned clause for
commercial building only.
Clause | Distribution | Distribution losses are
No. losses maintained in such a way
8.2.5.1 that not exceeding 1% of
total power usage.

* Budgetary allocation( capital Cost & O& M Cost)
Capital Cost — Rs. 20 lacks

O & M Cost — Rs. 0.50 Lacks. Per Annum.

DG Set:

DG Set - 570 kVA (2504320 kVA)

Environmental Management plan
Budgetary Allocation:
During Construction Phase:

Construction phase (with Break-up):

Parameter

Cost
(Rs. In lacs)

-7-
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During Operation phase:
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Water For Dust Suppression 1.80
Air & Noise monitoring 0.24
Topsoil Management and soil 15.5
erosion control :
Water monitoring 0.26
Site Sanitation 2.50
Gardening Set up 14.96
Disinfection- Pest Control 0.36
First Aid Facilities 1.2
Health Check Up 2.40
Training and awareness 1.0
Personal Protective Equipments 9.0
CFL lamps for labour hutments 0.075
Modular STP 0
Total 59.29
Operation Phase (with Break-up)-
Operational
Set up &,
Sr. Parameter cost Maintenance
No. (Rsin In Cost(Rs in
Lacs.) Lacs. per
annum)
1 STP Cost 76 o 12
5 Rain szter 15 04
Harvesting
3 WTP 15 5.0
4 _Pond for Treated 20 0.5
Sewage
Environmental MoEF
5 Monitoring approved 12.96
laboratory
6 Gardening 8.4 4.5
7 Solid waste 10 1.80
Solar Street
g Light 15 0.25
9 BMS - 5
Total 164.4 40.41

a. Quantum and generation of Corpus fund and
commitment :

Project proponent shall operate and maintain EMF for 3

-8-
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years after giving possession and shall also generate
corpus fund during 3 years for O & M of Rs 121.23 lacs

|-(i.e. 40.41 lacs X 3 years).

b. Responsibility for further O &M :

Corpus fund shall be handed over to the society.
Environmental Management Facilities will be handed
over with M.O.U. along with society.

Traffic Management
ParkingStatement

Residential:
Commercial:

Traffic generated from this project will confluent on
proposed 30 m wide road.
Parking details:

Parking Provided
No.| Bunding | P
CARS SCOOTERS
| A2 G+9 5 24
2 B1i P+7 13 50
3 B2 P+7 13 50
4 B3 P+7 13 50
5 B4 P+7 13 50
” 6 B5 P+7 13 50
7 B6 P-+8 13 i ““”'";0 o
8 B7 P+12 13 o 50
10 C2 P+9 15. — 500
11} In Layout 126 449
12 Cycles 023

Width of all Internal roads (m): Width of driveways is 12
m wide,

L2

conditions :

The proposal has been considered by SEIAA in its 79™ & 82™ meetings & decided to accord
environmental clearance to the said project under the provisions of Environment Impact
Assessment Notification, 2006 subject to implementation of the following terms and

General Conditions for Pre- construction phase:-

()  This environmental clearance is issued subject to utilization of excess treated water.

0.
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(ii)

(iii)

(iv)
v)

(vi)
(vii)

(viii)

(ix)
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This environmental clearance is issued subject to land use verification. Local
authority / planning authority should ensure this with respect to Rules, Regulations,
Ndtifications, : Government Resolutions, Circulars, etc. issued if any.
Judgments/orders issued by Hon’ble High Court, Hon’ble NGT, Hon’ble Supreme
Court regarding DCR provisions, environmental issues applicable in this matter
should be verified. PP should submit exactly the same plans appraised by concem
SEAC and SEIAA. If any discrepancy found in the plans submitted or details
provided in the above para may be reported to environment department. This
environmental clearance issued with respect to the environmental consideration and it
does not mean that State Level Impact Assessment Authority (SEIAA) approved the
proposed land use.

Occupation certificate shall be issued to the project only after ensuring availability of
drinking water and connectivity of the sewer line to the project site.

STP capacity shall be increased appropriately considering waste water generation.
This environmental clearance is issued subject to obtaining NOC from Forestry &
Wild life angle including clearance from the standing committee of the National
Board for Wild life as if applicable & this environment clearance does not necessarily
implies that Forestry & Wild life clearance granted to the project which will be
considered separately on merit.

PP'has fo abide by the conditions stipulated by SEAC & SEIAA.

The height, Construction built up area of proposed construction shall be in accordance
with the existing FSI/FAR norms of the urban local body & it should ensure the same
along with survey number before approving layout plan & before according
commencément certificate to proposed work. Plan approving authority should also
ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

"Consent for Establishment" shall be obtained from Maharashtra Pollution Control
Board under Air and Water Act and a copy shall be submitted to the Environment
department before start of any construction work at the site. :

All required sanitary and hygienic measures should be in place before starting
construgtion activities and to be maintained throughout the construction phase.

General Conditions for Constriction Phase-

(i)

(if)

(i)

(iv)

(v)
(vi)

Provision shall be made for the housing of construction labour within the site with
all necessary infrastructure and facilities such as fuel for cooking, mobile toilets,
mobile STP, safe drinking water, medical health care, creche and First Aid Room
etc.
Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal
of wastewater and solid wastes generated during the construction phase should be
ensured.
The solid waste generated should be properly collected and segregated. dry/inert
solid waste should be disposed off to the approved sites for land filling after
recovering recyclable material.
Disposal of muck during construction phase should not create any adverse effect on
the neighboring communities and be disposed taking the necessary precautions for
general safety and health aspects of people, only in approved sites with the approval
of competent authority. :
Arrangement shall be made that waste water and storm water do not get mixed.
All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site.

-10-
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(i)

{xiit)

(#iv)

{xv)

(xvi)

Ouvil)
{xviii)
{xix)
(xx)
{xx1)

(xxii)
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Additional soil for leveling of the proposed site shall be generated within the sites
{to the extent possible) so that natural drainage system of the area is protected and
improved.

Green Belt Developmest shall be carried out considering CPCB  guidelines
meluding selection of plant species and in consuitation with the local DFQ/
Agriculture Dept.

Soil and ground water samples will be tested to ascertain that there is no threat o
ground water quality by leaching of heavy metals and other toxic contaminants.
Construction spoils, including bituminous material and other hazardous materials
must not be allowed to comtaminate watercourses and the dumpsites for such
material must be secured so that they should not leach into the ground water,

Any hezardous wasie generated during construction phase should be disposed off as
per applicable rules and norms with necessary approvals of the Maharashtra
Poliution Control Board.,

The diesel generator sets to be used during construction phase should be low
sulphur diesel type and should conform to Environments (Protection) Rules
prescribed for air and noise emission standards.

The diesel required for operating DG seis shall be stored in underground tanks and
if required, clearance from concern authority shall be taken.

Vehicles hired for bringing construction material to the site should be in good
condition and shonld have a pollution check certificate and should conform to
applicable air and noise emission standards and should be operated only during
non-peak hours.

Ambient noise levels should conform to residential standards both during day and
mght. Incremenial pollution ioads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to
the stipulated standards by CPCB/MPCE.

Fly ash should be used as building materia! in the construction as per the provisions
of Fly Ash Notification of September 1999 and amended as on 27th August, 2003.
(The above condition is applicable only if the project site is located within the
100Kam of Thermal Power Stations).

Ready mixed concrete must be used in building construction.

The approval of competent authority shall be obtained for structural safety of the
buildings due 10 any possible cartnquake, adequacy of fire fighting eguipments efc.
as per Naiional Building Code including measures from lighting.

Storm water control and its re-use as per CGWRB and BIS standards for various
applications.

Water demand during construction should be reduced by use of pre-mixed concrete.
curing agents and other best practices referred.

The ground water level and its quality should be monitored regularly in consultation
with Ground Water Authority,

The instailation of the Sewage Treatment Plan: (STP) shouid be certified by an
independent expert and a report in this regard should be submitted to the MPCR and
Environmenent department before the project is commissioned for operation,
Discharge of this unused treated aftluent, if any should be discharge in the sewer
line. Treated effluent emanating from STP shall be recycled/refused to the
maximum exteni possible. Discharge of this unused teated affiuent, if any should
be discharge in the sewer line. Treatment of 100% gray water by decentralized
reatment should be done. Necessary measures should be made to mitigate the
odour problem from STP,

-11-
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(xxili) Permission to draw ground water and construction of basement if any shall be
obtained from the competent Authority prior to construction/operation of the
project.

{xotiv) Separation of gray and black water should be uone by the use of dual plumbing line
for separation of gray and black water.

{(xxv} Fixtures for showers, toilet flushing and drinking should be of low flow either by
use of aerators or pressure reducing devices or sensor based control.

{xxvi) Use of glass may be reduced up to 40% to reduce the electricity consumption and
load on air conditioning. If necessary, use high quality double glass with special
reflective coating in windows.

(xxvii) Roof should meet prescriptive requirement as per Energy Conservation Building
Code by using appropriate thermal insulation maerial to fulfill requirement.
(xxviii)Energy conservation measures like installatic + of CFLs /TFLs for the lighting the
areas outside the building shouid be integral part of the project design and should be
in place before project commissioning, Use CFLs and TFLs should be properly
collected and disposed off/sent for recycling as per the prevailing guidelines/rules
of the regulatory authority to avoid mercury contamination. Use of solar panels may
be done to the extent possible like installing solar street lights, common solar water
heaters system. Project proponent should install, after checking feasibility, solar

plus hybrid non conventional energy source as source of energy.

{(xxix) Diesel power generating sets proposed as source of back up power for elevaiors and
common area illumination during operation phase should be of enclosed type and
conform to rules made under the Environmen: ‘Frotection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of
all proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Contro! Board.

{xxx) Noise should be controlled to ensure that it does not exceed the prescribed
standards, During nighttime the noise levels measured at the boundary of the
building shail be restricted o the permissible levels to comply with the prevalent
regulations. '

(i) Traffic congestion near the entry and exit poims from the roads adjoining the
proposed project site must be avoided. Parking should be fully internalized and no
public space should be utilized,

(xxxii) Opaque wall should meet prescriptive requirement as per Energy Conservation
Building Code, which is proposed to be mandatory for all air-conditioned spaces
while It is aspirational for non-air-conditioned spaces by use of appropriate thermal
insulation material to fulfill requirement.

(xxxii) The building should have adequate distance between them to allow movement of
fresh air and passage of natural light, air and ventilation.

(uxxiv)Regular supervision of the above and other measures for monitoring should be in

place all through the construction phase, so as to avoid disturbance to the
surroundings.

{xxxv} Under the provisions of Environment {Protection) Act, 1986. legal action shall be
initiated against the project proponent if it was found that construction of the
project has been started without obtaining environmental clearance.

(xxxvi)Six monthly monitoring reports should be submitted to the Regional office MoEF,
Bhopal with copy 10 this department and MPCB.
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General Conditions for Post- consiruction/operation phase-

(i

(i)
(iii)
(iv)
(v)
(vi)
(Vi)

{viii)

(ix)

{(x}

(xi)

(xii)

{xiii)

Project proponent shall ensure completion of STP, MSW disposal facility, green belt
development prior to occupation of the buildings.As agrred during the SEIAA
meeting, PP to explore possibility of utilizing excess treated water in the adjacent area
for gardening before discharging it into sewer line No physical occupation or
allotment will be given unless all above said environmental infrastructure is installed
and made {functional including water requirement in Para 2. Prior certification from
appropriate authority shall be obtained.

Wet garbage should be treated by Organic Waste Converter and treated waste
(manure) should be utilized in the existing premises for gardening. And, no wet
garbage will be disposed outside the premises. Local authority should ensure this.
Local body should ensure that no occupation certification is issued prior to operation
of STP/MSW site ete. with due permission of MPCB.

A complete set of 2ll the documents submitied to Department should be forwarded to
the Local authority and MPCE.

In the case of any change(s) in the scope of the project, the project would require a
fresh appraisal by this Department.

A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the project cost. The funds earmarked for the environment protection measures
shall not be diverted for other purposes and yeor~wise expenditure should repotted to
the MPCB & this department.

The project management shail advertise at least in two loecal newspapers widely
circulated in the region around the project, one of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing
that the project has been accorded environmental clearance and copies of clearance
letier are available with the Maharashtra Poliution Control Board and may also be
seen at Webslie at hitp://ec.maharasntra. gav. in.

Project management should submit hailf vearly compliance reports in respect of the
stipulated prior environment clearance terms and conditions in hard & soft copies o
the MPCB & this department, on 1% June & 1 I zcember of each calendar year.

A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO, if any, from whom suggestions/representations, if
any, were received while processing the proposal. The clearance letter shall aiso be
put on the websiie of the Company by the proponent.

‘The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same
periodicatly. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCR. The criteria pollutant levels namely;
SPM. RSPM. 805, NOx {ambient levels as well a5 stack emissions) or critical sector
parameters, indicated for the project shall be moaiiored and displayed at & convenient
location near the main gate of the company in the public domain.

The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) 1o the respective Regional Office of MoFF. the
respective Zonal Office of CPCR and the SPCB.

The environmental statement for each financial vear ending 31% March in Form-V as
is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986. as

13-
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amended subsequently, shall also be put on the =ebsite of the company along with the
status of compliance of EC conditions and :uall also be sent to the respective
Regional Offices of MoEF by e-mail.

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of faw and it does not mean that project
proponent has not violated any environmental laws in the past and whatever decision
under EP Act or of the Hon’ble court will be binding on the project proponent. Hence this
clearance does not give immunity to the project proponent in the case filed against him, if
any or action initiated under EP Act.

5 In case of submission of false document and non .ompliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance
without any intimation and initiate appropriate legal action under Environmental
Protection Act, 1966,

6. The Environment department reserves the right to add any siringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the
department or for that matter, for any other administrative reason.

7. Validity of Environment Clearance: The envirc wental clearance accorded shall be
valid for a period of 5 years.

8. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department 1o assess the
adequacy of the condition(s) imposed and 10 incorporate additional environmental
proteciion measures required. if any.

9. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act. 1974, the Alr (Prevention and Control of Poilution ) Act. 1981,
the Environment (Protection} Act, 1986 and ru'ss there under, Hazardous Wastes
(Management and Handling ) Rules, 1939 and is amendments, the public Liability
insurance Aci, 1991 and itz amendments.

10. Any appeal against this environmental clearance shall lie with the National Green
Tribunai (Western Zone Bench, Pune}, New Administrative Building, 1* Floor, D-, Wing,
Opposite Council Hall, Pune, if preferred, within 30 days as prescribed under Section 16
of the National Green Tribunal Act, 2010.

Principil Secretary,
Environment department &
MS, SEIAA
Cepy to:
1. Shri. R. C. Joshi, IAS (Retd.}, Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.

2. Shri. Ravi Bhushan Budhiraja, Chairman, SEAC-11, 5-South, Dilwara Apartment.
Cooperage, M.K.Road, Mumbai 400621,

-14-
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Additional Secretary, MOEF, ‘MoEF & CC, Indira Paryavaran Bhavan, Jorbagh
Road, Aliganj, New Delhi-110003.

Member Secretary, Maharashtra Pollution Control Board, with request to display a
copy of the clearance.

The CCF, Regional Office, Ministry of Environment and Forest (Regional Office,
Western Region, Kendriya Paryavaran Bhavan, Link Road No- 3, E-5, Ravi-Shankar
Nagar, Bhopal- 462 016). (MP).

Regional Office, MPCB, Pune.

Collector, Pune.

Commissioner, Municipal Corporation, Pune

[A- Division, Monitoring Cell, MoEF & CC, Indira Paryavaran Bhavan, Jorbagh
Road, Aliganj, New Delhi-110003.

10. Select file (TC-3)

(EC uploadedon 3| /23] 20f )

-15-
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T w9 fa T

e metropolitan Region Hevelopment Authority, Pune
SHOWT - Wa Y, FETTHT FATHIYTA NEIRATE S0 W=, 50, 707 - $RR00%9,
SN BN AN aharage Savapirao Gaokvead Uds o Bhaawai, Aundh, Pane A1 1007

NG U200 259 33344/ 3%0 7 333 RS ote vt Zo g 2eR 22T Limml hgpmirdai gmind.com

Please guote following number to

" Building Permission for future
correspondence with PMRDA

No. FFMA/ 86 /2017 |

Date: O 2[06/20617

M/s. Xrbia North Hinjewadi Developers Pvt. Ltd.
Survey No. 01, Village- Bebadohal.
Tal-Maval, Dist-Pune.

Sub: Grant of “Final No Objection Certificate” for your Residential Buildings
B1, B2, B3, C1, C2 on Survey No.1, Village- Bebadohal, Tal-Mulashi,
Dist- Pune.26/1, 27, Village-Lonikand, Tal- Maval, Dist- Pune.
Ref: 1) "Provisional NOC issued by "The Fie Department of Pimapari Chinchwad
Muricipal Corporation. Pune Vide no Fire/5W/WS/322/2012,
dated :09.07.2012 - ‘ »

i) "Revised Provisional NOC™ issued by The Fire Department of Pimapari
Chinchwad Municipal Corporation. Pune Vide no. Fire/SW/WS/508/2014,
dated :24.07.2014 ‘

i) Frovisional NOC™ i1ssued by "The Fire Departiment of Pimapar Chinchwad
Municipal Corporation. Pune Vide no. Fire/SW/WS/292/2015,
dated : 14.09.2015 »

iv) Your Application Number for Final NOC 31 of 2017-18 dated  30.05.2017
along with the Architect Certificate.

Deaf Sn‘,-

With reference (o (1) above_applicatzon submilted along vvi‘th the certificg-t‘é Issued by
the architect M/s. Swaminath Swami for obtaining “Final No Objection Certific?te"_ Form "A"
from licensed agency M/s Glotech Fire Enginners (MFS-LA/RF-0130 & [_.A//R'D-O256), who 1s
hcerised agencies regislered under the provision of The Maharashtra F’[lre Prevention and
Life Safety Measure Act. 2006 As per the Form A" submitted by you and the inspection &
testing. carried out by the representative of this office for firefighting protec‘non systems and
other requirements are found in working condition Considering the same “Final No-

Objection Certificate” issued to your construction on abov entioned address for the built
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Following details of Residential Buildings as per provisional NOC under ref OF
(iii) above:
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‘Building Name | Height (Mtrs) [ No. of Floors
B1 2390 GIP+7 CC1949.64
B2 23.90 GIP+7 : 1949:64
B3 2390 . GIP+7 © 1949.64 ;
et 2905 T Teips T 363290

c2 7 2905 GIP+9 | 3632.90

Foliowing Statutory Provisions under Maharashtra Fire Prevention and Life Safety
Measures Act, 2006, should be adhered. :

1.

]

!'l'll/'>1/2 7 ! é Xl!)ld North Hmjewadl Develope.s Pv Ltd SLllV(y N()Ol Vl”df_,(_‘

'Sr.No. ;'f‘xmo-mt - : ~Reference No..
1 " Rs 17 48.500/- (Rs. Seventeen Lac Fom/ Ref No (i) above

2. Rs9.03000/ (Rs. Nine Lac Three Thousand | Ref No_ (ii) above |

2606” (_here i after referred to as "said Act’) The applicant (developer, owner.
occupier by whatever name called) shall comply with all the Fire and Life Safety
measures adhering to.National Building Code of India, 2005 and as amended from
time to time Tading which it shall be treated as a violation of the said Act

s prescived tha! you have completed the work adhering to the provisions under
Section-3 of the said Act. ’

Under sub-section (3) of Section 3, it is responsibility of the Owner or the Occupier
s the case mayhe, shall furnish to The Chief Fire Officer or nominated officer a

Ceruficate in a prescribed form twice a year in the Month of January & July regarding

rmamtenance of fire prevention and life safely measure in good repaxr and efficient

condition as specified in sub- sectlon (1)

Under sub section (4) of Section 3, no person shall tamper with, alter, remove or
cause any injury or damage to any fire prevention and life safety equipment installed
in any such building or part thereof or instigate any other person to do so.

As per of "Maharashtra Fire Preveption andg Life Safety Meésures Act. 2006"
Section 2b-Annexture- part il M/s. Xrbia North Hinjewadi Developers Pvt. Ltd. has
paid Fire Service Fees (o the fire department of PCMC . Pune detais are as under,

- Eignt Thousand Five Hundred Only)

‘ 7 (.){‘11.‘/')7 J _ ,
3. - Rs 15700/~ (Rs. Fifteen Thousand Seven Ref No. (i) above
Hundred Only) '

PR L pgna L

Bebadohal MAVAL
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The Fre highting and safety systems installed by you in the Building premises
shall be well maintained & shall be kept in tip-top vvofkmg condition at all the time If
the fire protection system is not maintained. retrenched then this "N.O.C." will stand
cancelled without any notice & you will be solely responsible to loss of life or property
if any, which may please be noted. The condition mentioned in the “Provisional No-
Objectior Ceificate” will remain unchanged

Thanking you

<!
(Devendra Potphode)
Chief Fire Officer

PMRDA, PUNE.

[N

FIH/31/2017- 18, Xrbia North Hinjewadi Developers Pvt. Ltd Survey No.01, Village-
Rebadohat MAVAL 3




Exhibjt=ho
572 it
qOr WX SRer e Srfer<or, qor

Pune metropolitan Regional Development Authority,Pune

PUNE G e TA. 942 = 99 F, WS AT T TTHATS I TA, e, Tor - ¥ Qoo
S.No. 152-153, Maharaja Sayajirac Gaikwad Udyog Bhawan, Aundh, Pune — 411 007
Ph No. : 020- 259 33 344 / 356 / 333 / TI9. 7. 030- 4% 33 3¥¥%/ 34% / 333 Email: hgpmrda@gmail.com

HRTLT: WHTEeT THTIS F.
( v fasrTe fRe=r 7 ieargs Mammaeidie R %.7.6 7a17)

ST DP/HTumuy/m saigie /AT, T 9 3 3/?.%.;?:%’?»_5/_ o\ 3@/?0 90
-3
A,

7. wererfear At {SrarEt Tega a B wdie,
¢, TTEre werrer, e He e =i, q4dt, 7o
(Tl weterr, w0 BT, /3%, T, ©l A%, g0 ¥)

WIS 97T dgies, aT. Arae, S 90 e T 9. ¢ T 7 3 T, JTET UFH e — €Y Y. o0 FT. AT, AT
SET ZHTVAA ATEHTT F0ATATST Hgge aTaT, Rregiferawdy, Ior Jiaselier S5 el %99 /Tu/
THAT/ 42 9/20 9%, T2 9%/0 9/2 0 ¢4 Feay STIUTE T 0T 3T 3178,

ITOTR TYATRIT THTOL STIU gAT AThede FETHIATA EATHI, STHEA A, CA/RU/LRRRY,
TATATAT AR AT 2@ T ATAT THATS JTUHA 07 el STeaarad F g7 FAIRA AT e
AT GHTOTT (HeoraTad f2- 2 9/0%/2 0 20 ST 35T FeaTasd ATy WTefiel SHTCE draasar TRy
" THE el AT AT TR SRTAET FO HHAT 37T AT AT

‘ STATTT ATOTEATHAT SHIRA T T
.. | SUTE ) Asplomr | semer ST | At HSLTIHTOT FRfAeT der RSl
T rer T / . SR

TATEHTH & | ST &

TIRAT | 202,80%,203,80%,%04,20%,201,80¢
| BT | Re¢,R0%,303,30%,R0,30%,301,R0¢
TR + qTRET 4+ @ | [T | 207,30%,303,30%,304,30%,300,30¢
=TT Yo ¥oR %03 0¥ ¥olk o Koy ¥ol K%
=T #7) =7, 11.) TTAT | 4o ¢, 40,403, 40%, Kok, Ko Koy, kol
HEMAT | £09,%0R,%03,%0%,%0k,%0%,%09,%0¢

ATTAT | 809,80,803,50%,504,90%,15019,90¢

el | 107,203,903,¢0%,801,80%,209,¢0¢

TTTERT + 9 T + 9 LR Ro¢,30%,303,%0%,R0Y4,30%,R019,30¢
(208,22 (050,22 dEIT | 309,30%,303,30%,304,30%,309,30¢ 5E
= ) =7 ) HTAT | ¥o?,%0R,¥03 ¥o¥, Yol Yo Yo ¥ol | gafimr

AT | 407,403,403, 50%, Kol {0 § How ol



Hrishikesh Yadav
Typewritten Text
Exhibit-H 


573

AT | §07,%0R,%03,%0%,%04,%0%,%09,%0¢
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farehTa TfRreRoT,

%;%‘é@gﬁ@ metropolitan Region Bevelopment Futhority, Pune
WA, QU? - W3, AERTAT WATHA RIS MAHATE IANT WG, AT, W - ¥2R00'6,

S.No. 152 - 153, Maharaja Sayajirao Gaikwad Udyog Bhawan, Aundh, Pune — 411007
Ph No:00 - Q4R 33 398/ 346 / 333/ HIT 7.  oR0 - 4% 33 3¥¥ / 3% / 333 Email -hgpmrda@gmail.com

FEMETROPOLIS

Date:-06/12/2018

Please quote following number to
Building Permission for future
correspondence with PMRDA
No. FFM/ 1 244 /2018

TO,

Mr. Hitendra Patil.
Gat No. 1(P),3(P)
Village- Bebadohal
Taluka- Maval

Sub: Grant of “Final No Objection Certificate” for your Residential
Building “A1, A2, B4, B5, B6” only on Gat No- 1(P), 3(P), Village-
Bebadohal, Tal- Maval, Dist-Pune.

Ref: - i) “Provisional NOC” issued by “The Chief Fire Officer” Pimpri
Chinchwad Municipal Corporation,Pune vide no.
Fire/SW/WS/508/2014, Dated: 24.07.2014 (Bldgs. A1, B4, B5)

ii) “Provisional NOC” issued by “The Chief Fire Officer” Pimpri
Chinchwad Municipal Corporation,Pune vide no.
Fire/5B/WS/292/2015, Dated: 14.09.2015 (Bldgs. B6)

iii) “Revise Provisional NOC” issued by this office vide no.
FPM/303/2018, Dated: 01.10.2018 (Bldgs. A2)

iv) Collector of Pune Approved by the drawing vide letter No.
PRH/NASR/521/2014, Dated: 14.01.2015

v) Final Fire Application Number: 117 of 2018-19, Dated:- 25./0.2018

Dear Sir,
\\L/
With reference to (v) above, application submitted along with the certificate
issued by the architect Mr. Padmakar Kole for obtaining “Finai No Objection
Certificate”. Form “A” from licensed agency M/s. Glotech Fire Engineers (MFS-

LA/RF-0130) who is licensed agencies registered under provision of The

Maharashtra Fire Prevention and Life Safety Measure

FEH/117/2018-19, Gat No. 1(P) 3(P), Village- Bebdd
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submitted by you and the inspectiors&?ering carried out by the representative of 3 4 5
this office for firefighting protection systems and other requirements are found in

working condition. Considering the same “Final No-Objection Certificate” issued

to your construction on above-mentioned address for the built up area admeasuring

to 14531.01 Sq. Mtrs. (As per ref. v)

Residential Building as per approved under ref. (v) above:-

Building Name Height (Mtrs) No. of Floors Built up Area (Sgm)
A1 26.55 Parking + 08 3392.00
A2 35.10 Parking + 11 3756.04
B4 26.55 Parking + 08 2362.55
B5 26.55 Parking + 08 2362.55
B6 29.05 Parking + 09 2657.87 2657.87
TOTAL 14531.01

Following Statutory Provisions under Maharashtra Fire Prevention and Life
Safety Measures Act, 2006, should be adhered.

1. Under Section 3 of “Maharashtra Fire Prevention and Life Safety
Measures Act, 2006” (hereinafter referred to as “said Act’). The applicant
(developer, owner, occupier by whatever name called) shall comply with all
the Fire and Life Safety measures adhering to National Building Code of India,
2005 and as amended from time to time failing which it shall be treated as a
violation of the said Act.

2. It is presumed that you have compieted the work adhering to the provisions
under Section-3 of the said Act.

3. Under sub-section (3) of Section 3, it is responsibi!ity of the Owner or the

Occupier as the case maybe, shall furnish to The Chief Fire Officer or
nominated officer a Certificate in a prescribed form twice a year in the Month
of January & July regarding maintenance of fire prevention and life safety
measure in good repair and efficient condition as specified in sub-section (1).
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equipment installed in any such building or part thereof or instigate any other

person to do so.

As per of “Maharashtra Fire Prevention and Life Safety Measures Act, 2006”

Section 25-Annexture- part lil. Mr. Hitendra Patil. has paid Fire Premium Fees to this

Dept. details are as under,

Details about the Fire protection Fees paid:-

Sr. | FIRE-FILE NO. Built up Area
No. for Fees
calculation

Total Amount

Payment  Challan l
No & payment Date

1. j Fire/5B/WS/292/2015 | Rs:- 17,50,000/- (Seventeen Lac Fifty Thousand Rupees Only)

| Dated:- 14/09/2015

2. Fire/SW/WS/508/2014 | Rs:- 26,54,500/- (Twenty Six Lac Fifty Foeur Thousand Five

Dated:- 24/07/2014 Hundred Rupees Only)

3. FIRE/285/2018 Residential
Building=
3562.90 SQM.

Rs:-2,23,630/-

(Two Lac Twenty Three
Thousand Six Hundred
and Thirty Rupees Only)

CHALLAN NO.336
DATED 26/09/2018
J.No. 4059939

(* In future, if the difference of fees is assessed, the same will be recovered from the

builder/developer owner as the case may be)

The Fire fighting and safety systems installed by you in the Building

premises shall be well maintained & shall be kept in tip-top working condition at all

the time. If the fire protection system is not maintained, retrenched then this “N.O.C.”

will stand cancelled without any notice & you will be solely responsible to loss of life

or property if any, which may please be noted. The condition mentioned in the

“Revise Provisional No-Objection Certificate” will remain unchanged.

Thanking you

FFH/117/2018-19, Gat No. 1(P),3(P), Village- Bebadohal_MAVAL

rs faithfully,

(Devendra Potphode)
Chief Fire Officer
PMRDA, PUNE
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MAHARASHTRA POLLUTION CONTROL BOARD

« Phone : 24010437/24020781 s Kalpataru Point, 3rd & 4th floor,

124037124/24035273 Sion- Matunga Scheme Road No. 8,

Fax i 24044532/24024068 Opp. Cine Planet Cinema, Near Sion Circle,
124023516 Sion (E), Mumbai - 400022

Email : jdwater @mpcb.gov.in

-!"_Visit At : http:/mpcb.gov.in

Infraslructure /Red/LSI

Consent order No: Format1.0/BO/JD (WPC)/UAN-080320/CO/CC- 2002&002‘5}

Date atffO?_ 12020

To,

M/s. Xrbia North Hinjewadi Developers Pvt Ltd,
S. No. 01, Village Bebadohal, Tal: Mavel, Dist: Pune.

Sub: Consentto Operate for Construction of Residential Development Projects is granted

under Red category.
Ref: 1. Consent to Establish granted vide no. Format 1.0/BO/ROHQ/CE/PN-20203-13/CE-5709
dt. 14/06/2014.
2. Environmental Clearance obtained Vide SEAC-II1-2013/CR-244/TC-3 dt.31/03/2015.
3. Your Application vide UAN No. 080320 dt. 27/09/2019.
4. Minutes of 10" Consent Committee Meeting held on 13/12/2018.

For: Consent to Operate for Construction of Residential Development Projects under Section 26 of
the Water (Prevention & Control of Pollution) Act, 1974 & under Section 21 of the Air (Prevention &
Control of Pollution) Act, 1981 and Authorization under Rule 5 of the Hazardous and Other Wastzss
(M & TM) Rules, 2016 is considered and the consent is hereby granted subject to the following terms
and conditions and as detailed in the schedule |, II, lll & IV annexed to this order:

1. Consent to Operate is granted for period up to 31/11/2020.

2. The proposed capital investment of the projectiis Rs.60.49 Cr.
(As per C.A certificate submitted by project proponent)

The Consent to Operate is valid for Construction of Residential Development Projects named as
M/s. Xrbia North Hinjewadi Developers Pvt Ltd, S. No. 01, Village Bebadohal, Tal: Mavel,
Dist: Pune, for total plot area 26,100.00 Sqm & completed construction BUA area
42,670.82 Sqm out of total construction BUA 42,670.82 Sqm, As per EC dt. 31/03/2015 including
utilities and services and as per commencement certificate issued by local body.

3. Conditions underWater [P&CP]. 1974 Act for discharge of effluent:

Sr. Descrrptlon §, Permitted quantity of Standards to Disposal '
No. discharge (CMD) be achieved
1. Trade effl uent NIL NA NA
2. | Domestic effluent 377.00 As per 60% should be reused &
Schedule - recycled and remaining
should be discharged ir
| municipal sewer i

4. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr. Description of stack/ Capacity Number Of Standards to be
No. source Stack achieved

200 KVA As Per Schedule I

)

t M/s. Xrbia North Hinjewadi Developers Pvt Ltd UAN 080320 Page 1of 6

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5e3942a2d49d022d5b6efd1c
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5. Conditions under Solid Waste Management Rules, 2016:

]
ﬁ;' Type Of Waste | Quantity & UOM | Treatment Disposal
1 Wet garbage 943.00 Kg/Day Organics waste Used as Manure |
Converter with i
composting facility /
Bicgas digester with
composting facility
2 Dry garbage 629.00 Kg/Day - Segregate and Hand |
over to Local Body |
for recycling
3. STP sludge Kg/day STP Used as manure

6. Conditions under Hazardous and Other Wastes (M & TM) Rules, 2016 for treatment and

disposal of hazardous waste; NIL. et :

7. The Board reserves the right to review, amend, suspend, revoke etc. this consent and the same
should be binding on the industry. :

8. This consent should not be construed as exemption from obtaining necessary NOC/permission
from any other Government authorities. _

9. Project Proponent shall comply the Construction and Demolition Waste Management Rules,
2016 which is notified by Ministry of Environment, Forest and Climate Change dtd.29/03/2016.

10. Project Proponent shall submit an affidavit in Board's prescribed format within 15 days
regarding the compliance of conditions of EC/CRZ clearance and C to E.

11. Project Praponent shall install online monitoring systems for BOD, TSS and flow at the outlet
of STP, '

12. Project Proponent shall Operate and maintain Organic waste digester with composting facility
or Biogas digester with composting facility.

13. The applicant should comply with. the. conditions stipulated in Environmental Clearance

Obtained from SEAC, Environment Department, Government of Maharashtra, dtd. 31/03/2015
for total plot area 26,100.00 Sqm & total construction BUA area 42,670.82 Sgm. J

For and on behalf of the
Maharashtra Pollyition Control Board

Member Secretary

Received Consent fee of —
Amount (Rs.)
1,00,000/-

Transaction. No.
NEFT/OW/SAA75647556

09/10/2019 Oriental Bank of

Commerce

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune-ll they are
directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB, Mumbai.

3. CC desk- for record & website updating purposes.

Mis. Xrbia North Hinjewadi Developers Pvt Ltd UAN 080320 Page 2 of 6

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5e3942a2d49d022d5b6efd1c
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Schedule-

Terms & conditions for compliance of Water Pollution Control:

1) Al As per your application, you have installed of Sewage Treatment Plants (STP) with the
design capacity of 380.00 CMD '

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage so as to
achieve the following standards prescribed by the Board or under EP Act, 1986 and Rules _
made there under from time to time, whichever is stringent, :

p. pH | Between 65t090 | j
2, Total Suspended Solids Not more than 20 mgll.
3. | BOD 3 Days 27 degree C Not more than 10 mg/l. :
4. | Chemical oxygen Demand | Not to more than 50 mgll.
(COD)
5. NH4 N Not more than 5 mg/l.
6. [N Total Not more than 10 mg/l.
7. | Fecal Coliform MPN/100 MI Less than 100:0

C) The treated effluent shall be 60% recycled for secondary purposes such as toilet flushiny, :
air conditioning, firefighting, on land for gardening etc and remaining shall be dischargea i ;
to the municipal sewerage system. !

D] Project proponent shall operate STP for five years from the date of obtaining occupation
certificate, iy

The Board reserves its rights to review plans, Specifications or other data relating to plant setup

for the treatment of waterworks for the purification thereof & the system for the disposal o’

sewage or trade effluent or in connection” with the grant of any consent conditions. The

Applicant should obtain prior consent of the Board to take steps to establish the unit or establish

any treatment and disposal system or and extension or addition thereto

2) The industry should ensure replacement of pollution contral system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards an:;
safety of the operation thereof. =

3) The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and. as amended, by installing water meters and other provisions as
contained in the said act,, '

Sr. Pu,r"pd_ée for water consumed Water consumption
no. qf 5% " quantity (CMD)
[ 1... [ Demestic purpose 472.00

4) The Apﬁi'icant shall provide Specific Water Pollution control system as per the conditions
of EP Act, 1986 and rule made there u er from time to time,

M/s. Xrbia North Hinjewadi Developers Pvt Ltd UAN 080320 Page 3.of 6 |
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Schedule-ll

Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have proposed to install the Air pollution control
(APC)system and also proposed to erect following stack (s) and to observe the
following fuel pattern-

Sr. Stack APC uom
No. Attached To System
DG Set Acoustic

(200 KVA) | enclosure

Height S%

in Mtrs.

Type Of Quantity
Fuel

S0;

* Above roof of the building in which it is installed.

2. The applicant should operate and maintain above mentioned air pollutiqnwcontrol
system, so as to achieve the level of pollutants to the following standards. -,

| Particulate matter | Not to exceed | 150 mg/Nm?. BN |

i 3. The Applicant should obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof of alteration or replacement
alteration well before its life come to an end or erection of new pollution control equipment.
The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

-

M/s. Xrbia North Hinjewadi Developers Pvt Lid UAN DBQS!O L Page 4 of 6

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
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Schedule-lll
Details of Bank Guarantees
Sr. [ Consent Amt of BG Submissio | Purpose of BG | Compli idity
pliance Validity
No. | (C to E/O/R) | Imposed n Period Period Date
1 Consent to | Rs. 10 lakh 15 Days Towards Continuous  |31.03.2021 |
Operate Compliance of EC !
and consent ;
2= conditions. |
; _
I
|
]
t |
|
|
i
g
| Mis. Xrbia North Hinjewadi Developers Pvt Ltd UAN 080320 Page 5 of §
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I Schedule-IV
' General Conditions:
The following general conditions shall apply as per the type of the industry.

1) The applicant shall provide facility for collection of samples of sewage effluents, air emissions

and hazardous waste to the Board staff at the terminal or designated points and shall pay to the
Board for the services rendered in this behalf.

2) The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
environmental protection Act 1986 and Solid Waste Management Rules, 2016 and E-Waste
(Management) Rules, 2016.

Drainage system shall be provided for collection of sewage effluents. Terminal manholes shall

be provided at the end of the collection system with arrangement for measuring the flow. No

sewage shall be admitted in the pipes/sewers downstream of the terminal manholes. No sewage

| shall find its way other than in designed and provided collection system.

4) Vehicles hired for bringing construction material to the site should be in good cendition and

f should conform to applicable air and noise emission standards and should be operated only
during non-peak hours. O\

5) Conditions for D.G. Set o, §

a) Noise from the D.G. Set should be controlled by providing an acoustic ‘enclosure or by
treating the room acoustically. ? 45

b) Industry should provide acoustic enclosure for control of noise. The “acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss or
for meeting the ambient noise standards, whichever is on higher side. A suitable exhaust
muffler with insertion loss of 25 dB (A) shall also be provided, The measurement of insertion
loss will be done at different points at 0.5 meters. from acoustic enclosurefroom and then
average.

¢} The industry shall take adequate measures for control of noise levels from its own
sources within the premises in respect of noise 'to less than 55 dB(A) during day time and
45 dB(A) during the night time. Day time is reckoned between 6 a.m. to 10 p.m and night
time is reckoned between 10 pmto6am. -

d) Industry should make efforts to bring-down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures

€) Installation of DG Set must be strictly in compliance with recommendations of DG Set

manufacturer. b

f) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise levels
of DG set from deteriorating with use.

g) D.G. Set shall be operated only in case of power failure.

| h) The applicant should not cause any nuisance in the surrounding area due to operation of
& D.G. Set.

i) The applicant shall comply with the notification of MOEF dated 17.05.2002 regarding noise
limit for generator sets run with diesel.

6) Solid Waste — The applicant shall provide onsite municipal solid waste processing system &

shall comply with Solid Waste Management Rules, 2016 & E-Waste (M) Rules, 2016.

7)  Affidavit undertaking in respect of no change in the status of consent conditions and compliance

of the consent conditions the draft can be downloaded from the official web site of the MPCB.

3) The treated sewage shall be disinfected using suitable disinfection method.

© 9) The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per the
provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

€.
—_—

19} The applidant make an application for renewal of consent at least 60 days before the date
*_ of the exp f the consent.

A's. Xrbia North Hinjewadi Developers Pvt Ltd UAN 080320 Page 6 of 6
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Exhibit - Q
Sr. No. |Unit No. [Building [Customer Name Booking Status
1 B6-203 B6 ABHIJIT CHANDRAKANT PAWAR HANDOVER
2 B5-202 B5 MS SONAL SURENDRA DANDEKAR HANDOVER
3 Al1-412 Al NIRUPA ANAND BENDRE HANDOVER
4 A1-109 Al MR YOGENDRA VIJAYKUMAR MENKAR HANDOVER
5 A1-310 Al K. S. LAKSHMI HANDOVER
6 Al1-311 Al K. S. LAKSHMI HANDOVER
7 A1-309 Al MR. MOHAN NARAYAN HINDUPUR HANDOVER
8 A1-607 Al ILA K GORADIA HANDOVER
9 A2-301 A2 MRS. CHHAYA MAHENDRA KAMBLE HANDOVER
10 [A1-403 Al CHANDRAKANT GANDHI HANDOVER
11 [A1-711 Al MRS NAYAN HIMATSINGHANI HANDOVER
12 [A1-404 Al DAMYANTI THAKKARSINGH PHULWARI HANDOVER
13 [c1-205 C1 VASITA SURESH GORADHANBHAI HANDOVER
14 [A1-502 Al MRS ROOPA MAKHIJA HANDOVER
15 [B5-105 B5 SAJEEV KUMAR PANIKAR HANDOVER
16 [B4-501 B4 MRS VARSHA SANTOSH NAIK HANDOVER
17 [A1-503 Al MR VIVEK CHRISTOPHER ROSS HANDOVER
18 [A1-505 Al TUSHAR BHATIA HANDOVER
19  [B4-307 B4 MR. PANKAJ SAHASRABUDHE HANDOVER
20 [B6-202 B6 MRS MERLYN PHILBERT HANDOVER
21 [A2-702 A2 NADAR AGNEL NAVIN HANDOVER
22 |c1-805 c1 MR CHETAN THAKUR HANDOVER
23 [A1-610 Al PRAGNESH PUROHIT HANDOVER
24 [A1-611 Al SREEJA PUROHIT HANDOVER
25  [B5-203 B5 MR. DHANANJAY BALKRUSHNA CHIVE HANDOVER
26 |C1-803 c1 BENNET COLEMAN & CO LTD HANDOVER
27 |c1-807 C1 BENNET COLEMAN & CO LTD HANDOVER
28 [C1-904 c1 BENNET COLEMAN & CO LTD HANDOVER
29 |c1-907 C1 BENNET COLEMAN & CO LTD HANDOVER
30 |c2-805 c2 BENNET COLEMAN & CO LTD HANDOVER
31 |Cc2-901 c2 BENNET COLEMAN & CO LTD HANDOVER
32 |c2-905 c2 BENNET COLEMAN & CO LTD HANDOVER
33 |C2-906 c2 BENNET COLEMAN & CO LTD HANDOVER
34  |B5-607 B5 MRS ANTARA GHOSHAL HANDOVER
35 [A1-511 Al NEHA SAMIULLAH ATTAR HANDOVER
36 |A2-304 A2 BHARAT A MEHTA HANDOVER
37 [B4-302 B4 SHRIPAD DINANATH GAJALKAR HANDOVER
38 |A1-601 Al VIVEKANAND M BANKOLLI HANDOVER
39  [A2-105 A2 SUMITRA PRADEEP KAMBLE HANDOVER
40 |B6-204 B6 SULBHA ANIL KATE HANDOVER
41  |C2-204 C2 MEHERNOSH B MISTRY HANDOVER
42 |B6-501 B6 MR. SOPAN NAMDEV MORE HANDOVER
43 |B2-402 B2 ASHA MAHESH CHAUHAN HANDOVER
44 |A1-803 Al CASILLA BRICKEAGLE HANDOVER
45  |B1-408 B1 RUPALI SAPKAL - Brick HANDOVER
46 |B3-602 B3 DEV RAJ-Brick HANDOVER
47 |B6-107 B6 MASKE TD-Brick HANDOVER
48 |c1-407 c1 MR. WASIM KAZI HANDOVER
49 |c1-607 C1 VIDYA KISHORKUMAR RAO HANDOVER
50  |A1-304 Al SONIYA CHETAN KOLAMBKAR HANDOVER
51  [A2-305 A2 CHANDRAKANT KASHIRAM UTEKAR HANDOVER
52 [A1-303 Al PRADNYA KAILAS GAIKWAD HANDOVER
53  [A1-101 Al TEJASWINI R BHAGWAT HANDOVER
54  |B4-304 B4 GAUTAMI ASHOK SAWANT HANDOVER
55  [A1-701 Al RAHUL RAMCHANDRAN HANDOVER
56 |A1-107 Al ASHWINIKUMAR KHANDAVE HANDOVER
57  |B4-404 B4 AMIT KUMAR SAHU HANDOVER
58  [A1-209 Al ABHILASHA DINESH CHATURVEDI HANDOVER
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Sr. No. |Unit No. |Building [Customer Name Booking Status
59  [A1-409 Al CONAN DREGO HANDOVER
60  [A1-106 Al MANISH VINAYAK POTFODE HANDOVER
61 [A2-803 A2 RISHAB DOSHI HANDOVER
62  [A1-103 Al SARIKA VIKRAM SHINDE HANDOVER
63 [A1-603 Al MEHER KEKI GUARD HANDOVER
64  [A1-202 Al WAGH VIJAY VISHNU HANDOVER
65  [A1-208 Al BHARAT JALINDAR NANNWARE HANDOVER
66 [A1-210 Al SANGEETA DILIP VAIRALE HANDOVER
67 [A1-410 Al SWATI RAJ SHARMA HANDOVER
68 [A2-307 A2 SHALINEE SACHIN SHETVYE HANDOVER
69  [A2-801 A2 SHAHNAZ AKHLAQ KHAN HANDOVER
70 [A2-901 A2 VAIBHAV RAMESH GADE HANDOVER
71 [A1-402 Al NITIN SUNDERLAL KOTHARI HANDOVER
72 |[A1-608 Al SHANKAR CHUKKU PUSALI HANDOVER
73 [A1-609 Al VIJAY CHAITANYA BATHULA HANDOVER
74 [A2-212 A2 SUMEDHA SUBHASH POTPHODE HANDOVER
75 [A2-306 A2 ASHWINI GANESH GHAG HANDOVER
76 [A2-703 A2 NISHANT NAVNATHRAO BAN HANDOVER
77 |B6-803 B6 VIKAS SURYAKANT SHAHA HANDOVER
78  |B6-804 B6 INDRAJIT SURESH SHAH HANDOVER
79  [A2-506 A2 MADHURA DESHPANDE HANDOVER
80  [B6-108 B6 SAVITA UTTAM SEN HANDOVER
81  [A2-805 A2 AMOL ASHOK VANARASE HANDOVER
82  [A2-708 A2 CHEENA SHARMA HANDOVER
83  [A1-702 Al GEETA PRASHANT DESHMUKH HANDOVER
84  [A2-807 A2 SAYARABANU AMIN MULLA HANDOVER
85  [A2-811 A2 PRAJAKTA SURESH RANADE HANDOVER
86  [B6-405 B6 SANJAY SADANAND TRIBHUVAN HANDOVER
87  [B6-605 B6 ROBIN CHANDRA DAS HANDOVER
88  |C1-203 C1 GAURAV TRIPATHI HANDOVER
89  [A1-605 Al SHABBIR JAFFER TANDEL HANDOVER
90  [A1-807 Al YAWAN RAVI ROKADE HANDOVER
91  [A1-810 Al SNEHAL PRADEEP PASTAY HANDOVER
92  [B4-408 B4 RUPALI SACHIN DATE HANDOVER
93  [A1-805 Al PRIYANKA VISHWANATH PANDEY HANDOVER
94  [A2-904 A2 SNEHA SANTOSH SALOKHE HANDOVER
95  |C1-905 c1 SAPNA SANJAY DHARMADHIKARI HANDOVER
96 [B6-106 B6 BALAJI KAMBLE HANDOVER
97 [A1-710 Al GULAB BHALCHANDRA PINGALE HANDOVER
98  [A2-804 A2 SNEHAL MISHRIKOTKAR HANDOVER
99  [A1-408 Al SWAMINATHAN MUTHU HANDOVER
100  [A2-905 A2 BALIVADA PRADEEP KUMAR PATNAIK HANDOVER
101 |c1-801 c1 VARSHA CHANDRASHEKHAR GORAKSH HANDOVER
102 [B6-306 B6 ABDUL BASIT ABBAS SANGE HANDOVER
103 [B6-708 B6 MAYA SHANKAR HANDOVER
104  [B6-308 B6 BABY SINGH HANDOVER
105 [B4-701 B4 MUNIRA YUSUF TARWADI HANDOVER
106 [B4-208 B4 JYOTI MADHUKAR GAIKWAD HANDOVER
107 |B6-805 B6 KUNAL CHATTERJEE HANDOVER
108  [B3-605 B3 SMIT UPENDRA MACHCHHAR HANDOVER
109  [B5-307 B5 RAHUL SHASHIKUMAR GUPTE HANDOVER
110  [A2-908 A2 ANJALI JAYWANT JADHAV HANDOVER
111 |A2-1005  |A2 SEEMA JAYANT KAMBE HANDOVER
112 |A2-204 A2 MANTU KUMAR SHARMA HANDOVER
113 [B5-808 B5 JAYASHREE PATHAK HANDOVER
114  |A1-504 Al KEDAR PAWAR HANDOVER
115 |A2-1002  [A2 PRATIK DILIP KARKHANIS HANDOVER
116 |A2-1007  [A2 GEETA GAJANAN CHAVAN HANDOVER
117 |B6-904 B6 SALEEM SALAM SHAIKH HANDOVER
118  |A2-1102  [A2 AMRAPALI PRAKASH KAMBLE HANDOVER
119 [B4-503 B4 URMILA BAJIRAO OMBALE HANDOVER
120  [B4-808 B4 VIJAY AMONKAR HANDOVER
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121 [A1-705 Al ANKITA ARORA HANDOVER
122 [A2-611 A2 SACHIN KADAM HANDOVER
123 [A1-808 Al HEMANT NIJHAWAN HANDOVER
124  [A2-1112  [A2 CHANDRIKA RAKESH GAIKWAD (ALIA HANDOVER
125  [A2-1104 [A2 JACINTHA VIRENDRA PATRICK HANDOVER
126 [B4-803 B4 SHWETA SUBHASH SHETTY HANDOVER
127 [B5-707 B5 PRASHANT PREMJI NALAWADE HANDOVER
128 [A1-604 Al MAYUR BABURAO BHANGALE HANDOVER
129  [A2-1008 [A2 KISAN TUKARAM KADAM HANDOVER
130  [B1-407 B1 BIRENDER SINGH HANDOVER
131 [A2-711 A2 DEEPIKA SHAILESH SANDHANSHIV HANDOVER
132 [B6-802 B6 KANHAIYA KUMAR HANDOVER
133 |C1-105 C1 INDIRA SINGH HANDOVER
134 [B3-201 B3 MANISH KUMAR HANDOVER
135 [B6-701 B6 ABDULSAMAD SAHEBMIYA SHAIKH HANDOVER
136 [B6-305 B6 RITU DINESH LOKHANDE HANDOVER
137 [A2-1103  [A2 LINU GIRISH CHADHA HANDOVER
138 [A1-706 Al VANESSA NIKITA PINTO HANDOVER
139  [A1-806 Al SANTOSH KUMARI CHHABRA HANDOVER
140 [B3-701 B3 DINESH JAYSING BHOSALE HANDOVER
141 [A1-305 Al PETER AGNELLO PINTO HANDOVER
142 [B6-301 B6 DILIP DEVIDAS PURSWANI HANDOVER
143 [A2-1010 [A2 DEEPA GURUNATH KUSHTE HANDOVER
144 [B2-701 B2 KAUSAR JAHAN SHAIKH ABDULL MAJ HANDOVER
145  [B4-507 B4 KAUSAR JAHAN SHAIKH ABDULL MAJ HANDOVER
146 [B4-508 B4 KAUSAR JAHAN SHAIKH ABDULL MAJ HANDOVER
147 [B5-803 B5 MRS.SUNEETA KAUL HANDOVER
148 [A2-910 A2 ARUN SHANKAR WATE HANDOVER
149  [B6-604 B6 SARIKA RAMESH KANGRALKAR HANDOVER
150 [A1-602 Al ANAND SHRISAIL KHADABADI HANDOVER
151 [A1-509 Al KRISHNAN VENKITESWARAN HANDOVER
152 [A1-708 Al "SURESH VENUGOPAL IYER" HANDOVER
153 [A2-907 A2 MAMTA RAMESH KAMBLE HANDOVER
154  [A1-406 Al PADMA RAGHAVAN HANDOVER
155  [A1-411 Al VARADACHARI CHAKRAVORTHY RAGHA HANDOVER
156 [B6-307 B6 DEVYANI ASHUTOSSH SHAH HANDOVER
157 [A1-704 Al MRS. PARUL ROSHAN NAIDU HANDOVER
158  [A2-712 A2 NADHE YAMUNA SAMBHAJI HANDOVER
159 |A1-508 Al Krishnan Venkiteswaran HANDOVER
160 [B6-808 B6 ARTI PARESH REDIJ HANDOVER
161 [A1-110 Al JYOTI JHA HANDOVER
162 [A1-308 Al MEENA JAYENDRA THORBOLE HANDOVER
163 [A1-111 Al JYOTI JHA HANDOVER
164  [B6-903 B6 ASHISH BODINGE HANDOVER
165  [B5-101 B5 VIKAS PREMCHAND JAIN HANDOVER
166 [B4-107 B4 ANAND GEORGE HANDOVER
167 [B5-702 B5 SHEKHAR DATTATRAYA GUPTE HANDOVER
168 [B5-402 B5 POOJA KHUBCHANDANI HANDOVER
169  [B5-405 B5 KALIDAS LALASAHEB GULVE HANDOVER
170  [A1-804 Al ASIFALI IDRISH SAIFI HANDOVER
171 [B4-405 B4 ARUN RADHAKRISHNAN HANDOVER
172 [B3-405 B3 MANOHAR JADHAV HANDOVER
173 [B5-802 B5 DARSHAN ARUN CHAVAN HANDOVER
174 [A1-812 Al SACHIDEV S NAIR HANDOVER
175  [A1-512 Al DAMINI GUPTA HANDOVER
176 [B3-704 B3 ANU SURESH UDHWANI HANDOVER
177 [B3-708 B3 ANNIE JACOB CHACKO HANDOVER
178 [B4-604 B4 AJIT JAGANNATH DESHPANDE HANDOVER
179  [A2-1107 [A2 MANJU MATHARU HANDOVER
180 [A2-1108 [A2 DEEPAK MATHARU HANDOVER
181  [A2-806 A2 SANTOSH YESHWANT PAWAR HANDOVER
182 |C2-903 c2 ARVIND SINGH HANDOVER
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183 C1-906 C1l MADHU CHAUHAN HANDOVER
184 B5-608 B5 SUVARNA MOTIRAM KAWATE HANDOVER
185 |A2-1101 [A2 RUBINA ASGAR KHAN HANDOVER
186 A2-906 A2 STEVEN DCOSTA HANDOVER
187 C2-907 C2 AMIT MANI HANDOVER
188 A2-1006 A2 SANDHYA ANKUR ARAJ HANDOVER
189 B4-202 B4 YAZNA GOVEKAR HANDOVER
190 C2-902 C2 SANJAY PRASAD HANDOVER
191 |A2-802 A2 YARAMA SHETTY ASHOK HANDOVER
192 B5-506 B5 SUNITA NILESH SALVI HANDOVER
193 B4-607 B4 SAMBHAJI AWAD HANDOVER
194 B5-806 B5 SARQJ DEVI HANDOVER
195 B4-702 B4 VINITA BIRESH PRASAD HANDOVER
196 B4-506 B4 REHNUMA KHAN HANDOVER
197 |A2-812 A2 DHANASHRI NAKUL WAGHUNDE HANDOVER
198 B4-407 B4 MOHAMMAD SHABBIR KANCHWALA HANDOVER
199 B6-902 B6 RATNAKAR BHALEKAR HANDOVER
200 Al1-709 Al DISHA DEEPAK PARAB HANDOVER
201 |A2-312 A2 MALAN KRISHNA PAWAR HANDOVER
202 A2-1009 A2 Mrs Kiran Bharat Anand HANDOVER
203 B4-603 B4 SNEHAL SUSHIL RULEKAR HANDOVER
204 B4-704 B4 DIPALI PANDURANG CHAVAN HANDOVER
205 B4-705 B4 Madhuri Yashwant Patil HANDOVER
206 B1-305 B1 Chanda Vilas Hatkar HANDOVER
207 C1-908 C1l TRICON INFRA BUILDTECH PVT LTD HANDOVER
208 B2-503 B2 TRICON INFRA BUILDTECH PVT LT HANDOVER
209 B5-705 B5 SIKMI PRASAD SAKALU PRAJAPATI HANDOVER
210 B4-101 B4 SUNITA VIJAY SETHI HANDOVER
211 |A2-503 A2 SHREEVANT SHANKAR TONDE HANDOVER
212 A2-810 A2 ADITYA VINAYAK HULGERI HANDOVER
213 B4-606 B4 MR.SURAJ PRAKASH GAIKWAD HANDOVER
214 Al-612 Al RUCHITA ROHIT HINGE HANDOVER
215 B5-801 B5 KRISHNA SHROFF HANDOVER
216 B4-804 B4 SONAL DURGESH CHOUHAN HANDOVER
217 B6-801 B6 SAMPADA SHARMA HANDOVER
218 Al1-501 Al ATUL SUKHACHAND KUMBHAR HANDOVER
219 B1-604 Bl PRAVIN D CHAUDHARI HANDOVER
220 Al1-606 Al SAGAR NIVRUTI CHIKANE HANDOVER
221 B6-407 B6 KATE PRAMILA SHASHIKANT HANDOVER
222 A2-912 A2 MAHESH SITARAM KHUNE HANDOVER
223 |A2-903 A2 PAWAR VIKAS CHANDRAKANT HANDOVER
224 B5-805 B5 PRIYANTI JULIUS DSOUZA HANDOVER
225 |A1-809 Al PRAJEENDRAN CP HANDOVER
226 C2-705 C2 SUJATA BHIVAJI WAGHMODE HANDOVER
227 |A2-1001 |A2 KOMAL KAUR GILL HANDOVER
228 B6-705 B6 DEBANANDA DEB BARMAN HANDOVER
229 |A1-102 Al SARIKA KALIA HANDOVER
230 Al1-104 Al KAUSTUBH SHENDE HANDOVER
231 |A1-105 Al NEERAJA SHENDE HANDOVER
232 Al1-108 Al ASHWINI MONTEIRO HANDOVER
233 |Al1-112 Al MR PRAKASH MANIKRAO MOHITE HANDOVER
234 Al1-201 Al MR. AKASH S. TANK HANDOVER
235 |A1-203 Al MR LALIT PHOOLCHAND SHARDA HANDOVER
236 Al1-204 Al DALJIT KAUR SOHAL HANDOVER
237 |A1-205 Al MR.VRUSHODH RAJENDRAN IYER HANDOVER
238 Al1-207 Al MRS ANAGHA RAJESH MATHURE HANDOVER
239 |Al1-212 Al SATISH DADAR HANDOVER
240 Al1-301 Al SATSHIL SOPAN BHANDARE HANDOVER
241 |A1-302 Al MR PRASHANT MACCHINDRA PAWAR HANDOVER
242 A1-306 Al MR ARTHUR SALDANHA HANDOVER
243 |A1-307 Al JAGANNATH SUDERSHAN SAHU HANDOVER
244 Al1-312 Al MRS. SHRADDHA PRASHANT BANE HANDOVER
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245  |A1-401 Al JYOTI DEEPAK SALVI HANDOVER
246 |A1-506 Al MR DATTATRAY BALIRAN MASKE HANDOVER
247 |A1-707 Al SMT NUTAN BHUSHAN REGE HANDOVER
248 |A1-712 Al NAMITA NADKARNI HANDOVER
249  |A1-801 Al MR. PARAG KISHOR CHAVAN HANDOVER
250 |A2-101 A2 MS. LATIKA KADAM HANDOVER
251 |A2-102 A2 MR. SHERALI MOHAMEDALI ALANI HANDOVER
252 |A2-103 A2 MS. PRITISHA ZALPURI HANDOVER
253 |A2-104 A2 MR. PRAVIN DINKAR CHAUDHARI HANDOVER
254 |A2-106 A2 MR SHAIKH KAMALUDDIN ISSAK HANDOVER
255  |A2-108 A2 MR RAJESH ARUN MHATRE HANDOVER
256 |A2-109 A2 DR. SUNITA SHIVMURTI KHALANE HANDOVER
257 |A2-110 A2 MS. SANGITA DEEPAK CHAUDHARI HANDOVER
258  |A2-111 A2 RAJESH KUMAR SINHA HANDOVER
259  |A2-112 A2 MR RAMPURAWALA ABBAS SADIQALI HANDOVER
260  |A2-201 A2 MR. MASKE UTTAM SHANKAR HANDOVER
261 |A2-202 A2 MRS. RUTH PETER PINTO HANDOVER
262 |A2-203 A2 MR ABHAY VASANT KOYANDE HANDOVER
263 |A2-205 A2 MRS ANAGHA AJAY LOKHANDE HANDOVER
264 |A2-206 A2 MS SANGEETA ARUN SULE HANDOVER
265 |A2-207 A2 RAJANI SHARMA HANDOVER
266 |A2-208 A2 MRS SHUBHANGI SHRIKANT BHOSALE HANDOVER
267 |A2-209 A2 MR SANDEEP PANDURANG SARODE HANDOVER
268 |A2-210 A2 MR ALEEMUDDIN MOHAMMED SHAIKH HANDOVER
269  |A2-211 A2 MR. NITIN RAMCHANDRA KULKARNI HANDOVER
270  |A2-302 A2 MS NILAMBARI PANDURANG DESHMUK HANDOVER
271 |A2-308 A2 RAJANI SHARMA HANDOVER
272 |A2-309 A2 MR DATTARAM DAMODAR POTE HANDOVER
273 |A2-310 A2 MRS. POONAM SUJIT LAD HANDOVER
274 |A2-311 A2 MS ANUSHKA VIRENDRA PANDIRKAR HANDOVER
275 |A2-401 A2 MINAAZ ATEEQ HANDOVER
276 |A2-402 A2 MR RAVI KUMAR AVINASH HANDOVER
277 |A2-403 A2 MS LEENA PRASAD HANDOVER
278 |A2-404 A2 MR KISHOR N MISTRY HANDOVER
279 |A2-405 A2 MR SHANTANU ANIL RAUT HANDOVER
280  |A2-407 A2 MR. AJIT YASHWANT DAHAKE HANDOVER
281 |A2-408 A2 MR CHANDRAKANT MORESHWAR BHIDE HANDOVER
282 |A2-409 A2 MR. RAHUL KANHAIYALAL KATARIYA HANDOVER
283 |A2-410 A2 MRS RUPA SRINIVAS SADUL HANDOVER
284  |A2-411 A2 MR. VINIT NARAYAN DESAI HANDOVER
285 |A2-412 A2 MR. SUBHASH VITTHAL GAYKAR HANDOVER
286 |A2-502 A2 MR SHRISH ANANT KULKARNI HANDOVER
287 |A2-504 A2 NARINDER SINGH ARORA HANDOVER
288 |A2-505 A2 MR NARAYANSWAMY KRISHNAN HANDOVER
289 |A2-507 A2 MS RUCHI GAUTAM HANDOVER
290  |A2-509 A2 MRS VAISHALI ASHOK HOLEY HANDOVER
291  |A2-511 A2 MR AMIT ASHOK BHAT HANDOVER
292 |A2-512 A2 MR VIKRAM DUGGAL HANDOVER
293 |A2-602 A2 DR. PRATIBHA SOMNATH BERDE HANDOVER
294  |A2-603 A2 MR SATISH TANAJI DEEPAK HANDOVER
295  |A2-604 A2 MR. DHARMENDRA PRATAP SINGH HANDOVER
296 |A2-607 A2 MR RAJENDRA MARUTI POKHARKAR HANDOVER
297  |A2-608 A2 MRS LEENA SUJIT BURMAN HANDOVER
298 |A2-612 A2 ANKIT KUMAR JAISWAL HANDOVER
299  |A2-701 A2 MR. NIRANJAN PRADEEP SHIRKE HANDOVER
300 |A2-704 A2 MR. AMITAVA CHANDA HANDOVER
301 |A2-705 A2 MS. JUBEDA HABIB PATIL HANDOVER
302 |A2-707 A2 MR. MANISH TUKARAM BANSOD HANDOVER
303 |A2-710 A2 MRS. MADHAVI VENKATESH GOPALAN HANDOVER
304 |B1-101 B1 MRS. RAJANI SHARMA HANDOVER
305 [B1-102 B1 MS DHRUSWAMINI KRI MADHULIKA HANDOVER
306 |B1-103 B1 MRS LOOCHAN BUNDELA HANDOVER
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307 [B1-104 B1 MR AJAY SASI MENON HANDOVER
308 |B1-106 B1 MRS. KAVITA GITARAM MORE HANDOVER
309 [B1-201 B1 MR ASHIM KUMAR SINHA HANDOVER
310 |B1-202 B1 MR GAURAV MARUTI DHIMATE HANDOVER
311 [B1-203 B1 MR ATUL PANDURANG BORGAONKAR HANDOVER
312 |B1-204 B1 MR. ABHAY SHANTARAM LANDE HANDOVER
313 [B1-205 B1 MR. BOLLEPANDA KUTTAPPA CHENGA HANDOVER
314 |B1-206 B1 MRS SWATI PRAVIN DISLAY HANDOVER
315 [B1-207 B1 MS POONAM MAHENDRA HANDOVER
316 |B1-208 B1 MS GEETA PRAKASH RAO HANDOVER
317 [B1-301 B1 MR FAISAL IQBAL KUMPARIYA HANDOVER
318 |B1-302 B1 MR SAIPAN MADAR SHAIKH HANDOVER
319 [B1-303 B1 MR RAJEEV K D HANDOVER
320 |B1-304 B1 RASHMI MANOJ SAWANT HANDOVER
321 [B1-306 B1 MR NEERAJ KUMAR SINHA HANDOVER
322 |B1-307 B1 MRS HIRA DAS HANDOVER
323 |B1-308 B1 MR SATIN ASHER HANDOVER
324 |B1-401 B1 MR PRATAPSINH TUKARAM MANE HANDOVER
325 |B1-402 B1 MR. SANJEEVKUMAR JAGANNATH BAR HANDOVER
326 |B1-403 B1 PRASHANT GANGADHAR KHEDEKAR HANDOVER
327 |B1-404 B1 MRS ANJALI NITIN JOSHI HANDOVER
328 |B1-405 B1 MR SUMIT DEEPAK RANJIT HANDOVER
329 |B1-406 B1 REHAN MOHMMAD IBRAHIM MANSURY HANDOVER
330 |B1-502 B1 MR ARVIND KUMAR PATEL HANDOVER
331 [B1-503 B1 MR AVINASH RAJANKAR HANDOVER
332 |B1-504 B1 MR SHAILESH KAILASH JAISWAL HANDOVER
333 [B1-505 B1 MR YOGESHWAR SINGH HANDOVER
334 |B1-508 B1 MR SHIRISH DINKAR BHOPE HANDOVER
335 [B1-602 B1 MR RISHI RAJ SINGH HANDOVER
336 |B1-603 B1 MRS JAYASHREE JAYANT CHOUKKAR HANDOVER
337 |B1-605 B1 MRS NEELAM D POWAR HANDOVER
338 |B1-607 B1 MR. SYED FAIZ AHMED HANDOVER
339 [B1-705 B1 MR. VISHAL G. SATGHARE HANDOVER
340 |B1-708 B1 KAUSTUBH DESAI HANDOVER
341  [B2-101 B2 MR. VITTHAL MAHADEO GAIKWAD HANDOVER
342 |B2-102 B2 MR MAHESH PANDURANG BHAGWAT HANDOVER
343 [B2-103 B2 MR AKHIL BHAT HANDOVER
344 |B2-104 B2 MR GANESH CHANDRAPRAKASH JOSHI HANDOVER
345  |B2-105 B2 PRIYA AIYAR HANDOVER
346 |B2-106 B2 MR PRAMOD PATHAK HANDOVER
347 |B2-107 B2 MR ANUPAM BHARDWAJ HANDOVER
348 |B2-201 B2 MR JASWINDER SINGH HANDOVER
349  [B2-202 B2 MS SANA INAMDAR HANDOVER
350 |B2-203 B2 MRS. SUREKHA RAGHUNATH DESHPAN HANDOVER
351  [B2-204 B2 MR. AKSHAY BHASKAR SHEGOKAR HANDOVER
352 |B2-205 B2 MRS SHOBHANA UDAYKUMAR NAIR HANDOVER
353 [B2-206 B2 MR DEBOPAM DHIRESH DATTA HANDOVER
354 |B2-207 B2 MR MANGESH EKNATH BHOSALE HANDOVER
355 |B2-208 B2 MRS. JINAL VINIT SHAH HANDOVER
356 |B2-301 B2 MR. RANJEET ARJUN KSHIRSAGAR HANDOVER
357 |B2-302 B2 MRS. PRATIBHA DNYANESHWAR BAD HANDOVER
358 |B2-303 B2 MR MILIND MADHAVRAO JOSHI HANDOVER
359  [B2-304 B2 MS NILLAMBARII ANIL PADHYE HANDOVER
360 |B2-305 B2 MRS RACHANA HARISH SONAWANE HANDOVER
361 |B2-306 B2 MS REETA PHILIP HANDOVER
362 |B2-307 B2 MR. PRAMOD KUMAR TRIPATHI HANDOVER
363 |B2-308 B2 MR SHASHI SINHA HANDOVER
364 |B2-401 B2 MS. SHWETA BHASKAR IYER HANDOVER
365 |B2-403 B2 MRS. ROSHNEE SHAILESH CHAVAN HANDOVER
366 |B2-404 B2 MRS JAYSHREE MAHADEV NAKHATE HANDOVER
367 |B2-405 B2 MR AMIT RATNAPARKHI HANDOVER
368 |B2-406 B2 MRS SUPRIYA PRASHANT MADAV HANDOVER
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369  [B2-502 B2 MR CHETAN NARESH AGRAWAL HANDOVER
370 |B2-504 B2 MR WASIM KAZMI HANDOVER
371 |B2-505 B2 MR MAHESH MADHUSUDAN WADKE HANDOVER
372 |B2-506 B2 MR VIVEK L BUDDHADEO HANDOVER
373 |B2-507 B2 MR ARNOB CHOUDHURI HANDOVER
374 |B2-508 B2 MR. HUSAIN F SUWASRAWALA HANDOVER
375 |B2-604 B2 MS. RATNAMALA DAHATKAR HANDOVER
376 |B2-605 B2 MS AMRAPALI SHYAM HANDOVER
377 |B2-704 B2 MR. R.G.K MURTHY HANDOVER
378 |B2-706 B2 MRS EUDORA PEREIRA HANDOVER
379 [B3-101 B3 MR JAYESH BABURAO PAWAR HANDOVER
380 |B3-102 B3 MR SIDNEY REGIS RODRIGUES HANDOVER
381 [B3-103 B3 MRS SMITA IAN RODRIGUES HANDOVER
382 |B3-104 B3 MR RAMCHANDRA MARUTI ROKADE HANDOVER
383 [B3-105 B3 MR APURVA KHARE HANDOVER
384 |B3-106 B3 MR ANKUR MISHRA HANDOVER
385 |B3-107 B3 MR SHAKIL AHMED SHAIKH HANDOVER
386 |B3-108 B3 ZAHOOR NOOR SAYED HANDOVER
387  |B3-202 B3 MR. CHANDAN SHAH HANDOVER
388 |B3-203 B3 MR. BRIJESH KUMAR YADAV HANDOVER
389  [B3-204 B3 MR CHAITANYA VINAYAK MEDHEKAR HANDOVER
390 |B3-205 B3 MR ANSHUL TIWARI HANDOVER
391  [B3-206 B3 MR VIJAY DHONDOPANT LANKE HANDOVER
392 |B3-207 B3 MR. ATUL NAGNATH DUDHANDE HANDOVER
393 [B3-208 B3 MR. AROHAN WALIA HANDOVER
394 |B3-302 B3 MR BHARAT MADHUKAR MAHAJAN HANDOVER
395  |B3-303 B3 CAPTAIN M K DAS HANDOVER
396 |B3-304 B3 MS. DIPTI B. KARNIK HANDOVER
397 |B3-305 B3 MR KHALID IQBAL AHMED HANDOVER
398 |B3-306 B3 MRS NETRA SHEKHAR JADHAV HANDOVER
399 [B3-307 B3 SANA SIDDIQUE HANDOVER
400  |B3-308 B3 MRS NIVEDITA VIKRAM MANJREKAR HANDOVER
401 [B3-402 B3 MS. NISHA LUTHRIA HANDOVER
402 |B3-403 B3 MR. TEJINDER PAL SINGH MALHOTR HANDOVER
403 [B3-404 B3 MR SAMEER KUNWAR SAXENA HANDOVER
404 |B3-406 B3 MR DEVASHISH HANDOVER
405 |B3-407 B3 MR. RAHUL DUBEY HANDOVER
406 |B3-501 B3 EARLE PAIVA HANDOVER
407 |B3-503 B3 MRS RENUKA SHRIKANT SHASTRI HANDOVER
408  |B3-504 B3 MRS KUSUM SURESH VADHAVANA HANDOVER
409  |B3-505 B3 MS. SARIKA RAMESH KANGRALKAR HANDOVER
410 |B3-506 B3 MR. CHANDRASHEKHAR VASANT BAVA HANDOVER
411 |B3-507 B3 SANTOSH DIGAMBAR KUBAL HANDOVER
412  |B3-508 B3 MS. SUVARNA MOHITE HANDOVER
413 |B3-601 B3 DR MRS ALOKA MAHENDRA PANDEY HANDOVER
414  |B3-604 B3 MOHNAZ ASHISH KARANDE HANDOVER
415 |B3-705 B3 MRS.ANANYA DAS HANDOVER
416 |B4-102 B4 CHETANKUMAR M MISTRY HANDOVER
417  |B4-105 B4 SANGEETA MANGALDAS SHRIVAS HANDOVER
418 |B4-106 B4 MS N SWATHI KAMATH HANDOVER
419  [B4-201 B4 MR. PRATEEP DAS HANDOVER
420  |B4-203 B4 MR. ABHIJIT ANIRUDDHA BARVE HANDOVER
421  |B4-204 B4 MR. HENRY JOSEPH KANNAMKULAM HANDOVER
422  |B4-205 B4 MR. RAJESH PRASAD HANDOVER
423 |B4-207 B4 SUKANT CHAUDHARY HANDOVER
424 |B4-301 B4 MR DEEPAK GANESH BHATKHANDE HANDOVER
425  |B4-303 B4 MRS AFSANA KHAN HANDOVER
426 |B4-305 B4 MS. MAHAFRIN KATILA HANDOVER
427 |B4-306 B4 MR GAURAV ANIL MALUSHTE HANDOVER
428  |B4-308 B4 MRS SURBHI SURDHIR KULKARNI HANDOVER
429  |B4-401 B4 MRS YATI R GHARAT HANDOVER
430  |B4-402 B4 ROHAN DAVID ALMEIDA HANDOVER
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431 |B4-403 B4 MR MANOJ KUMAR CHAURASIA HANDOVER
432 |B4-406 B4 MR SHRIKANT MADHAVRAO VAIDYA HANDOVER
433 |B4-502 B4 MR GODWIN CYPRIAN MONTERIO HANDOVER
434 |B4-504 B4 MRS. MADHAVI VASANT ZAMBARE HANDOVER
435 |B4-505 B4 MR SWANAND JAGDISH PANDIT HANDOVER
436 |B5-104 B5 MS MANISHA P NALGIRKAR HANDOVER
437 |B5-107 B5 SWATI SAURABH CHIVATE HANDOVER
438 |B5-201 B5 MRS. MEGHNA MEHTA HANDOVER
439 [B5-204 B5 MR VENU MADHAV MAROJU HANDOVER
440  |B5-205 B5 SHANTIDEVI B MISTRY HANDOVER
441  |B5-206 B5 MR. VYANKTESH KALYANRAO GALAND HANDOVER
442 |B5-207 B5 MS. MANJULA RAMESH MEHTA HANDOVER
443 |B5-301 B5 MS PALLAVI NANDESH SAWANT HANDOVER
444 |B5-302 B5 MS. ZARKA MOID AGHA HANDOVER
445 |B5-303 B5 MR CLIFFORD EDWARD ALVARES HANDOVER
446 |B5-304 B5 NANDKUMAR SADASHIV DHAVALE HANDOVER
447 |B5-305 B5 MR. KEDAR D BHADE HANDOVER
448  |B5-306 B5 MRS. SUSHILA SINHA HANDOVER
449  |B5-403 B5 MS RUPALEE ASHOK LOKHANDE HANDOVER
450  |B5-404 B5 MR. VIJAYKUMAR SIDDHALING CHAP HANDOVER
451  |B5-406 B5 MR. PANKAJ V SHIRODKAR HANDOVER
452 |B5-407 B5 JESALINE HUSSAIN HANDOVER
453 |B5-408 B5 MS ROHINI RAMAKANT JOSHI HANDOVER
454 |B5-501 B5 MR.VIBHA MOHAN MALADKAR HANDOVER
455 |B5-502 B5 MR KEERTHIVASAN IYER HANDOVER
456 |B5-503 B5 MR ARIF YUSUF SHAIKH HANDOVER
457 |B5-504 B5 MR AJAYKUMAR D KAMBLE HANDOVER
458  |B5-505 B5 MR CELSUS SABATINO PEREIRA HANDOVER
459  |B5-601 B5 MRS SHWETA B RANE HANDOVER
460  |B5-602 B5 RAHUL R MAHAJAN HANDOVER
461  |B5-604 B5 MRS SAYALI AJAY CHAVARKAR HANDOVER
462 |B5-605 B5 MR ATUL KUMAR HANDOVER
463 |B5-701 B5 MR SANMEET A DHOKAY HANDOVER
464  |B5-703 B5 KEITH MURZELLO HANDOVER
465 |B5-704 B5 MR NAMIT PRASAD HANDOVER
466 |B6-101 B6 CHANDRASHEKHAR ARVIND TIPRE HANDOVER
467 _ |B6-102 B6 AVADHUT CHANDRAKANT PARAB HANDOVER
468  |B6-103 B6 MR RAJEEV P CHITNIS HANDOVER
469  |B6-104 B6 PRAKASH RAMCHANDRA BHONSLE HANDOVER
470 |B6-205 B6 MS SHRUTI SHODHAN SHETTY HANDOVER
471 |B6-206 B6 DR. MAHESH P. RAOKHANDE HANDOVER
472 |B6-207 B6 MR LAWRENCE CUSTODIO PEREIRA HANDOVER
473 |B6-208 B6 MR. DOMINIC JOSEPH NAYAGAM HANDOVER
474 |B6-302 B6 PRASHANTHA N KARKERA HANDOVER
475 |B6-303 B6 JAYESH PRATHAMESH KALE HANDOVER
476 |B6-304 B6 MRS ASMITA ANIL DALV HANDOVER
477 |B6-402 B6 MR AMIT YESHWANT RAJPURKAR HANDOVER
478 |B6-403 B6 MR. DILDARALI R SHAIKH HANDOVER
479 |B6-404 B6 MR. ABU SALIM S SHAIKH HANDOVER
480  |B6-408 B6 ARUN DHONDU BAGWE HANDOVER
481  |B6-502 B6 MR NACHIKETAS BHATKAR HANDOVER
482  |B6-503 B6 MS AARTI VISHAL SHINDE HANDOVER
483 |B6-504 B6 MR KISAN NAMDEV MORE HANDOVER
484  |B6-505 B6 MR. AMIT TIWARI HANDOVER
485  |B6-507 B6 DR P B SINGH HANDOVER
486 |B6-602 B6 MR.PRANAV VASANT MORE HANDOVER
487  |B6-607 B6 MR PARVAZ AIYUBI HANDOVER
488  |B6-608 B6 SUJAY SUNIL DAHAKE HANDOVER
489  |B6-702 B6 MR NACHIKETAS BHATKAR HANDOVER
490  |B6-703 B6 MR ATUL DESAI HANDOVER
491  |B6-704 B6 MRS NIKITA SHAILESH BHAVE HANDOVER
492 |c1-101 C1 MR NEMENDRAKUMAR WAMANRAO PACH  |HANDOVER

377



610

Sr. No. |Unit No. |Building [Customer Name Booking Status
493 [C1-102 c1 MS ARCHANA SUNIL BELHEKAR HANDOVER
494 |C1-103 C1 MS UJJWALA SURESH PAWAR HANDOVER
495  [C1-106 c1 MR. ARUN KUMAR VERMA HANDOVER
496 |c1-107 C1 MR NINAD D PUROHIT HANDOVER
497 |[c1-108 c1 MR. SHASHANK LAXMAN MALALI HANDOVER
498 [Cc1-201 C1 MR. KUNAL ARUN BADGUJAR HANDOVER
499 [C1-202 c1 MR RAJENDRA SARVOTTAM BHALERAO HANDOVER
500 |C1-204 C1 MS. VAISHALI VIJAY KULKARNI HANDOVER
501 |C1-206 c1 MR INAMUL HUSAIN HANDOVER
502 |c1-207 C1 MR. CHANDRAMAN| SHRIPATI JOGDA HANDOVER
503 |Cc1-208 c1 MRS. SUHASINI NADKARNI HANDOVER
504 |c1-301 C1 MRS SHIVANI SINHA HANDOVER
505 |C1-302 c1 MR. AMOL SOPAN PAWAR HANDOVER
506 |C1-303 C1 MR BINOD KUMAR HANDOVER
507 |C1-304 c1 MS RUKMINI N RAMOLLU HANDOVER
508 |C1-305 C1 MR RAKESH MISHRA HANDOVER
509 |C1-306 c1 DR JUILY SHRIRANG KULKARNI HANDOVER
510 |c1-307 C1 MR NILESH BHIMRAO PAWAR HANDOVER
511 |c1-308 c1 MRS. MEENAKSHI SUBHASH HANWATE HANDOVER
512 |C1-401 C1 MRS. YASHODA SHETTIGAR HANDOVER
513 [C1-402 c1 MR. RAHUL ARORA HANDOVER
514 |C1-403 C1 MR ROHIT SHARMA HANDOVER
515 |C1-404 c1 ADARSH SHARMA HANDOVER
516  |C1-405 C1 MR. RAHUL SHARMA HANDOVER
517 |C1-406 c1 MR. RAHUL SHARMA HANDOVER
518 |C1-408 C1 MRS KALPITA KUNAL POTDAR HANDOVER
519 |[c1-501 c1 MR PRASHANT SHRIPATI BHOSALE HANDOVER
520 |C1-502 C1 MRS AMITA SHYAMSUNDAR SHETTY HANDOVER
521 |Cc1-503 c1 MR SAURABH PRADEEP DIXIT HANDOVER
522 |C1-504 C1 MR MANDAR SARJERAO KAMBLE HANDOVER
523 |C1-505 c1 MR AKSHAY RAVINDRA JOSHI HANDOVER
524 |C1-506 C1 MS. PRATHIBHA ANIEL GIDWANI HANDOVER
525 |c1-507 c1 MS. UIWALA NIKALJE HANDOVER
526 |C1-508 C1 MR. VIVEK RAJALINGAM PILLARAMA HANDOVER
527 |c1-601 c1 MRS SHEELA BHAGWAN RATANPAL HANDOVER
528 |C1-603 C1 MS. VARDA VAIBHAV GOVEKAR HANDOVER
529 |C1-604 c1 MR BHUSHAN PARASAD KASHYAP HANDOVER
530 |C1-605 C1 MRS YOGESHRI SHRIRANG MAYALU HANDOVER
531 |C1-606 c1 MRS. KRANTI PRATAP GEDAM HANDOVER
532 |Cc1-608 C1 MR BASAVRAJ D HIREMATH HANDOVER
533 |c1-701 c1 MR NANDKUMAR SHRIRANGRAO HOLKA HANDOVER
534 |C1-702 C1 MRS M JAYALAKSHMI HANDOVER
535 |Cc1-703 c1 MR. SUMEET SHANBHAG HANDOVER
536 |C1-708 C1 MS SEEMA MANOJ DHAMALE HANDOVER
537 |c1-808 c1 MISS. BHAKTI MOHAN BANKAR HANDOVER
538 |Cc1-901 C1 MS SONIA AMEYA MANJREKAR HANDOVER
539 |c2-101 c2 MR ARUN KAMBLE HANDOVER
540 [C2-102 c2 MR. ADWAIT ALUR HANDOVER
541 |c2-103 c2 MR BHARAT PRAKASH HANDOVER
542 |C2-104 c2 MR UMESH BAJANTRI HANDOVER
543 |C2-106 c2 MRS URMILA SHARMA HANDOVER
544 |c2-107 c2 MR SHRAWAN GOVINDA AMBHORE HANDOVER
545 |c2-108 c2 MRS SEEMA ASHOK NAIK HANDOVER
546 |C2-201 c2 MRS MEENAKSHI SAXENA HANDOVER
547 |C2-202 c2 MRS. SEEMA S. MANGRULKAR HANDOVER
548 |C2-203 c2 MS MANASI ANIL GAIKWAD HANDOVER
549 |C2-205 c2 MR.AMAR JYOTI DAS HANDOVER
550 |C2-206 c2 ASHWINI MRUGANK JAKKAL HANDOVER
551 |Cc2-207 c2 MISS DHANKRITI MANGAL PARMAR HANDOVER
552 |Cc2-208 c2 MRS RAJ KUMARI VERMA HANDOVER
553 |Cc2-301 c2 MS AGNES P DSOUZA HANDOVER
554 |C2-302 c2 AYUSHI SINGH HANDOVER
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555 |C2-303 c2 MR ASHWANI SINGHAL HANDOVER
556 |C2-304 C2 MRS NEHA SURYAKANT MANE HANDOVER
557 |C2-305 c2 MRS NAMRATA PRASHANT GAHALOD HANDOVER
558 |C2-306 C2 SAURABH KUMAR JAIN HANDOVER
559 |Cc2-307 c2 MR GAURAV JAIN HANDOVER
560 |C2-308 C2 MS. NEETI JAIN HANDOVER
561 |C2-401 c2 MR PRADEEP DEVKAR HANDOVER
562 |C2-402 c2 MR VISHAL S KANDHARI HANDOVER
563 |C2-403 c2 MR. PRASHANT BABURAO SASATTE HANDOVER
564 |C2-404 C2 MR. SUDHIR NAMDEV DALAVI HANDOVER
565  |C2-405 c2 MR ANANDRAO NARAYANRAO KATKAR HANDOVER
566 |C2-406 c2 MR PRAVEEN BILLAPATI HANDOVER
567 |C2-407 c2 MRS SIMA NARENDRA PATIL HANDOVER
568 |C2-408 c2 MRS. MANISHA SANJAY LONDHE HANDOVER
569 |C2-501 c2 VIJAY VISHWANATH KULKARNI HANDOVER
570 |C2-502 c2 MR. ABHISHEK SINGH HANDOVER
571 |Cc2-503 c2 MR ABHISHEK SARKAR HANDOVER
572 |C2-504 c2 SARDAR TRIMBAK MURKUTE HANDOVER
573 |C2-505 c2 TRIVENI SATISH MOTLING HANDOVER
574 |C2-506 c2 MR TUKARAM VITTHAL PILANKAR HANDOVER
575 |c2-507 c2 MR RAHUL KUMAR GAUTAM HANDOVER
576 |C2-508 c2 MR DHIRENDRA RAJBEER SINGH HANDOVER
577 |c2-601 c2 MRS. RAKHI ASHOK ANARASE HANDOVER
578 |C2-602 c2 MR. TEJAS PRAKASH SHINDE HANDOVER
579 |Cc2-603 c2 MS. SUCHITRA TIWARI HANDOVER
580 |C2-604 c2 MR. GURUPRASAD VEDVYAS ACHARYA HANDOVER
581 |C2-605 c2 MR RAJIV CHANDA HANDOVER
582 |C2-606 c2 MR PUTTA VENKATA PRAVEEN RAJ HANDOVER
583 |C2-607 c2 MR DILIP NAGORAO KHODAKE HANDOVER
584 |C2-608 c2 MRS. SUPRIYA PRAKASH SHINDE HANDOVER
585 |c2-701 c2 MR. LAKHI MENGHANI HANDOVER
586 |C2-702 c2 MR TEJINDER PAL SINGH MALHOTRA HANDOVER
587 |Cc2-703 c2 MR. TEJINDER PAL SINGH MALHOTR HANDOVER
588 |C2-704 c2 SMT. CHARUSHEELA MAKARAND SANS HANDOVER
589 |c2-708 c2 MRS NEELAM NAVEEN RAI HANDOVER
590 |c2-801 c2 MR VINAYAK VIJAY PATADE HANDOVER
591 |A1-803 Al PRASHANT RAMESH KAMBLE HANDOVER
592 |A1-206 Al RAJENDRA NANASAHEB PATIL HANDOVER
593 |B2-303 B2 MR LAUKIK GOLATKAR HANDOVER
594 |B1-602 B1 SANASI SITLANI HANDOVER
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2?“‘ November 2014

Medha Gadgil

Additional Chief Secretary

)
.’p‘?"‘\\
. n

Subject: - Regarding amendments in Environment clearances issned
to the building projects

Dear Sur

The Environment Impact Assessment Notification, 2006 issued by MoEF has
made it mandatory that prior Environment clearance is required for all projects following
under categeroy ‘A’ & ‘B’. As per Schedule 8(a) & 8 (b), building & construction
projects which have a built up area 20,000 sq.m and above, requires prior EC. The State
Level Expert Appraisal Committee constituted by MoEF appraises the project and
recommend it to the SEIAA for grant or rejection of EC. The detailed scrutiny of the
project from environment point of view is done by SEAC. The SEIAA consider the
recommendations of the SEAC & accords EC to the project.

I would like to brought to your notice that due to various reasons pertaining to
Local Town Planning i.e changes in provisions of Development Control Rules, changes
in scope of the project, changes due to approvals reccived from concerned Authorities
like SRA, MMRDA MHAD etc, Project Proponent approaches to the SEIAA for
amendment in issued EC letter. Considering the decisions taken by SEIAA till now, it has
been decided that, the following procedure shall be followed henceforth while dealing

with proposals of amendments in EC letter

Exhibit-R

Sr. | Activity Level of decision making
No.
| Amendment in EC for corrections relating to | Member Secretary, SEIAA

factual information i.e. minutes of SEAC /

SEIAA, information submitted during the meeting
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before SEAC / SEIAA

Transfer of EC (Change in Name / ownership)

Member Secretary, SEIAA
as per para 11 of EIA

Notification.

Amendments in EC due to changes in local town
planning rules, as per received approval from
different authorities or change in scope of the
project etc & if the proposed amendment sought is
up to 10% (Total Built up Area)

SEIAA will decide whether
to accord approval to the
amendment sought or to
refer the proposal to SEACs

depending on overall impact

381

on environment on case to

case basis. N

4 Amendments in EC due to changes in local town | SEACs
plamming rules, as per received approval from
different authorities or change in scope of the
project etc &if the proposed amendment sought in

EC is more than 10 % (Total Built up Area)

The above said procedure helps in clearing the pendency of proposals before
SEAC. This is for your kind consideration and necessary instructions if any

Thanking you

Yours faithfully .

(Ml;z‘a Gaﬁ;gif)

Shri Ashok Lavasa

The Secretary

Ministry of Environment, Forest & Climate Change
Impact Assessment Division,

MoEF & CC, Indira Paryavaran Bhavan,

Jorbagh Road, Aliganj,

New Delhi-110003.
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REPORTABLE

IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NOS. 7576-7577 OF 2021
[Arising out of SLP (C.) Nos. 11226-11227 of 2020]

Electrosteel Steels Limited .. Petitioner (s)

Versus

Union of India and Ors. Etc. ....Respondent (s)

JUDGMENT

Indira Banerjee, |.

Leave granted.

2. These Appeals are against an order dated 16™ September 2020
passed by a Single Bench of the High Court of Jharkhand in W.P. (C)
No.1873 of 2018 and W.P. (C) No. 4850 of 2018, discontinuing the interim
orders earlier passed by the High Court, allowing the Appellant to operate
its unit under the supervisory regulatory control of the Respondent -
Jharkhand State Pollution Control Board, hereinafter referred to as

“JSPCB”, which had been in force for over two years.

Signature Not Veriia3 « The Appellant owns and runs a 1.5 MTPA integrated steel plant in

vkt Bokaro District in Jharkhand. The said steel plant in Bokaro, which


Hrishikesh Yadav
Typewritten Text
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employs 3,000 regular employees and 7000 contractual employees,

produced steel worth Rs.4,200 crores in the financial year 2019-20.

4. The Appellant claims that about 30,000 persons other than those
actually employed by the steel plant as regular or contractual employees

depend on the steel plant for their livelihood.

5. Corporate Insolvency Resolution Process (CIRP) had commenced
against the Appellant under the Insolvency and Bankruptcy Code 2016.
As successful Resolution Applicant, Vedanta Ltd. took over the Appellant
on or about 4% June 2018 upon payment of Rs.5,320 crores for discharge

of its debts.

6. Pollution and consequential deterioration of environment has been
assuming alarming proportions, and has become a cause of universal
concern. Fumes, smoke, emission of green house gases by use of
motors and machines and operation of mills, factories and plants cause

environmental degradation.

7. Under the aegis of the United Nations discussions and deliberations
have been held to protect and improve environment and prevent

pollution.

8. In 1972, the United Nations Conference on the Human Environment
was convened in Stockholm to work out ways and means to protect and
improve the environment. In course of deliberations, it was felt that

there was need to enact law to tackle environmental pollution. India

383
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participated in the conference and strongly voiced environmental

concerns.

9. The Environment (Protection) Act, 1986, hereinafter referred to as
“the 1986 Act’, has been enacted as a consequence of decisions taken
at the United Nations Conference on the Human Environment held in

Stockholm in June, 1972.

10. The statement of objects and reasons for enactment of the 1986
Act declares that the Act has been prompted by concern over

environment, that has grown the world over, since the sixties.

11. Sub-Section (1) of Section 3 of the 1986 Act empowers the Central
Government to take all such measures as it might deem necessary or
expedient for the purpose of protecting and improving the quality of the
environment and preventing, controlling and abating environmental

pollution.

12. Sub-section (2) of Section 3 of the 1986 Act enables the Central
Government to take, inter alia, the following measures:

“(i) co-ordination of  actions by the State
Governments, officers and other authorities—

(a) under this Act, or the rules made thereunder; or

(b) under any other law for the time being in force which is
relatable to the objects of this Act;

(ii) planning and execution of a nation-wide programme for the
prevention, control and abatement of environmental pollution;

(iii) laying down standards for the quality of environment in its
various aspects;

(iv) laying down standards for emission or discharge of



617

environmental pollutants from various sources whatsoever:

Provided that different standards for emission or discharge may
be laid down under this clause from different sources having
regard to the quality or composition of the emission or discharge
of environmental pollutants from such sources;

(v) restriction of areas in which any industries, operations or
processes  or class of industries, operations or processes shall
not be carried out or shall be carried out subject to certain
safeguards;

(vi) laying down procedures and safeguards for the prevention of
accidents which may cause environmental pollution and
remedial measures for such accidents;

(vii) laying down procedures and safeguards for the handling of
hazardous substances;

(viii) examination of such manufacturing processes, materials
and substances as are likely to cause environmental pollution;

(ix) carrying out and sponsoring investigations and research
relating to problems of environmental pollution;

(x) inspection of any premises, plant, equipment, machinery,
manufacturing or other processes, materials or substances and
giving, by order, of such directions to such authorities, officers or
persons as it may consider necessary to take steps for the
prevention, control and abatement of environmental pollution;

(xi) establishment or recognition of environmental laboratories
and institutes to carry out the functions entrusted to such
environmental laboratories and insitutes under this Act;

(xii)  collection and dissemination of information in respect of
matters relating to environmental pollution;

(xiii)  preparation of manuals, codes or guides relating to the
prevention, control and abatement of environmental pollution;

(xiv) such other matters as the Central Government deems
necessary or expedient for the purpose of securing the effective
implementation of the provisions of this Act.”

385
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13. Sub-section (3) of Section 3 of the 1986 Act provides as follows:

“The Central Government may, If it considers it necessary or
expedient so to do for the purposes of this Act, by order,
published in the Official Gazette, constitute an authority or
authorities by such name or names as may be specified in the
order for the purpose of exercising and performing such of the
powers and functions (including the power to issue directions
under Section 5) of the Central Government under this Act and
for taking measures with respect to such of the matters referred
to in sub-section (2) as may be mentioned in the order and
subject to the supervision and control of the Central Government
and the provisions of such order, such authority or authorities
may exercise the powers or perform the functions or take the
measures so mentioned in the order as if such authority or
authorities had been empowered by this Act to exercise those
powers or perform those functions or take such measures.”

14. Subject to the provisions of the 1986 Act, the Central Government
has power under sub-section (1) of section 3 to take all such measures as
it deems necessary or expedient for the purpose of protecting and
improving the quality of the environment and preventing, controlling and

abating environmental pollution.

15. Section 5 of the 1986 Act provides that notwithstanding anything
contained in any other law, but subject to the provisions of the 1986 Act,
the Central Government may, in exercise of its powers and performance
of its functions under the 1986 Act, issue directions in writing to any
person, officer or any authority and such person, officer or authority shall

be bound to comply with such directions.
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16. In exercise of powers conferred by Sub-Section (1) and clause (v) of
sub-section (2) of Section 3 of the 1986 Act read with Rule 5(3)(d) of the
Environment (Protection) Rules, 1986 the Central Government issued the
Environmental Impact Assessment Notification dated 27% January 1994
directing that on and from the date of publication of the said notification
in the Official Gazette, expansion or modernisation of any activity or a
new project listed in Schedule | of the Notification shall not be undertaken
in any part of India, unless it has been accorded Environmental Clearance
(EC) by the Central Government in accordance with the procedure

specified in the Notification.

17. Under Clause (2)(l) of the said Notification, any person who desires
to undertake any new project listed in Schedule | is required to submit an
application to the Secretary, Ministry of Environment and Forests (MoEF),
New Delhi in the pro forma specified in Schedule Il, accompanied by a
project report which is to include the EIA (Environmental Impact
Assessment) Report /Environment Management Plan (EMP) prepared in
accordance with the guidelines issued by MoEF. Another Environmental
Impact Notification was issued in 2006, for grant of Terms and
Environmental Clearance inter alia for projects which had started work on

site.
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18. The EIA Report submitted with the application of the project
proponent is to be evaluated and assessed by the Impact Assessment
Agency (IAA), that is MoEF, and if deemed necessary, it may consult a
Committee of Experts constituted in the manner prescribed in Schedule
lll. The Committee of Experts shall have full right of entry and inspection
of the site. The Impact Assessment Agency is to prepare a set of
recommendations based on technical assessment of documents and
data, furnished by the project proponent, supplemented by data collected
during visits to sites, interaction with the affected population and
environmental groups, if necessary. The summary of the reports, the
recommendations and the conditions, subject to which EC is given shall,
subject to public interest, be made available to the parties concerned or
environmental groups on request. The IAA may solicit comments of the
public within the specified period by arranging public hearings for that
purpose. The public shall, subject to public interest, be provided access,
to the summary of the EIA Report/Environment Management Plan (EMP).
The clearance granted for commencement of the construction or
operation of the plant, is to be valid for five years. Clause IV of the
Environmental Impact Assessment Notification provides for the
monitoring of the implementation of the conditions of EC and/or the

recommendations and conditions laid down by IAA.

19. A minor amendment was made to the said Environmental Impact
Assessment Notification dated 27%" January 1994, by a Notification dated

10*™ April 1997, which prescribes a detailed procedure for public hearing.
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20. By a notification being S.0. 327(E), dated 10" April 2001, published
in the Gazette of India, Extra., Pt.ll, Sec.3(ii), dated 12" April 2001, the
Central Government has delegated the powers vested in it under Section
5 of the 1986 Act, to the Chairpersons of the respective State Pollution
Control Boards/Committees to issue directions to any industry or any
local or other authority for the violations of the standards and rules
relating to biomedical waste, hazardous chemicals, industrial solid waste
and municipal solid waste including plastic waste notified under the
Environment (Protection) Act, 1986 subject to the condition that the
Central Government may revoke such delegation of powers or may itself
invoke the provisions of Section 5 of the said Act, if in the opinion of the
Central Government such a course of action is necessary in the public
interest.

21. On or about 8" January 2007, the Appellant applied to the Ministry
of Environment, Forest and Climate Change, Government of India,
hereinafter referred to as “MoEF&CC” for grant of EC to establish 3 MTPA
integrated steel plant at Mauza South Parbatpur of Chandankiyari Block

of Bokaro District.

22. In its application, the Appellant stated that 1350 acres of land were
required for establishing the said plant at the Mauza South Parbatpur of
Chandankiyari Block of Bokaro District and that no forest land was

involved in the project.
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23. By a letter No. F.N0.J]-11011/137/2006-1A-II (i) dated 21 February
2008, the Appellant was granted EC. After obtaining EC, the Appellant
applied to the JSPCB, for grant of ‘Consent to Establish’ (CTE) under the
Air (Prevention and Control of Pollution) Act, 1981, hereinafter referred to
as the Air Pollution Act, and Water (Prevention and Control of Pollution)

Act 1974, hereinafter referred to as the Water Pollution Act.

24. On 5™ May 2008, the JSPCB granted CTE to the Appellant to
establish the 3 MTPA integrated steel plant at Mauza South Parbatpur of
Chandankiyari Block of Bokaro District. The CTE was granted on the

basis of the EC granted by the MoEF&CC.

25. The CTE was extended from time to time till 4" May 2011. Even
though CTE was granted to the Appellant to establish a steel plant at
Mauza South Parbatpur of Chandankiyari Block of Bokaro District, the
Appellant established steel plant in Mauza Bhagabandh in the Chas Block
in Bokaro District, 5.3 Kms away from the site for which EC and CTE had

been granted.

26. A Circular No.J-11013/41/2006-1A.2(i) dated 22" January, 2010 was
issued by the Ministry of Environment and Forest (MoEF) of the

Government of India which provided as follows:

“Instances have come to the notice of this Ministry wherein the
project proponents have changed the project site after the said
project has been granted environmental clearance or after the
public hearing has been held. The project proponents have
approached this Ministry to revalidate the environmental
clearance so granted without undergoing afresh the procedure
prescribed for obtaining environmental clearance. The matter
has been considered in the ministry. The change in project site
would lead to change in project affected people as well as the

390
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change in study area and the impact zone. As such the
Environment Impact Assessment Report and Public Hearing
conducted for a particular location cannot be taken valid for the
changed location.

Accordingly, it has been decided that any shift in project site
location after holding of public hearing will be deemed to be a
new proposal and will be appraised afresh as per the procedure
prescribed under EIA Notification 2006 provided the respective
Expert Appraisal Committee is satisfied that the shift is so minor
as to have no change in EIA/JEMP, duly recorded in the minutes
and prior approval of advisor (In-charge)/SEIAA for Category
‘A’/Category ‘B’ projects respectively is obtained for not holding
the public hearing for the changed location afresh.

This issues with the approval of the Competent Authority.”

27. By a communication being Reference No0.1142 dated 4™ May 2010,
the District DFO (District Forest Officer) Bokaro requested JSPCB to take
action against the Appellant for setting up its integrated steel plant on
forest land in Mauza Bhagabandh of Chas Block of Bokaro District, in
violation of the Forest Conservation Act 1980 and Indian Forest Act 1927.
The DFO, Bokaro reported encroachment of 220.88 acres of notified

forest land by the Appellant to JSPCB.

28. It appears that cases had been initiated against the officials of the
Appellant under the Indian Forest Act, 1927, Forest Conservation Act,
1980 and the Bihar Public Land Encroachment Act, 1955 which have been
guashed by the Jharkhand High Court, by an order dated 25™ January

2011.
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29. On or about 23™ September 2010 the Appellant applied for Consent
to Operate (CTO) under the Air Pollution Act and the Water Pollution Act
for its 350 m3 blast furnace. Later on 9™ September 2011, the Appellant

applied for CTO in respect of its entire plant.

30. By a letter dated 2" December 2011, addressed to the Appellant,
the MoEF confirmed that the lay out of the Appellant’s 3 MTPA Integrated
Steel Plant was well within the Environment Impact Area and that the

affected people had the opportunity to participate in a public hearing.

31. By letter dated 18™ May 2012, the JSPCB reported encroachment
by the Appellant upon forest land and alleged violation by the Appellant
of the Forest Conservation Act, 1980 to the MoEF&CC, New Delhi. The
MoEF&CC was also informed of the unauthorized shifting of the
integrated steel plant from Mauza South Parbatpur of Chandankiyari
Block of Bokaro District to Mauza Bhagabandh of Chas Block of Bokaro
District in violation of the conditions of Environment Clearance granted

by the MoEC&CC.

32. Pursuant to the report of JSPCB, MoEF&CC issued a Show Cause
Notice dated 6™ June 2012 to the Appellant under Section 5 of the 1986
Act. The Appellant submitted its reply to the Show Cause Notice on 20"

June 2012.

33. On 10"™ September 2012, the Appellant once again applied to J]SPCB
for CTO for one year under the Water Pollution Act and Air Pollution Act.
According to the Appellant, several reminders were sent to MoEF&CC

requesting MoEF&CC to intimate JSPCB of the outcome of the Show Cause

392



625

12

Notice issued to the Appellant. However, JSPCB has not been informed of

the decision of MOEF&CC.

34. The Appellant filed a Writ Petition being W.P. N0.2247/2012 in the
Jharkhand High Court for orders on JSPCB to grant the Appellant CTO. The
said writ petition was disposed of by an order dated 5™ November 2012,

the operative part whereof is set out hereinbelow:-

“Respondent 1& 2 to consider the petitioner’s application and as
assured by them, if so required, give an opportunity of hearing to
the petitioners and after taking into consideration the facts and
provisions of law and the related decisions, shall dispose of the
petitioner’s application within five weeks from the date of
receipt/production of a copy of this order.”

35. On or about 27" November 2013, the application of the Appellant
for CTO was rejected on the ground that the Appellant had shifted the
site of its steel Plant and had encroached upon forest land in violation of
the Forest Conservation Act, 1980. The operative part of the order dated

27" November 2013 reads:-

“at this stage subject to final outcome of the decision of MoOEF&CC,
New Delhi with respect to show cause notice dated 6.6.2012, we
dispose the application for CTO in exercise of power conferred u/s
21(4) of Air (Prevention and Control of Pollution) Act, 1981 & u/s
25(4) of Water (Prevention and Control of Pollution) Act, 1974 by
“refusing” the CTO to the unit for the reason aforesaid.”
36. The Appellant filed an application for contempt being Contempt
Case (C) N0.939 of 2013 in W.P.(C) No.2247 of 2012 in the Jharkhand
High Court. Pursuant to an order dated 29" November 2013 in the
Contempt Petition, the JSPCB disposed of the applications for grant of

CTO to the Appellant.
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37. By a letter dated 17" April 2013, the MoEF&CC had called for a
status report from the State of Jharkhand in respect of forest land
encroached by the Appellant. The Forest Department submitted a report

to the MoEF&CC on 13* May, 2014.

38. Thereafter, by a letter dated 20" October 2014, the MoEF&CC,
New Delhi directed the Department of Forest, Environment and Climate
Change, Government of Jharkhand to take action against the Appellant
for violating the provisions of Indian Forest Act, 1927 and Forest
Conservation Act, 1980. In compliance with the aforesaid order, JSPCB
directed the Appellant to close down its plant under Section 31(A) of the

Air Pollution Act and Section 33(A) of Water Pollution Act.

39. By a Memo No.521 dated 6™ February 2015, the Department of
Forest, Environment and Climate Change, Government of Jharkhand
directed the DGP, Jharkhand, Ranchi and the Deputy Commissioner,
Bokaro to take action against the Appellant in the light of the letter
dated 20™ October, 2014 of the MoEF&CC, Government of India and to

submit an action taken report.

40. The aforesaid order of JSPCB was challenged by the Appellant by
filing a Writ Petition being WP(C) No0.2033 of 2015 in the Jharkhand High
Court. By an order dated 5™ February 2016 the High Court set aside the
order of the JSPCB holding that the same had been passed in violation of

principles of natural justice. The High Court however, held that |]SPCB
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would be at liberty to pass an order in accordance with law after giving

the Appellant an opportunity of hearing.

41. Thereafter, a show cause notice dated 25" April 2016, was issued
to the Appellant. The Appellant replied to the show cause notice on 28™
September 2016, contending that the Appellant had not set up its plant
on any forest land and that all pollution control measures had been
taken. However, the Principal Chief Conservator of Forests (PCCF),
Jharkhand had by a communication No0.2966 dated 8™ August 2016
informed JSPCB that the Appellant had encroached forest land.
Thereafter [SPCB once again called upon the Appellant to show cause in
the light of information provided by the PCCF, Jharkhand. The Appellant
by a letter dated 28™ September 2016 reiterated that there was no

forest land in the plant premises.

42. JSPCB passed an order No.B-319 dated 13™ February 2017
disposing of the show cause notice in the light of the direction dated 5"
February 2016 of the Jharkhand High Court and the applications for CTO.
JSPCB granted CTO to the Appellant which was valid till 31t December,

2017.

43. The MoOEF&CC and the State Environment Impact Assessment

Authorities had, in the meanwhile been receiving proposals under the

Environment Impact Assessment Notification, 2006 for grant of Terms of

Reference and Environmental Clearance for projects which had started

the work on site, expanded the production beyond the Ilimit of
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environmental clearance or changed the product mix without obtaining

prior environmental clearance.

44. The MoEF&CC deemed it necessary that all entities not complying
with the environmental regulation under Environment Impact Assessment
Notification, 2006, be brought to comply with the environmental laws in
expedient manner, for the purpose of protecting and improving the

quality of the environment and reducing environmental pollution.

45. The MoEF&CC deemed it necessary to bring such projects and
activities in compliance with the environmental laws at the earliest point
of time, rather than leaving them unregulated and unchecked, which

would be more damaging to the environment.

46. In furtherance of this objective, the Government of India deemed it
essential to establish a process for appraisal of cases of violation of
norms, and prescribing such adequate environmental safeguards that
would deter violation of the provisions of Environment Impact
Assessment Notification, 2006 and ensure that damage to environment

was adequately compensated for.

47. In Indian Council for Enviro-Legal Action and Ors. v. Union of
India and Ors.?, the Supreme Court analyzed relevant provisions of
environmental laws and concluded that damages might be recovered
under the provisions of the 1986 Act, inter alia, to implement measures

that were necessary or expedient for protecting and promoting the

1. (1996) 3 SCC 212
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environment. This Court affirmed that the power of the Central
Government under Section 3 of the 1986 Act was wide and included the
power to prohibit an activity, close an industry, direct to carry out
remedial measures, and wherever necessary impose the cost of remedial
measures upon the offending industry. The question of liability of the
respondents to defray the costs of remedial measures could also be

looked into from the principle “polluter pays.”

48. In exercise of power under Section 3(1) and Section 3(2)(v) of the
1986 Act read with Rule 5(3)(d) of the Environment (Protection) Rules,
1986, the Central Government has issued a Notification being S.0. 804(E)
dated 14" March 2017 which provides for grant of ex post facto EC for
project proponents who have commenced, continued or completed a
project without obtaining EC under the 1986 Act or the EIA notification

issued under it.
49. Paragraphs 3, 4 and 5 of the said notification, read as follows :

“(3) In cases of violation, action will be taken against the
project proponent by the respective State or State Pollution
Control Board under the provisions of section 19 of the
Environment (Protection) Act, 1986 and further, no consent to
operate or occupancy certificate will be issued till the project is
granted the environmental clearance.

(4) The cases of violation will be appraised by respective
sector Expert Appraisal Committees constituted under sub-
section (3) of Section 3 of the Environment (Protection) Act,
1986 with a view to assess that the project has been
constructed at a site which under prevailing laws is permissible
and expansion has been done which can be run sustainably
under compliance of environmental norms with adequate
environmental safeguards; and in case, where the finding of the
Expert Appraisal Committee is negative, closure of the project
will be recommended along with other actions under the law.
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(5) In case, where the findings of the Expert Appraisal
Committee on point at sub-para(4) above are affirmative, the
projects under this category will be prescribed the appropriate
Terms of Reference for undertaking Environment Impact
Assessment and preparation of Environment Management Plan.
Further, the Expert Appraisal Committee will prescribe a specific
Terms of Reference for the project on assessment of ecological
damage, remediation plan and natural and community resource
augmentation plan and it shall be prepared as an independent
chapter in the environment impact assessment report by the
accredited consultants. The collection and analysis of data for
assessment of ecological damage, preparation of remediation
plan and natural and community resource augmentation plan
shall be done by an environmental laboratory duly notified under
Environment (Protection) Act, 1986, or a environmental
laboratory accredited by National Accreditation Board for Testing
and Calibration Laboratories or a laboratory of a Council of
Scientific and Industrial Research institution working in the field
of environment.”

17

On or about 24™ August 2017, the Appellant applied for CTO for five

years. On 13* November 2017, JSPCB issued a Show Cause Notice to the

Appellant pointing out alleged contraventions of the conditions of

Consent to Operate (CTO) earlier granted to the Appellant.

The

Appellant was called upon to show cause whether conditions of the CTO

had been contravened while the application of the Appellant for CTO for

five year was pending.

51.

On 23" November 2017, the Appellant submitted its online reply to

the Show Cause Notice showing compliance of the conditions of the CTO.

52.

By a communication No.2105 dated 18™ December 2017 JSPCB

requested MoEF&CC to inform JSPCB of the decision on the show cause

notice issued to the Appellant under Section 5 of the 1986 Act for
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revocation of the EC for non compliance of the conditions for grant of EC

for the integrated plant at Parbatpur, Jharkhand.

53. Aggrieved by the failure of JSPCB to issue/renew the CTO to the
Appellant, pursuant to its application made on 24™ August 2017, the
Appellant filed a writ petition being W.P.(C) No. 1873 of 2018 in the
Jharkhand High Court on or about 12 April 2018 seeking directions on

the JSPCB to issue CTO to the Appellant.

54. By an order dated 16" July 2018, the High Court directed the J]SPCB
to take a final decision on the application of renewal/grant of CTO filed
by the Appellant on 24" August 2017 within the time stipulated in the

said order.

55. The High Court further passed an interim order directing that the
Appellant be allowed to operate its unit under the supervisory and
regulatory control of the JSPCB, who might carry out periodical check as

to adherence by the Appellant of pollution control laws.

56. JSPCB passed an order dated 21% August, 2018, rejecting at that
stage the request of the Appellant for CTO, subject to the decision of
MoOEF&CC on the show cause notice issued to the appellant. The
operative part of the said order is set out hereinbelow:

“at this stage subject to final outcome of the decision of
MoEF&CC, New Delhi with respect to show cause notice
dated 6.6.2012, we dispose the application for CTO in
exercise of power conferred u/s 21(4) of Air (Prevention and
Control of Pollution) Act, 1981 & u/s 25(40 of Water
(Prevention and Control of pollution) Act, 1974 by “refusing”
the CTO to the unit for the reason aforesaid.”
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57. The Appellant, thereafter approached the High Court with a prayer
for amendment of Writ Petition No.1873 of 2018. By an order dated 25
August 2018, the High Court allowed the application for amendment of
the Writ Petition and directed the respondent to file their response to the

amended writ petition. The High Court further directed:-

“10. So far as interim relief is concerned, this court finds that the
order passed by the respondent-lharkhand State Pollution
Control Board dated 23.08.2018 appears to be directly
dependent on the final decision which is yet to be taken by the
Ministry of Environment, Forest & Climate Change on the show
cause issued to the petitioner as back as in the year 2012. As
per the submission made by the counsel appearing on behalf of
Union of India, they are shortly going to take a final decision in
the matter after hearing the petitioner. Accordingly the
operation, implementation and execution of the order dated
23.08.2018 passed by Jharkhand State Pollution Control Board is
hereby stayed till 27.09.2018 and the interim order dated
16.07.2018 is hereby extended till 27.09.2018.

11.50 far as decision of the Ministry of Environment, Forest &
Climate Change are concerned, considering the fact that the unit
of the petitioner is running unit and large number of employees
are working in this unit of the petitioner, this court consider it
appropriate that the issue regarding the environmental
clearance of the petitioner should be decided at the earliest.

12.1t is further observed that it is open to the petitioner to
approach the Union of India with their proposal/ application for
regularization of the alleged violation, without prejudice to their
rights (including right, title, interest, possession and nature of
property of the petitioner) and advance submissions before the
respondent authority of Union of India pursuant to the show
cause notice issued to them dated 6.6.2012 and the appropriate
authority may, if possible, simultaneously consider the aforesaid
application of the petitioner for regularization along with the
show cause reply of the petitioner such that entire dispute is
decided and the petitioner may also have a clarity about the fate
of its unit . The decision which is to be taken by the Union of
India be brought on record by either of the parties by filing
supplementary affidavit latest by 25.09.2018.

13.1.A. No. 7610 of 2018 and I.A No. 7613 OF 2018 are hereby
disposed of.
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14.1t is made clear that this court has not gone into the merits of
the claim of the petitioner and it will be open to the respondent
no 3 to take decision as per law.”

58. By the aforesaid order dated 25" August 2018, the High Court

directed MoEF to take a decision on the application of the Appellant for

EC as also a decision regarding violation by the Appellant of the
provisions of EC by encroachment upon forest land by shifting the

location of the plant.

59. On 31% August 2018, MoEF&CC issued a show cause notice No. F.No.
J-11011/137/2006-1A Pt.ll (i) dated 31t August 2018 to the Appellant for

violating the provisions of the EC by shifting the location of its plant and

encroaching upon forest land.
60. The Respondent No.1 was also accorded personal hearing on 10

September 2018. On 12™ September 2018 Mr. Gyanesh Bharti who

presided over the personal hearing was transferred from MoEF&CC.

61. On 20" September 2018 the Respondent No.l issued an order
bearing No0.F.No0.J-11011/137/2006-IA.lI(I) revoking the EC of the
Appellant on the ground that the Appellant had encroached upon 220
acres of forest land and had shifted the location of its plant from

Parbatpur to Bhagabandh, violating the conditions stipulated in the EC.

62. The Appellant filed Writ petition being W.P. (C) N0.4850 of 2018 in
the Jharkhand High Court challenging the revocation of the EC granted

to the Appellant.
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63. On 27" September 2018 the High Court passed an interim order
staying the operation, implementation and execution of the impugned
order dated 20™ September 2018. The Court prima facie found that the
impugned order, passed in violation of principles of natural justice, had
serious repercussions on the unit of the Appellant which was a running

unit, and had caused prejudice to the Appellant.

64. On 4™ October 2018, the Appellant applied for ex post facto Forest
Clearance (FC) without prejudice to its rights and contentions. On 27%"
November 2019 the Appellant applied for a “revised” EC without
prejudice to its rights and contentions. In the meanwhile, the Interim
order passed by the High Court on 27" September 2018 was extended
from time to time. Such extensions were granted on 10.10.2018,
5.11.2018, 11.12.2018, 8.1.2019, 23.1.2019, 16.5.2019, 25.7.2019 and

17.10.2019.

65. On 17™ December 2019, MoEF&CC passed an order according ex
post facto in principle approval for the forest diversion/clearance
proposal of the Appellant. The operative part of the said order reads:-

“After careful examination of the proposal of the State
Government and on the basis of the recommendations of the
Forest Advisory Committee and approval of the same by the
competent authority of the MoEF&CC, New Delhi, the Central
Government hereby accords ex-post facto ‘in-principle’ approval
under Section -2 of the Forest (Conservation) Act, 1980 for
diversion of 184.23 ha of forest land (174.39 ha encroached (ex-
post facto) and 9.84 ha virgin land) in favour of M/s Electrosteel
Steels Limited in the State of Jharkhand subject to fulfilment of
following conditions:-

(i) Legal status of the diverted forest land shall remain
unchanged;...”

402



635

22

66. By an order dated 26" February 2020, the Jharkhand High Court
directed that the pendency of W.P. (C) No. 4850 of 2018 and W.P. (C)
No.1873 of 2018 would not come in the way of consideration by the
MoEF&CC of grant or refusal of restoration of EC and it would be open to
the Ministry to take appropriate decision in accordance with law.  The

interim orders in force were extended.

67. Thereafter by a letter dated 2" March 2020, the Appellant requested
MoEF&CC to consider the application of the Appellant for revised EC. In
the meanwhile, the interim orders passed by the High Court were further
extended. The interim orders were extended by orders passed on

26.2.2020, 7.4.2020 and 29.5.2020.

68. The Writ Petition was called for hearing on 19" June 2020
whereupon it was submitted on behalf of the Respondent No.1 that the
revised EC application of the Appellant would be placed before the Expert
Appraisal Committee (EAC) for consideration on merit and Violation
Committee would decide on the action to be taken against the Appellant

for violation of Environment (Protection) Act, 1986.

69. On 6™ August 2020 and 7™ August 2020, the case of the Appellant
was placed before the EAC at its 35" meeting. The Appellant was invited

to present its proposal online before the Committee.
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70. After detailed deliberation, the EAC appraised the proposal on
merits and recommended issuance of Standard Terms of Reference along
with Specific Terms of Reference for undertaking Environmental Impact
Assessment (EIA) and preparation of Environment Management Plan
(EMP). The EAC noted that the plant was a running unit and the EC was

subject to the conditions imposed in the Terms of Reference.

71. On 4™ September 2020, the Jharkhand High Court extended the
interim orders till 8" September 2020 while awaiting response from the
Respondents. On 8™ September 2020, the High Court reserved orders on
the extension of interim orders dated 16™ July 2018 and 27% September
2018 while listing the writ petitions for final hearing on 16" September

2020.

72. On 15™ September 2020, the Respondent No.l filed an affidavit
stating that it had no objection to extension of the interim orders
considering that the steel plant employed a large workforce. At the
hearing on 16" September 2020 JSPCB also consented to extension of the
interim order. However, the High Court passed the impugned order
dated 16" September 2021 dis-continuing the earlier interim orders on,
inter alia, the following grounds:
(i) The Expert Appraisal Committee of the MoEF&CC had, after
detailed deliberations, found that the Appellant had been in

violation of the EIA Notification 2006 and general condition no.
(ii) of the EC dated 21.02.2008.

(i) The MOEF&CC had while issuing ToR for grant of EC
recommended action against the Appellant under Section 19 of
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the 1986 Act for past violations. Extension of the interim orders

would amount to staying action.

(iii) In Alembic Pharmaceuticals Ltd. v. Rohit Prajapati and

Others?, this Court had deprecated ex post facto Ecs but passed

certain directions in exercise of powers under Article 142 of the

Constitution.

By an Office Memorandum, being F.No. 22-21/2020-1A lll, dated 7t

Identification and Handing of violation cases under EIA Notification 2006.

74.

The said Office Memorandum, inter alia, reads:

“The Ministry had issued a notification number S.0.804(E), dated
the 14™ March, 2017 detailing the process for grant of Terms of
Reference and Environmental Clearance in respect of projects or
activities which have started the work on site and/ or expanded
the production beyond the limit of Prior EC or changed the
product mix without obtaining Prior EC under the EIA Notification,
2006.

2. This Notification was applicable for six months from the date of
publication i.e. 14.03.2017 to 13.09.2017 and further based on
court direction from 14.03.2018 to 13.04.2018.

3. Hon’ble NGT in Original Application No. 287 of 2020 in the
matter of Dastak N.G.O. Vs Synochem Organics Pvt. Ltd. &Ors.
and in applications pertaining to same subject matter in Original
Application No. 298 of 2020 in Vineet Nagar Vs. Central Ground
Water Authority &Ors., vide order dated 03.06.2021 held that
“( ... ) for past violations, the concerned authorities are

2 2020 SCC OnLine SC 347
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free to take appropriate action in accordance with

polluter pays principle, following due process”.

4. Further, the Hon'ble National Green Tribunal in O.A No.
34/2020 WZ in the matter of Tanaji B. Gambhire vs. Chief
Secretary, Government of Maharashtra and ors., vide order dated
24.05.2021 has directed that " ... a proper SoP be laid down
for grant of EC in such cases so as to address the gaps in
binding law and practice being currently followed. The
MoEF may also consider circulating such SoP to all SEIAAs

in the country".

5. Therefore, in compliance to the directions of the Hon'ble NGT a
Standard Operating Procedure (SoP) for dealing with violation
cases is required to be drawn. The Ministry is also seized of
different categories of 'violation' cases which have been pending
for want of an approved structural/procedural framework based
on ‘Polluter Pays Principle’ and ‘Principle of Proportionality’. It is
undoubtedly important that action under statutory provisions is
taken against the defaulters/violators and a decision on the
closure of the project or activity or otherwise is taken

expeditiously.

6. In the list of the above directions of the Hon’ble Tribunal
and the issues involved, the matter has accordingly been
examined in detail in the Ministry. A detailed SoP has accordingly
been framed and is outlined herein. The SoP is also guided by
the observations/decisions of the Hon’ble Courts wherein
principles of proportionality and polluters pay have been

outlined.”

25
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75. The Standard Operating Procedure formulated by the said Office
Memorandum dated 7% July 2021 refers to and gives effect to various
judicial pronouncements including the judgment of this Court in Alembic

Pharmaceuticals (supra).

76. In terms of the Standard Operating Procedure, the proposal for
grant of EC in cases of violation are to be considered on merits, with
prospective effect, applying principles of proportionality and the principle

that the polluter pays and is liable for costs of remedial measures.

77. By an interim order passed on 15" July 2021 in WP(MD) 11757 of
2021 in Fatima vs. Union of India, the Madurai Bench of Madras High

Court has stayed the operation of the Standard Operating Procedure.

78. By an order dated 25" August 2021, MoEF&CC rejected the
application of the Appellant for the time being. The application has, in

effect, been kept in abeyance.

79. The MoEF apparently did not take any decision on the application of
the Appellant for EC, since the Standard Operating Procedure issued by it
has been stayed by the Madurai Bench of Madras High Court, by the said
order dated 15 July 2021, citing the judgment of this Court in Alembic

Pharmaceuticals (supra).

80. The Appellant has filed an application being I.LA N0.125221 of 2021
in this appeal seeking directions on the Respondent No.1 to process the

Appellant’'s application dated 5™ August 2020 for revised EC.
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8l. There can be no doubt that the need to comply with the
requirement to obtain Environment Clearance is non-negotiable. A
project can be set up or allowed to expand subject to compliance of the
requisite norms. Environmental clearance is granted on condition of the
suitability of the site to set up the project from the environmental angle,
and existence of necessary infrastructural facilities and equipment for
compliance of environmental norms. To protect future generations, it is
imperative that pollution laws be strictly enforced. Under no
circumstances, can industries which pollute be allowed to operate

unchecked and degrade the environment.

82. The question is whether an establishment contributing to the
economy of the country and providing livelihood to hundreds of people
should be closed down for the technical irregularity of shifting its site
without prior environmental clearance, without opportunity to the
establishment to regularize its operation by obtaining the requisite
clearances and permissions, even though the establishment may not
otherwise be violating pollution laws, or the pollution, if any, can
conveniently and effectively be checked. The answer has to be in the

negative.

83. The Central Government is well within the scope of its powers
under Section 3 of the 1986 Act to issue directions to control and/or
prevent pollution including directions for prior Environmental Clearance
before a project is commenced. Such prior Environmental Clearance is

necessarily granted upon examining the impact of the project on the
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environment. Ex-Post facto Environmental Clearance should not ordinarily
be granted, and certainly not for the asking. At the same time ex post
facto clearances and/or approvals and/or removal of technical
irregularities in terms of Notifications under the 1986 Act cannot be
declined with pedantic rigidity, oblivious of the consequences of stopping

the operation of a running steel plant.

84. The 1986 Act does not prohibit ex post facto Environmental
Clearance. Some relaxations and even grant of ex post facto EC in
accordance with law, in strict compliance with Rules, Regulations
Notifications and/or applicable orders, in appropriate cases, where the
projects are in compliance with, or can be made to comply with
environment norms, is in over view not impermissible. The Court cannot
be oblivious to the economy or the need to protect the livelihood of
hundreds of employees and others employed in the project and others
dependent on the project, if such projects comply with environmental
norms.

85. As held by a three Judge Bench of this Court in Lafarge Umiam
Mining Private Limited v. Union of India’ (“Lafarge”) reported in (2011) 7

SCC 338:

“119. The time has come for us to apply the constitutional
“doctrine of proportionality” to the matters concerning
environment as a part of the process of judicial review in
contradistinction to merit review. It cannot be gainsaid
that utilization of the environment and its natural
resources has to be in a way that is consistent with
principles of sustainable development and
intergenerational equity, but balancing of these equities
may entail policy choices. In the circumstances, barring

3.(2011) 7 SCC 338
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exceptions, decisions relating to utilization of natural resources
have to be tested on the anvil of the well- recognized principles
of judicial review. Have all the relevant factors been taken into
account? Have any extraneous factors influenced the decision? Is
the decision strictly in accordance with the legislative policy
underlying the law (if any) that governs the field? Is the decision
consistent with the principles of sustainable development in the
sense that has the decision-maker taken into account the said
principle and, on the basis of relevant considerations, arrived at a
balanced decision? Thus, the Court should review the decision-
making process to ensure that the decision of MoEF is fair and
fully informed, based on the correct principles, and free from any
bias or restraint. Once this is ensured, then the doctrine of
“margin of appreciation” in favour of the decision-maker would
come into play.”

In Alembic Pharmaceuticals (supra) this Court observed:-

“27. The concept of an ex post facto EC is in derogation of the
fundamental principles of environmental jurisprudence and is an
anathema to the EIA notification dated 27 January 1994. It is, as
the judgment in Common Cause holds, detrimental to the
environment and could lead to irreparable degradation. The
reason why a retrospective EC or an ex post facto clearance is
alien to environmental jurisprudence is that before the issuance
of an EC, the statutory notification warrants a careful application
of mind, besides a study into the likely consequences of a
proposed activity on the environment. An EC can be issued only
after various stages of the decision-making process have been
completed. Requirements such as conducting a public hearing,
screening, scoping and appraisal are components of the decision-
making process which ensure that the likely impacts of the
industrial activity or the expansion of an existing industrial
activity are considered in the decision-making calculus. Allowing
for an ex post facto clearance would essentially condone the
operation of industrial activities without the grant of an EC. In the
absence of an EC, there would be no conditions that would
safeguard the environment. Moreover, if the EC was to be
ultimately refused, irreparable harm would have been caused to
the environment. In either view of the matter, environment law
cannot countenance the notion of an ex post facto clearance. This
would be contrary to both the precautionary principle as well as
the need for sustainable development.

29
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In Alembic Pharmaceuticals (supra), this Court deprecated ex-

post facto clearances, but this Court did not pass orders for closure of

the three industries concerned, on consideration of the consequences

of their closure. This court proceeded to observe and held:-

44. The issue which must now concern the Court is the
consequence which will emanate from the failure of the three
industries to obtain their ECs until 14 May 2003 in the case of
Alembic Pharmaceuticals Limited, 17 July 2003 in the case of
United Phosphorous Limited, and 23 December 2002 in the case
of Unique Chemicals Limited. The functioning of the factories of
all three industries without a valid EC would have had an
adverse impact on the environment, ecology and biodiversity in
the area where they are Jocated. The Comprehensive
Environmental Pollution Index* report issued by the Central
Pollution  Control Board for 2009-2010 describes the
environmental quality at 88 locations across the country.
Ankleshwar in the State of Gujarat, where the three industries
are located showed critical levels of pollution®. In the Interim
Assessment of CEPI for 2011, the report indicates similar critical
figures® of pollution in the Ankleshwar area. The CEPI scores for
20137 and 2018° were also significantly high. This is an
indication that industrial units have been operating in an
unregulated manner and in defiance of the law. Some of the
environmental damage caused by the operation of the industrial
units would be irreversible. However, to the extent possible
some of the damage can be corrected by undertaking measures
to protect and conserve the environment.

45. Even though it is not possible to individually determine the
exact extent of the damage caused to the environment by the
three industries, several circumstances must weigh with the
Court in determining the appropriate measure of restitution. First,
it is not in dispute that all the three industries did obtain ECs,
though this was several years after the EIA notification of 1994
and the commencement of production. Second, subsequent to
the grant of the ECs, the manufacturing units of all the three

4, “CEPI”
5. CEPI score - 88.50

6. CEPI score - 85.75

7. CEPI score - 80.93

8. CEPI score - 80.21
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industries have also obtained ECs for an expansion of capacity
from time to time. Third, the MoEF had issued a circular on 5
November 1998 permitting applications for ECs to be filed by 31
March 1999, which was extended subsequently to 30 June 2001.
On 14 May 2002, the deadline was extended until 31 March 2003
subject to a deposit commensurate to the investment made. The
circulars issued by the MoEF extending time for obtaining ECs
came to the notice of this Court in Goa Foundation (1) v. Union of
India®. Fourth, though in the context of the facts of the case, this
Court in Lafarge Umiam Mining Private Limited v. Union of
India'® (“Lafarge”) has upheld the decision to grant ex post
facto clearances with respect to limestone mining projects in the
State of Meghalaya. In Lafarge, the Court dealt with the
question of whether ex post facto clearances stood vitiated by
alleged suppression of the nature of the land by the project
proponent and whether there was non-application of mind by the
MoEF while granting the clearances. While upholding the ex post
facto clearances, the Court held that the native tribals were
involved in the decision-making process and that the MoEF had
adopted a due diligence approach in reassuring itself through
reports regarding the environmental impact of the project. “

(Emphasis supplied)

46. After adverting to the decision in Lafarge, another Bench of
three learned judges of this Court in Electrotherm (India)
Limited v. Patel Vipulkumar Ramjibhai*!, dealt with the issue of
whether an EC granted for expansion to the appellant without
holding a public hearing was valid in law. Justice Uday Umesh
Lalit speaking for the Bench held thus:

“19...the decision-making process in doing away with or
in granting exemption from public consultation/public
hearing, was not based on correct principles and as such
the decision was invalid and improper.”

47. The Court while deciding the consequence of granting an EC
without public hearing did not direct closure of the appellant's
unit and instead held thus:

“20. At the same time, we cannot lose sight of the fact
that in pursuance of environmental clearance dated 27-1-
2010, the expansion of the project has been undertaken

9. (2005) 11 SCC 559

10. (2011) 7 SCC 338
11. (2016) 9 SCC 300
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and as reported by CPCB in its affidavit filed on 7-7-2014,
most of the recommendations made by CPCB are
complied with. In our considered view, the interest of
justice would be subserved if that part of the decision
exempting public consultation/public hearing is set aside
and the matter is relegated back to the authorities
concerned to effectuate public consultation/public
hearing. However, since the expansion has been
undertaken and the industry has been functioning,
we do not deem it appropriate to order closure of
the entire plant as directed by the High Court. If the
public consultation/public hearing results in a negative
mandate against the expansion of the project, the
authorities would do well to direct and ensure scaling
down of the activities to the level that was permitted by
environmental clearance dated 20-2-2008. If public
consultation/public hearing reflects in favour of the
expansion of the project, environmental clearance dated
27-1-2010 would hold good and be fully operative. In
other words, at this length of time when the
expansion has already been undertaken, in the
peculiar facts of this case and in order to meet
ends of justice, we deem it appropriate to change
the nature of requirement of public
consultation/public hearing from pre-decisional to
post-decisional. The public consultation/public
hearing shall be organised by the authorities
concerned in three months from today.”

(Emphasis supplied)

48. Guided by the precepts that emerge from the above
decisions, this Court has taken note of the fact that though the
three industries operated without an EC for several years after
the EIA notification of 1994, each of them had subsequently
received ECs including amended ECs for expansion of existing
capacities. These ECs have been operational since 14 May 2003
(in the case of Alembic Pharmaceuticals Limited), 17 July 2003 (in
the case of United Phosphorous Limited), and 23 December 2002
(in the case of Unique Chemicals Limited). In addition, all the
three units have made infrastructural investments and employed
significant numbers of workers in their industrial units.

32
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49. In this backdrop, this Court must take a balanced approach
which holds the industries to account for having operated
without environmental clearances in the past without ordering a
closure of operations. The directions of the NGT for the
revocation of the ECs and for closure of the units do not accord
with the principle of proportionality. At the same time, the Court
cannot be oblivious to the environmental degradation caused by
all three industries units that operated without valid ECs. The
three industries have evaded the legally binding regime of
obtaining ECs. They cannot escape the liability incurred on
account of such noncompliance. Penalties must be imposed for
the disobedience with a binding legal regime. The breach by the
industries cannot be left unattended by legal consequences. The
amount should be used for the purpose of restitution and
restoration of the environment. Instead and in place of the
directions issued by the NGT, we are of the view that it would be
in the interests of justice to direct the three industries to deposit
compensation quantified at Rs. 10 crores each. The amount shall
be deposited with GPCB and it shall be duly utilised for
restoration and remedial measures to improve the quality of the
environment in the industrial area in which the industries
operate. Though we have come to the conclusion, for the
reasons indicated, that the direction for the revocation of the ECs
and the closure of the industries was not warranted, we have
issued the order for payment of compensation as a facet of
preserving the environment in accordance with the
precautionary principle. These directions are issued under Article
142 of the Constitution. Alembic Pharmaceuticals Limited, United
Phosphorous Limited and Unique Chemicals Limited shall deposit
the amount of compensation with GPCB within a period of four
months from the date of receipt of the certified copy of this
judgment. This deposit shall be in addition to the amount
directed by the NGT. Subject to the deposit of the aforesaid
amount and for the reasons indicated, we allow the appeals and
set aside the impugned judgment of the NGT dated 8 January
2016 in so far as it directed the revocation of the ECs and
closure of the industries as well as the order in review dated 17
May 2016.”

33
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87. The Notification being SO 804(E) dated 14™ March, 2017 was not
an issue in Alembic Pharmaceuticals (supra). This Court was examining
the propriety and/or legality of a 2002 circular which was inconsistent
with the EIA Notification dated 27" January, 1994, which was statutory.
Ex post facto environmental clearance should not however be granted
routinely, but in exceptional circumstances taking into account all
relevant environmental factors. Where the adverse consequences of ex
post facto approval outweigh the consequences of regularization of
operation of an industry by grant of ex post facto approval and the
industry or establishment concerned otherwise conforms to the requisite
pollution norms, ex post facto approval should be given in accordance
with law, in strict conformity with the applicable Rules, Regulations
and/or Notifications. Ex post facto approval should not be withheld
only as a penal measure. The deviant industry may be penalised by an
imposition of heavy penalty on the principle of ‘polluter pays’ and the

cost of restoration of environment may be recovered from it.

88. We are of the view that the High Court erred in passing the
impugned order, vacating interim orders which had been in force for two
years. The impugned order is not in conformity with the principle of
proportionality. This is not a case where the steel plant was started
without environmental clearance or consent of JSPCB. The Appellant had
applied for and obtained environmental clearance to set up an integrated
steel plant (3MTPA) on 1350 acres of land at Mauza South Parbatpur, as

observed above. Environmental Clearance had been granted on 21%
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February 2008 and Consent to Operate had been granted by JSPCB on 5™

May 2008.

89. The Appellant established its steel plant in Mauza Bhagaband, 5.3
kms away from the site for which EC and CTE had been granted. It is the
contention of the Appellant that the shift is minor and makes no change
in the EIA/EMP on the basis of which EC has been granted. The shift did
not require fresh public hearing in terms of the Circular dated 22"

January 2010 of the MoEF.

90. As aforesaid, by a letter dated 2.12.2011 addressed to the
Appellant, the MoEF confirmed that the steel plant of the Appellant was
within the Environment Impact Area and the affected people had the
opportunity to air their views in a public hearing. The question is whether
the Petitioner was required to obtain fresh prior clearance for shifting or
was covered by the exemption under the said Notification dated 22™

January 2010.

91. The Appellant has all along asserted that no part of the premises of
the integrated steel plant is in any forest. As such there was no violation
of the Indian Forest Act, 1927 or the Forest Conservation Act, 1980. The
MoEF had also confirmed that the steel plant in question was well within
the Environment Impact Area and the affected people had the
opportunity in a public hearing. Be that as it may, whether the shifting of
the site has really made any difference from the environmental impact

angle requires consideration by the appropriate authority/forum.
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92. In any case, the Appellant has duly applied for ex post facto forest
clearance approval without prejudice to its rights and contentions that its
steel plant is not on forest land and also applied for revised EC. On 17%
December 2019, MoEF&CC accorded ex post facto in principle approval to
the forest clearance proposal on the recommendations of the Forest
Advisory Committee. The application for revised clearance is pending
consideration. No final decision has however been taken, ostensibly in
view of the interim order passed by the Madras High Court staying the
operation of the Standard Operation Procedures issued vide

Memorandum dated 7™ July 2021.

93. The interim order passed by the Madras High Court appears to be
misconceived. However, this Court is not hearing an appeal from that
interim order. The interim stay passed by the Madras High Court can
have no application to operation of the Standard Operating Procedure to
projects in territories beyond the territorial jurisdiction of Madras High
Court. Moreover, final decision may have been taken in accordance with

the Orders/Rules prevailing prior to 7™ July, 2021.

94. In passing the impugned order the High Court overlooked the
consequences of closure of an integrated steel plant with a work force of
300 regular and 700 contractual workers. The High Court also failed to
appreciate that the judgment of this Court in Alembic Pharmaceuticals
(supra) was distinguishable on facts. Furthermore, continuance of the
interim orders allowing operation of an industrial establishment or even

the grant of revised EC to the industrial establishment cannot stand in
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the way of action against that establishment for contraventions, including
the imposition of penalty, on the principle ‘polluter pays’. The scope
and effect of Section 32A of the IBC is a different issue. This Court need
not examine into the question of whether penal action can be initiated
against the Appellant or, whether compensation can be recovered from
the Appellant, at this stage. The issue may be decided by the
appropriate authority at the appropriate stage when it adjudicates an
action for penalization of the Appellant or recovery of compensation from
the Appellant. The application of the Appellant for revised EC, CTO etc.

shall be considered strictly in accordance with environmental norms.

95. The appeals are allowed. The impugned order is set aside. The
Respondent No.1 shall take a decision on the application of the Appellant
for revised EC in accordance with law, within three months from date.
Pending such decision, the operation of the steel plant shall not be

interfered with on the ground of want of EC, FC, CTE or CTO.

....................................... J.

[Indira Banerjee]

..................................... J.
[J.K. Maheshwari]

New Delhi;
December 9, 2021
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F. No. 22-21/2020-IA.III
Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division

Fokkkk

Indira ParyavaranBhawan
Jor Bagh Road, Aliganj
New Delhi — 110003
sujit.baju@gov.in

Date: 7th July, 2021

Office Memorandum

Subject: Standard Operating Procedure (SoP) for Identification and handling of
violation cases under EIA Notification 2006 in compliance to order of
Hon’ble National Green Tribunal in O.A. No.34/2020 WZ - Regarding.

The Ministry had issued a notification number S.0.804(E), dated the
14th March, 2017 detailing the process for grant of Terms of Reference and
Environmental Clearance in respect of projects or activities which have started the
work on site and/or expanded the production beyond the limit of Prior EC or changed
the product mix without obtaining Prior EC under the EIA Notification, 2006.

2. This Notification was applicable for six months from the date of publication i.e.
14.03.2017 to 13.09.2017 and further based on court direction from 14.03.2018 to
13.04.2018.

3. Hon’ble NGT in Original Application No. 287 of 2020 in the matter of Dastak
N.G.O. Vs Synochem Organics Pvt. Ltd. &Ors. and in applications pertaining to same
subject matter in Original Application No. 298 of 2020 in Vineet Nagar Vs. Central
Ground Water Authority &Ors., vide order dated 03.06.2021 held that “(...) for past
violations, the concerned authorities are free to take appropriate action in
accordance with polluter pays principle, following due process”.

4. Further, the Hon’ble National Green Tribunal in O.A No. 34/2020 WZ in the
matter of Tanaji B. Gambhire vs. Chief Secretary, Government of Maharashtra and
ors., vide order dated 24.05.2021 has directed that “...a proper SoP be laid down
Jor grant of EC in such cases so as to address the gaps in binding law and
practice being currently followed. The MoEF may also consider circulating such
SoP to all SEIAAs in the country”.

5. Therefore, in compliance to the directions of the Hon’ble NGT a Standard

Operating Procedure (SoP) for dealing with violation cases is required to be drawn.The
Ministry is also seized of different categories of ‘violation’ cases which have been

=,
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pending for want of an approved structural/procedural framework based on ‘Polluter
Pays Principle’ and ‘Principle of Proportionality’. It is undoubtedly important that
action under statutory provisions is taken against the defaulters/violators and a
decision on the closure of the project or activity or otherwise is taken expeditiously.

6. In the light of the above directions of the Hon’ble Tribunal and the issues
involved, the matter has accordingly been examined in detail in the Ministry. A
detailed SoP has accordingly been framed and is outlined herein. The SoP is also
guided by the observations / decisions of the Hon’ble Courts wherein principles of
proportionality and polluters pay have been outlined.

7. Relevant Court Cases on the issue: It is noted that while deciding issues related
to violations of the Environment Protection Act, 1986 on account of running the
project/activity without prior environmental clearance or in excess of capacity allowed
in such clearances, the Hon’ble courts have, inter-alia, deliberated on various
facets involving ‘violation’ cases and have enunciated principles of
‘Proportionality’ and ‘Polluter Pays’ in various decisions viz. Industrial Council for
Enviro-Legal Action Vs Union of India (the Bichhri village industrial pollution case)
(1996 SCC [3] 212); Alembic Pharmaceuticals Ltd. Vs Rohit Prajapati & Ors. (C.A. No.
1526 of 2016, order dated 1.4.2020) and Hindustan Copper Limited Vs Union of India
in (W.P. (C) No. 2364 of 2014, order dated 28.11.2014). The salient extracts of the
judgements are as under:

Issue 1: Proposal for grant of Environmental Clearance in violation cases - to be
considered on merits:

i. Hon’ble High Court of Jharkhand in the matter of Hindustan Copper Limited
Vs Union of India in W.P. (C) No. 2364 of 2014, vide order dated 28.11.2014
Held: “...) action for alleged violation would be an independent and
separate proceeding and therefore, consideration of proposal for
environment clearance cannot await initiation of action against the project
proponent.”

“...) the proposal of the petitioner company for environmental
clearance must be examined on its merits, independent of any
proposed action for the alleged violation of the environmental laws.”

ii. Hon’ble Madras High Court in the matter of Puducherry Environment
Protection Association Vs The Union of India in W.P. No. 11189 of 2017, vide
order dated 13.10.2017

Held “27. The question is whether an establishment contributing to the
economy of the country and providing livelihood to hundreds of people
should be closed down only because of failure to obtain prior environmental
clearance, even though the establishment may not otherwise be violating

% Page 2 of 9
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pollution laws or the pollution, if any, can conveniently and effectively be
checked. The answer necessarily has to be in the negative.”

“29. It is reiterated that protection of environment and prevention of
environmental pollution and degradation are non-negotiable. At the same
time, the Court cannot altogether ignore the economy of the Nation and the
need to protect the livelihood of hundreds of employees employed in
projects, which as stated above, otherwise comply with or can be made to
comply with norms.”

Issue 2: Environmental Clearance - Prospective & not ex-post facto:

Hon’ble Supreme Court in the matter of Common Cause Vs Union of India in
W.P.

(C) No. 114 of 2014, vide order dated 2.8.2017

Held: “(...) an EC will come into force not earlier than the date of its
grant.”

Issue 3: ‘Principles of Proportionality’ - to be applied:

Hon’ble Supreme Court in the matter of Alembic Pharmaceuticals Ltd. Vs Rohit

Prajapati & Ors. in C.A. No. 1526 of 2016, vide order dated 1.4.2020

Held: “(...) this Court must take a balanced approach which holds the
industries to account for having operated without environmental
clearances in the past without ordering a closure of operations. The
directions of the NGT for the revocation of the ECs and for closure of the
units do not accord with the principle of proportionality”

Issue 4: ‘Polluter pays’ principle &

Issue 5: Costs for remedial measures implicit in Sections 3 & 5 of Environment

&

(Protection) Act, 1986.

Hon’ble Supreme Court in the matter of Indian Council for Enviro- Legal Action
Vs Union of India (the Bichhri village industrial pollution case) in (1996 SCC [3]

212)

Held:

a) The Central Government is empowered to take all measures and issue
all such directions as are called for the above purpose. The said powers
will include giving directions ... and also the power to impose the cost
of remedial measures on the offending industry and utilize the amount so
recovered for carrying out remedial measures........

Page 3 of 9
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b) Levy of costs required for carrying out remedial measures is
implicit in Sections 3 and S which are couched in very wide and
expansive language. Sections 3 and 5 of the Environment (Protection) Act,
1986, apart from other provisions of Water and Air Acts, empower the
Government to make all such directions and take all such measures as
are necessary or expedient for protecting and promoting the
‘environment’, which expression has been defined in very wide and
expansive terms in Section 2 (a) of the Environment (Protection) Act. This
power includes the power to prohibit an activity, close an industry, direct
to carry out remedial measures, and wherever necessary impose the cost
of remedial measures upon the offending industry.

c) The question of liability of the respondents to defray the costs of
remedial measures can also be looked into from accepted universally
sound principle, viz., the "Polluter Pays" Principle. "The polluter pays
principle demands that the financial costs of preventing or remedying
damage caused by pollution should lie with the undertakings which
cause the pollution, or produce the goods which cause the pollution®.

8. Legal provisions:

i. The Environment (Protection) Act, 1986 mandates the Central Government to take
all measures as it deems necessary or expedient for the purpose of protecting and
improving the quality of the environment and preventing, controlling and abating
environmental pollution (reference sub-section (1) of Section 3 of Environment
(Protection) Act, 1986). Further, clause (xiv) of sub-section (2) of Section 3 of the
Environment (Protection) Act, 1986 specifies that the measures stipulated under sub-
section (1) of Section 3 of the Environment (Protection) Act 1986 includes ‘such other
matters as the Central Government deems necessary or expedient for the purpose of
securing effective implementation of the provisions of this Act’.

ii. Further, notwithstanding anything contained in any other law but subject to the
provisions of the Environment Protection Act, 1986, Section 5 of the Environment
(Protection) Act, 1986, provides that the Central Government may, in the exercise of
powers and performance of Central Government functions under the said Act, issue
directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions.

9. Definition of Violation and Non-compliance:

The Standard Operating Procedure (SoP) considers Violation’ & ‘Non-
compliance’ from the following perspective:
5P

Page 4 of 9
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i. “Violation” means cases where projects have either started the construction work or
installation or excavation, whichever is earlier, on site or have expanded the
production capacity and / or project area beyond the limit specified in the
Environmental Clearance (Prior-EC) without obtaining Prior-EC or change of scope
without prior approval from the Ministry.

11. “Non-compliance” means non-compliance of terms and conditions prescribed by the
Regulatory Authority in the Prior Environment Clearance accorded to the project.

10. Standard Operating Procedure - Guiding Principles:
1. Without prejudice to any other consequences, action has to be initiated under

section 15 read with section 19 of The Environment (Protection) Act, 1986 against
all violations.

ii. Projects not allowable/permissible, for grant of EC, as per extant regulations: To be
demolished.

iii. Projects allowable/permissible, if prior EC had been taken as per extant
regulations: To be closed until EC is granted (if no prior EC has been taken) or to
revert to permitted production level (in case prior EC has been granted).

iv. Polluter pays: Violators to pay for violation period - proportionate to the scale of
project and extent of commercial transaction.

v. Setting up a mechanism for reporting of violation to the regulatory authority(ies).

11. SOP for dealing with the violation cases:

Step 1: Closure or Revision

Sl no. | Status of EC Actions

1 If no prior EC has been taken Order to close its operation

2. If prior EC is available for |Order to revert the activity/
existing/old unit production to permissible limits.

3. If prior EC was not required for | Restrict the activity/production to
earlier production level but is now | the extent to which prior EC was not
required required.

Step 2: Action under Environment (Projection) Act, 1986

Action under section 15 read with section19 of the Environment (Protection) Act, 1986
shall be initiated against the violators.

A

Page 5 0f 9

423



656

Step: 3: Appraisal under EIA Notification, 2006

The permissibility of the project shall be examined from the perspective of whether
such activity/project was at all eligible for the grant of prior EC.

A. If not permissible:

i. The project shall be ordered for the demolition/closure after issuing show cause
notice and providing an opportunity of hearing.

Ex. If a red industry is functioning in a CRZ-I area which means that the activity was, in
the first place, not permitted at the time of commencement of project. Therefore, the
activity is not permissible and therefore it shall be closed & demolished.

ii. Respective regulatory authorities shall issue directions under section 5 of the
Environment (Protection) Act, 1986 for such closure & demolition of the
project/activity.

B. If permissible:

i. As per extant regulations at the time of scoping, if it is viewed that the project
activity is otherwise permissible, Terms of Reference (TOR) shall be issued with
directions to complete the impact assessment studies & submit Environmental Impact
Assessment (EIA) report & Environmental Management Plan (EMP) in a time bound
manner.

ii. Such cases of violation shall be subject to appropriate
(a) Damage Assessment
(b) Remedial Plan and

() Community Augmentation Plan by the Central level Sectoral Expert Appraisal
Committees or State/Union Territory Level Expert Appraisal Committees, as the case
may be.

iii. The Competent Authority shall issue directions to the project proponent, under
section 5 of the Environment (Protection) Act, 1986 on case to case basis mandating
payment of such amount (as may be determined based on Polluters Pay principle) and
undertaking activities relating to Remedial Plan and Community Augmentation Plan
(to restore environmental damage caused including its social aspects).

iv. Upon submission of the EIA & EMP report, the project shall be appraised by the
Central Sectoral Expert Appraisal Committees or the State/Union Territory Level
Expert Appraisal Committees, as the case may be, as if it was a new proposal. If, on
examination of the EIA/EMP report, the project is considered permissible for operation
as per extant regulations, the requisite Environmental Clearance shall be
issued which shall be effective from the date of issue.

v. However, during appraisal after examination if it is found that even though the
project may be permissible but not environmentally sustainable in its present

e
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form /configuration/features then the project shall be directed to be modified so
that the project would be environmentally sustainable.

vi. If, however, it is not considered appropriate to issue EC, the project shall be
directed to be demolished/ closed. If such proposal is a case of expansion, the
project shall be directed to revert back to the extent of activity for which EC had
been granted earlier or to revert back to the extent of activity for which EC was
not required (as the case may be).

vii. Central Sectoral Expert Appraisal Committees or the State/Union Territory Level
Expert Appraisal Committees, as the case may be, may insist upon public hearing to
be conducted for such categories of projects for which the EIA Notification 2006, as
amended from time to time, requires the public hearing to be conducted.

viii. The project proponent will be required to submit a bank guarantee equivalent to
the amount of Remediation Plan and Natural & Community Resource
Augmentation Plan with Central / the State Pollution Control Board (depending
on whether it is appraised at Ministry or by SEIAA). The quantification of such
liability will be recommended by Expert Appraisal Committee and finalized by
Regulatory Authority. The bank guarantee shall be deposited prior to the grant of
environmental clearance and will be released after successful implementation of
the Remediation plan and Natural & Community Resource Augmentation Plan.

Note - The activities, as per above clauses, shall be undertaken simultaneously
wherever feasible. Environmental Clearance, if granted, to such projects or activities,
after due appraisal of EIA/EMP report, shall be effective only from the date of
issuance of such clearance and shall be subject to compliance of obligations towards
Damage Assessment, Remedial Plan & Community Augmentation Plan, etc. finalized
in each case.

12. Penalty provisions for Violation cases and applications:
a. For new projects:

i. Where operation has not commenced: 1% of the total project cost incurred up
to the date of filing of application along with EIA/EMP report; [Ex: Rs.1 lakh for
project cost of Rs.1 Cr]

ii. Where operations have commenced without EC: 1% of the total project cost
incurred up to the date of filing of application along with EIA/EMP report PLUS
0.25% of the total turnover during the period of violation. [Ex: For Rs.100 Cr
project cost and Rs.100 Cr total turnover, the penalty shall be Rs.1 Cr + Rs.
0.25 Cr = Rs.1.25 Cx]

gd\/
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b. For expansion projects:

i. Where operation/production with expanded capacity has not commenced:
1% of the project cost, attributable to the expansion, incurred up to the date of
filing of application along with EIA/EMP report.

ii. Where operation/ production with expanded capacity have commenced:
1% of the project cost (attributable to the expansion activity) incurred upto the
date of filing of application along with EIA/EMP report PLUS 0.25% of the total
turnover (attributable to the expanded activity/capacity) involved during the
period of violation.

12.1. Without prejudice to obligation as per (a) & (b) above, where the project or
activity is considered for appraisal as above & the project proponent fails to provide
required information or requisite documents or complete the requisite study for the
purpose of EIA/EMP reports or does not furnish such reports within such period, as
specified by the appraisal committee, without reasonable cause, it shall be inferred
that the project proponent is not serious enough and the project or activity shall be
directed to be demolished / closed.

12.2. The percentage rates, as above, shall be halved if the project proponent suo-moto
reports such violations without such violations coming to the knowledge of the
Government either on inquiry or complaint.

12.3. The penalty, as above, shall be in addition to liability for carrying out various
remedial measures which shall be worked out based on the damage assessment for
quantifying the environmental damage caused due to unauthorized project activity [as
per Step 3 enumerated above].

13. Identification of Violation cases:

With a view to protecting the environment and to expeditiously bring violators into
a regulatory regime so as to prevent & control environment damage caused by such
violation & to determine whether operation of such projects is permissible and to take
action stipulated under Section 15 of the Environment (Protection) Act, 1986 for
contravention of the provisions of the said Act, Rules, orders and directions, it is
expedient to also identify the cases of violation, examine and appraise such projects so
as to refrain them from causing further environmental damage and also to compensate
for causing damage to the environment.Therefore, in exercise of the powers conferred
under Section S5 of the Environment (Protection) Act, 1986, the Central Government
hereby directs that:-

i.  State Pollution Control Boards & Union Territory Pollution Control Committees,
before grant or renewal of Consents under Water(Prevention & Control of
Pollution) Act, 1974 & Air (Prevention& Control of Pollution) Act, 1981, shall
ensure that the project proponents applies for or possess valid Prior
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Environmental Clearance in terms of extant EIA Notification and shall not grant
or renew CTO (Consent to Operate) unless Environment Clearance (if
applicable) has been obtained.

The Central Pollution Control Board, all State Pollution Control Boards and all
Union Territory Pollution Control Committees shall identify cases of violation
under their respective jurisdiction, report such cases to the Ministry or
State/Union Territory Level Environmental Impact Assessment Authority, as
the case may be and also revoke CTO, if granted to the unit after giving an
opportunity of being heard.

The Central Pollution Control Board, all State Pollution Control Boards and all
Union Territory Pollution Control Committees shall expeditiously examine the
references, received from public and other bodies, relating to violations and take
necessary steps as per (ii) above.

14. This is issued with the approval of the Competent Authority.

To

e L

Gawi Lo
(Dr. Sujit Kumar Bajgﬁyee)

Joint Secretary (IA)

Chairperson/Member Secretary of Central Pollution Control Board
Chairperson/Member Secretaries of all the SEIAAs/SEACs
Chairman /Members of all the Expert Appraisal Committees

Chairman/Members of all the State Pollution Control Boards and Union
Territory Pollution Control Committees

Copy for information:

o R i

PS to Hon’ble Minister for Environment, Forest and Climate Change
PS to Hon’ble MoS for Environment, Forest and Climate Change
PPS to Secretary(EF&CC)

PPS to AS(RS) / AS (RA)/ AS (UD)/ JS(JT) / JS (MP)/ JS (NPQG)

All the officers of IA Division

Website of MOEF&CC /PARIVESH /Guard file

Copy (by email) also forwarded to the Registrar, NGT, in compliance to instruction
given in O.A No. 34/2020 WZ in the matter of Tanaji B. Gambhire vs. Chief Secretary,
Government of Maharashtra and ors.(order dated 24.05.2021).

Page 9 of 9
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F. No. 22-21/2020-IA.11I [E 138949]
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
kkkkd

Indira Paryavaran Bhawan

Aliganj, Jorbagh Road

New Delhi-110 003

Dated 28t» January, 2022
OFFICE MEMORANDUM

Sub.: Observation of Hon’ble Supreme Court with reference to the SoP
dated 7th July 2021 for identification and handling of violation
cases under EIA Notification 2006 - reg.

The Ministry issued a Standard Operating Procedure dated 7t July 2021
bearing the file number 22-21/2020-IA.111, for identification and handling of violation
cases under EIA Notification 2006 in compliance to order of the Hon’ble National
Green Tribunal in Appeal No. 34/2020 (WZ) titled Tanaji B. Gambhire Vs Chief
Secretary, Government of Maharashtra. The copy of the SoP is enclosed for ready
reference.

2, The SoP was challenged in the Madurai Bench of the High Court of Madras in
the matter W.P.(MD) No. 11757 of 2021 titled Fatima Vs Union of India and was
interim stayed vide order dated 15t July 2021.

3 Recently, in the Order dated 09t December 2021 in the matter of Civil Appeal
Nos. 7576-7577 of 2021 in Electrosteel Steels Limited Vs Union of India and Ors.,
the Hon'ble Supreme Court of India has inter-alia observed the following:

"93. The interim order passed by the Madras High Court appears to be
misconceived. However, this Court is not hearing an appeal from that interim
order. The interim stay passed by the Madras High Court can have no application
to operation of the Standard Operating Procedure to projects in territories beyond
the territorial jurisdiction of Madras High Court. Moreover, final decision may
have been taken in accordance with the Orders/Rules prevailing prior to 7 July,
2021

4, The copy of the order which is self-explanatory is enclosed herewith for
necessary action.

5. This is issued with the approval of the competent authority. —ﬁ/,,

(A K Agrawal)
Director
Encl: As above.

To
1. Chairperson/ Member Secretaries of all Expert Appraisal Committees
2. Chairperson/Member Secretaries of all SEIAAs/SEACs
3. All Officers of IA Division

Copy for information to

PS to Hon'’ble MEF&CC

PS to Hon’ble MoS, EF&CC
PPS to Secretary, EF&CC

PPS to AS (TK)/JS (SKB)
Website, MoEF&CC /Guard file

MmN
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Exhib |t-/\l/2
M Gma” Rahul Nahar <mahabal.thane145@gmail.com>

Acknowledgement Slip for TOR application

1 message

monitoring-ec@nic.in <monitoring-ec@nic.in> Wed, Feb 16, 2022 at 4:57 PM
To: Mahabal.thane145@gmail.com
Cc: monitoring-ec@nic.in

Acknowledgement Slip for TOR

This is to acknowledge that the proposal has been successfully uploaded on the
portal. The proposal shall be examined by MS of SEIAA to ensure that required
information has been submitted. An email will be sent for seeking additional
information , if any, within 5 working days. Once verified, an acceptance letter shall be
issued to the project proponent .

Following should be mentioned in further correspondence

1. Proposal No. : SIA/IMH/MIS/72260/2022
2. Category of the Proposal : INFRA-2
3. Project/Activity applied for : 8(b) Townships and Area Development projects.

Application for Environment Clearance of
Residential project “Riverfront” (formerly known
as Megacity) on plot bearing Gut No. 1(p), 3(p)

4. Name of the proposal . at Village Bebadohal, Taluka Maval, District
Pune by Xrbia North Hinjewadi Developers Pvt.
Ltd.(hereafter called as Project Proponent (PP)
— Applicant)

5. Date of submission for TOR : 16 Feb 2022
6. Name of the Project proponent along with contact details

. XRBIA NORTH HINJEWADI DEVELOPERS

a) Name of the proponent ' PRIVATE LIMITED

b) Mobile No. : 9960400259
c) State : Maharashtra
d) District : Pune

e) Pincode : 410506

https://mail.google.com/mail/u/4/?ik=ff05c34d96 &view=pt&search=all&permthid=thread-f%3A1724918891226488793&simpl=msg-f%3A17249188... 1/1
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6 éﬁart Part 1(FORM - B)

APPENDIX I
(See Paragraph-6)
CATEGORY - B

Note : If space provided against any parameter is inadequate,Kindly upload supporting document
under 'Additional Attachments if any' at the last part of the Form1. Please note that all such
Annexures must be part of single pdf document.

(I)Basic Informations

430

S.No. | Item Details
Whether proposal involved violation of EIA Y
e es
notification
Weather Consent to Establishment Yes
Obtained
Upload copy of CTE Upload copy of CTE
Application for Environment Clearance of Residential project
“Riverfront” (formerly known as Megacity) on plot bearing
1. Name of the Project Gut No. 1(p), 3(p) at Village Bebadohal, Taluka Maval,
District Pune by Xrbia North Hinjewadi Developers Pvt. Ltd.
(hereafter called as Project Proponent (PP) - Applicant)
Proposal No SIA/MH/MIS/72260/2022
2. Project Sector INFRA-2
3. Location of the project Bebadohal, Pune
4. Shape of the project land |Block (Polygon)
Uploaded GPS file Annexure-GPS file Iil
Uploaded copy of survey of India Toposheet|Annexure-Survev of india toposheet
5. Brief summary of project Annexure-Brief summary of project
6. State of the project Maharashtra
Details of State of the project
S.no State Name District Name Tehsil Name
(1.) | Maharashtra Pune Mawal
7. Town / Village Bebadohal, Pune
8. Plot/Survey/Khasra No. Gat No. 1(p), 3(p) of village Bebadohal
9. S. No. in the schedule 8(b) Townships and Area Development projects.
Proposed capacity/area/length/tonnage to 1. Total plot area:26,415 m2 2. Net Plot area:22,453 m2 3.
10. | be handled/command area/lease FSI area: 27,933 m2 4. Non FSI area: 18,492 m2 5. Total
area/number or wells to be drilled construction area: 46,425 m2 ha.
11. | New/Expansion/Modernization New
12. | Category of project B
13 Does it attract the general condition? If No
" | yes, please specify
14 IS there any court order to consider your Xi?wexure—u loaded court order to consider your project
" | project under 'A' Category if T R Y Rroj
under 'A' Category
15. | Does it attract the specific condition? No

environmentclearance.nic.in/state/FORM_B_PDF.aspx?cat_id=SIA/MH/MIS/72260/2022
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http://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=4K/RPK1kMnyMuNTgYezH4piwhyWer0yfCb9DHN7oPZDrG2JiXg0ApZpdDDCCslKL+SJRcTgw2C7hEmnyKJmxKxce/XSSAUiYigQRrisXl3HM3vpCq7aMEgA1D82FyUGbSpLcinslcX1kyd0mQBGqYurk9nRy8AGowIETHlDAA/o=&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzXmG8GlihX6H9UP1HygCn3pCkAF2zPFXFQNqA4krKa1Aw==
http://environmentclearance.nic.in/auth/testmap.aspx?type=caformb&fname=14_Feb_2022_12281198065269078Riverfront.kmz&proposalno=SIA/MH/MIS/72260/2022
http://environmentclearance.nic.in/download.aspx?files=writereaddata/FormB/TOR/GPS/14_Feb_2022_12281198065269078Riverfront.kmz
http://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=4K/RPK1kMnyMuNTgYezH4piwhyWer0yfCb9DHN7oPZBl1QIyyrO9FE3B5ZZEBcXvVR3gGkE5X+doMfSfRChPmgZVI7/nmJLnOVWO4tpPeeWHBD5zwL/bxqOG/G0zkGsr&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzUlDadBGu7t8v4JoQvNU6UB+q8pbSCiQIBqyb7khiw/Bf2cqj9p5GTSvmb4cc55EnA=
http://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=RIsIT/tPw9eWf/66zzzoz0YN0Mdbcj0Vw9S52iPDdoZvcGbexE2D04S+MJHIfexjeDN01c7K5p/j7sbj16f2i+pWdqmd7r19sXDA+9R6a68UOoiBPRvzon3XSZjEFQrc&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzUlDadBGu7t8v4JoQvNU6UBZ1E4iyolUmnsbALWHBrgd/PltEFsXwmul8du0no2AENaRKNFsRTD/82MKLX9hZhL
http://environmentclearance.nic.in/DownloadPfdFile.aspx?FileName=LJQ20FqK5FvAtdMwlX449e7qvPjNr8M5zw1dEDb0Ctxs3D7kOxWK8nG2GJi5T/0Na60Ytr1GPupT4kJSjkLzOLOaJ7LTpPbHD5JmtVmh/w4cClM0A9KEy4a+QzHLlKJnL08jsrl+S94WfOuEeSNzvvZS2zXvYFif8SCicePt2mI=&FilePath=93ZZBm8LWEXfg+HAlQix2fE2t8z/pgnoBhDlYdZCxzUlDadBGu7t8v4JoQvNU6UBObLpgMoyqvV9UGlPZqgnoZQQFoO+hoQv4t2VS+aPLww=
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Yes

16. | Is there any litigation pending against the
project?
Attach court order(s) given in this regard ,rb\;gnaeréure—Uploaded Attach court order(s) given in this
17. iNnelfrrr$55t railway station along with distance Talegaon Railway Station, 12.4 km
18. | Nearest airport along with distance in kms Pune International Airport, 38.2 km
19. Nearest_Tow_n/Clty/D_lstrlct Headquarters Talegaon Dabhade , 5.67 km
along with distance in kms
20. Distfanc_e of the project from nearest 5.67 , 5.67 km
Habitation
21. | Details of alternative sites examined shown No
on a toposheet
22. | Whether part of interlinked projects? No
23. | Whether the proposal involves
approval/clearance under the Forest No
(Conservation)Act,1980?
24. | Whether the proposal involves
approval/clearance under the wildlife No
(Protection)Act,1972?
Whether the proposal involves
25. | approval/clearance under the C.R.Z No
notification,2011?
26. | Whether there is any Government No
Order/Policy relevent/relating to the site?
27. | Whether there is any litigation pending
against the project and/or land in which the|Yes
project is proposed to be set up?
(a)Name of the Court |NGT
(b)Name of the Sub court |NGT Western Zone
(c) Case No. |Origina| Application No. 17/2021 (WZ)
(d) Orders/dlrec_tlons of the court, if any Order attached with covering letter annexure
and relevance with the proposed project.
28. | Project Cost(in Lac.) 6000
30 Whether the proposed project/activity No
" | located in notified Industrial area(Yes/No)
Activity

Construction, operation or decommissioning of the Project involving actions, which will cause
physical changes in the locality (topography, land use, changes in water bodies, etc.)

environmentclearance.nic.in/state/FORM_B_PDF.aspx?cat_id=SIA/MH/MIS/72260/2022

S.No Details there of (with
Information/Checklist confirmation Yes/No approximate q-uantltlles/rates,
wherever possible) with source
of information data
1.1 | Permanent or temporary change in land use, land cover or No Development was carried in line
topography including increase in intensity of land use (with with the topography & without
respect to local land use plan) disturbing natural drainage pattern.
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Project has been approved by Town']

Planning Dept. Pune.

1.2

Clearance of existing land, vegetation and buildings?

Yes

EC received on dated 31.03.2015 for
total construction area was 42,671
m2 & construction work completed
at site is 46,425 m2.

1.3

Creation of new land uses?

Yes

Residential development

1.4

Pre-construction investigations e.g. bore houses, soil testing?

Yes

Construction work already
completed, EC received on dated
31.03.2015 for total construction
area was 42,671 m2 & construction
work completed at site is 46,425
m2. Hydrogeological study
conducted & Soil samples taken
within the plot premises for
geotechnical investigation.

1.5

Construction works?

Yes

EC received on dated 31.03.2015 for
total construction area was 42,671
m2 & construction work completed
at site is 46,425 m2.

1.6

Demolition works?

No

No demolition at site

1.7

Temporary sites used for construction works or housing of
construction workers?

Yes

Temporary  labour
constructed for construction
workers. The labour camp was
provided with Drinking water and
sanitary facilities and was later
dismantled.

camp  was

1.8

Above ground buildings, structures or earthworks including
linear structures,cut and fill or excavations and fill or
excavations

Yes

EC received on dated 31.03.2015 for
total construction area was 42,671
m2 & construction work completed
at site is 46,425 m2. Excavation had
been carried out for foundation work
and underground utilities. The
excavated top soil was used for
landscaping. The construction debris
was utilized for backfilling and
levelling of the plot & remaining was
disposed to authorized site.

1.9

Underground works including mining or tunneling?

No

No wunderground works including
mining/ Tunnelling was required
except for minor activities like
excavation of earth only for
foundation, laying down of pipes,
underground storage tank, electric
cables, etc.

1.10

Reclamation works?

No

Not Applicable

1.11

Dredging?

No

Not Applicable

1.12

Offshore structures?

No

Not Applicable

1.13

Production and manufacturing processes?

No

Not Applicable

1.14

Facilities for storage of goods or materials?

Yes

Only construction material
stored in temporary storage site.

was

1.15

Facilities for treatment or disposal of solid waste or liquid
effluents?

environmentclearance.nic.in/state/FORM_B_PDF.aspx?cat_id=SIA/MH/MIS/72260/2022

Yes

Construction Stage: Septic Tank for
labour colony was provided,
construction debris were sent to the
authorized agency. Operational
Stage: Organic Waste Composting
for solid waste disposal and Sewage

3/M1
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Treatment Plant for treatment of

waste water has been provided.

No, long term housing facility for

1.16 | Facilities for long term housing of operational workers? No .

operational workers.

There were movements of trucks for
1.17 | New road, rail or sea traffic during construction or operation? No material transport during

construction phase. Existing roads
were used for the transport purpose.

No new road, rail, air waterborne or
other transport infrastructure was
built or altered. Existing road was
used for the transportation.

New road, rail, air water borne or other transport
1.18 | infrastructure including new or altered routes and stations, No
ports, airports etc?

There was no diversion or closure of
No | the Completed transport routes and
infrastructure.

Closure or diversion of existing transport routes or

1.19 infrastructure leading to changes in traffic movements?

There was no shifting of electrical
transmission line. But the project
involves construction of new internal
1.20 | New or diverted transmission lines or pipelines? No pipelines for fresh water, recycled
water, rain water harvesting, sewer
lines and internal power distribution
lines.

Impoundment, damming, culverting, realignment or other

1.21 changes to the hydrology of watercourses or aquifers?

No Not Applicable

1.22 | Stream crossings? No Not Applicable

Abstraction or transfers of water from ground or surface

1.23 waters?

No Not Applicable

The land wuse was changed
permanently. The existing drainage
Yes |system was upgraded due to
provision of proper storm water and
sewer network.

Changes in water bodies or the land surface affecting

1.24 drainage or run-off?

Construction phase: There was
temporary movement of personnel,
machines and materials for
construction phase. The impact on
the surrounding was negligible as
the man and materials were
Yes | transported from local areas and
thus there was fraction of noise and
emissions. Post Construction: There
is regular movement of vehicles and
residents/employees post
construction after completion of the
project and hand over.

Transport of personnel or materials for construction, operation

1.25 or decommissioning?

Long-term dismantling or decommissioning or restoration No Not Applicable since there was no

1.26 works? dismantling involved in the project.

No ongoing
No | activity/decommissioning that will
impact the Environment.

Ongoing activity during decommissioning which could have an

1.27 impact on the environment?

Construction phase: During the
construction phase only construction
workers were staying till
construction completed. Operation
Yes | phase: On completion of the project,
there is regular movement of
residents, visitors, staff and related
personals. Total nos. of population :
3,610 nos.

environmentclearance.nic.in/state/FORM_B_PDF.aspx?cat_id=SIA/MH/MIS/72260/2022 4/11

Influx of people to an area in either temporarily or

1.28 permanently?
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1.29 | Introduction of alien species? No No, Prqje;t proponent.has provided
all the indigenous species.

1.30 | Loss of native species or genetic diversity? No No threat of species loss was
occurred.

1.31 | Any other actions? No No other_ action with reference to
construction.

Use of Natural resources for construction or operation of the Project (such as land, water,
materials or energy, especially any resources which are non-renewable or in short supply):

S.No Details thereof (with
approximate quantities/rates,
wherever possible) with source
of information data

Information/Checklist confirmation Yes/No

The land was used for construction

2.1 | Land especially undeveloped or agricultural land (ha) No of Residential project.

Source: Irrigation Department Pune
1. Total Water Requirement-487
m3/day 2. Fresh water requirement-
325 m3/day 3. Flushing water
requirement- 162 m3/day 4.
Landscaping water requirement-20
m3/day 5. Waste water generation-
390 m3/day 6. Treated water to
municipal drain-165 m3/day 7.
Swimming Pool Water demand-N.A.
Population details Residential
population-3,610 no.

2.2 | Water (expected source & competing users) unit: KLD Yes

2.3 | Minerals (MT) No Not applicable

Construction material - stone, aggregates, sand / soil Yes Construction Material was sourced

2.4 (expected source - MT) from local market.

2.5 | Forests and timber (source — MT) No Not applicable

Source of power supply: MSEDCL
26 Energy including electricity and fuels (source, competing Yes During Operation Phase i) Max.
' users) Unit: fuel (MT),energy (MW) Demand Load- 1,795 MW i)
Connected Load- 2,337 MW

2.7 | Any other natural resources (use appropriate standard units) No No other natural resources used.

Use, storage, transport, handling or production of substances or materials, which could be harmful
3 to human health or the environment or raise concerns about actual or perceived risks to human
health

S.No Details thereof (with
approximate quantities/rates,
wherever possible) with source
of information data

Information/Checklist confirmation Yes/No

Use of substances or materials, which are hazardous (as per
3.1 | MSIHC rules) to human health or the environment (flora, No
fauna, and water supplies

No hazardous material was used for
construction.

No such activity was carried out

Changes in occurrence of disease or affect disease vectors which could have changed
3.2 > . No .
(e.g. insect or water borne diseases) occurrence of disease or affect

disease vectors.

environmentclearance.nic.in/state/FORM_B_PDF.aspx?cat_id=SIA/MH/MIS/72260/2022 5/11
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Affect the welfare of people e.g. by changing Iivi@ ditions?

Yes

Project is positively affecting the ]
welfare of people by providing state
of art infrastructure. The project has
provided job opportunities to skilled
and unskilled local people.

3.4

Vulnerable groups of people who could be affected by the
project e.g. hospital patients, children, the elderly etc.

No

People are not affected by project,
as project aims to provide good
infrastructure to the people in
operation phase. All necessary
Environmental Management
practices are being followed in true
spirit.

3.5

Any other causes

No

No use or storage of harmful or
hazardous material within the
project area during construction and
operation phase.

4 Production of solid wastes during construction or operation or decommissioning (MT/month)

environmentclearance.nic.in/state/FORM_B_PDF.aspx?cat_id=SIA/MH/MIS/72260/2022

S.No Details thereof (with
Information/Checklist confirmation Yes/No approximate c!uantltl_es/rates,
wherever possible) with source
of information data
4.1 | Spoil, overburden or mine wastes No Not Applicable
1. Total Solid waste generation
-1,625 kg/day 2. Bio-degradable
waste - 975 kg/day 3. Non-
4.2 | Municipal waste (domestic and or commercial wastes) Yes Blodegradable' waste - 650 kg/day
Dry waste is handed over to
authorized vendor for further
processing. Wet waste is treated in
organic waste composing machine.
4.3 :Slzeasr)dous wastes (as per Hazardous Waste Management No No hazardous waste is generated.
4.4 | Other industrial process wastes No Not Applicable.
4.5 | Surplus product No Not Applicable.
About 3 kg/day sewage sludge is
4.6 | Sewage sludge or other sludge from effluent treatment Yes generated. Dry sIu.dge Is used as
manure for plantation & gardening
purposes inside the premises.
Construction waste was used as fill
4.7 | Construction or demolition wastes Yes material for levelling and road,
pathway construction.
4.8 | Redundant machinery or equipment No No . redundant. mgchlnery or
equipment at project site.
No contamination of soil because
4.9 | Contaminated soils or other materials No land was kept ur_mutlllzgd before the
development. Soil testing was done
prior to construction activity.
4.10 | Agricultural wastes No Not applicable
4.11 | Other solid wastes No Not applicable
5 Release of pollutants or any hazardous, toxic or noxious substances to air(Kg/hr)
S.No Information/Checklist confirmation | Yes/No | Details thereof (with

6/11
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668 | 43
approximate quantities/rates,

wherever possible) with source
of information data
Vehicular movement and DG sets
5.1 Emissions from combustion of fossil fuels from stationary or Yes | €N be sources of air pollution. The
) mobile sources D.G sets are used only in case of
power failure.
5.2 | Emissions from production processes No Not Applicable.
There was fugitive emission from
transportation and handling of
material such as sand, cement etc.
53 Emissions from materials handling including storage or Yes Dust emission due to vehicular
' transport movement during construction
phase. Regular water sprinkling &
tarpaulin covers were provided to
cover dust emissions.
Dust emissions occur during
Emissions from construction activities including plant and excavation and earthwork. Proper
5.4 ; Yes
equipment care was taken to reduce dust
emission.
Dust generated during transport and
55 Dust or odours from handling of materials including Yes handling of material. Regular water
) construction materials, sewage and waste sprinkling & tarpaulin covers were
provided to cover dust emissions.
5.6 | Emissions from incineration of waste No No |nC|r_1erat|on of waste is carried
out at site.
5.7 Emissions from burning of waste in open air (e.g. slash No No burning of waste is carried out at
) materials, construction debris) site.
5.8 | Emissions from any other sources No None

6 Generation of Noise and Vibration, and Emissions of Light and Heat:

S.No

Information/Checklist confirmation

Yes/No

Details thereof (with
approximate quantities/rates,
wherever possible) with source
of information data

6.1

From operation of equipment e.g. engines, ventilation plant,
crushers

Yes

Construction phase: The significant
source of noise pollution was the
machinery used for construction and
vehicular movement. Operation
phase: During operation phase the
only source of noise is operation of
mechanical equipment, vehicular
traffic and DG sets however, these
are operated during emergency
only.

6.2

From industrial or similar processes

No

Not applicable

6.3

From construction or demolition

environmentclearance.nic.in/state/FORM_B_PDF.aspx?cat_id=SIA/MH/MIS/72260/2022

Yes

The construction activities included
the noise generating activities i.e.
Excavation activities etc., Concreting
and mixing, Heavy vehicle
movement, Operation of D.G sets.
Precautions were taken to control
noise pollution i.e. High noise
generating activities were carried
out during day time only, Workers

7M1
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437

working near high noise machinery
were provided with ear muffs/ear
plugs, Acoustic enclosure for DG Set
provided.

6.4

From blasting or piling

No

No blasting activities were carried
out.

6.5

From construction or operational traffic

Yes

During Construction Phase: There
was transportation of materials for
construction work. Precautions were
taken to reduce the impacts of the
vehicular movement. During
Operation Phase: The vehicular
parking is restricted only in the
adequate parking area provided,
which helps in reducing noise
pollution due to traffic congestion.
Adequate tree plantation also helps
to reduce the noise level and
enhance air quality

6.6

From lighting or cooling systems

Yes

Noise generation form DG sets &
cooling system.

6.7

From any other sources

No

Not Applicable

Risks of contamination of land or water from releases of pollutants into the ground or into sewers,

surface waters, groundwater, coastal waters or the sea:

S.No

Information/Checklist confirmation

Yes/No

Details thereof (with
approximate quantities/rates,
wherever possible) with source
of information data

7.1

From handling, storage, use or spillage of hazardous materials

No

No handling, storage or use of
hazardous waste is envisaged.

7.2

From discharge of sewage or other effluents to water or the
land (expected mode and place of discharge)

No

The total sewage generated is 390
m3/day and it is treated in STP
capacity of 380 m3/day. The treated
sewage water from STP has been
utilized for gardening, flushing and
vehicle washing makeup thus there
is no impact on the surface / ground
water.

7.3

By deposition of pollutants emitted to air into the land or into
water

No

No risk of contamination

7.4

From any other sources

No

Not Applicable.

7.5

Is there a risk of long term build up of pollutants in the
environment from these sources?

No

Not Applicable.

Risk of accidents during construction or operation of the Project, which could affect human health

or the environment

S.No

Information/Checklist confirmation

Yes/No

Details thereof (with
approximate quantities/rates,
wherever possible) with source

of information data

8.1

From explosions, spillages, fires etc from storage, handling,

environmentclearance.nic.in/state/FORM_B_PDF.aspx?cat_id=SIA/MH/MIS/72260/2022
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use or production of hazardous substances acoustic enclosure. Fire Fighting\
system has been provided.
8.2 | From any other causes No Not Applicable
The project falls under seismic zone-
Could the project be affected by natural disasters causing IIT as per I1S1893 (Part-1):2002.
8.3 | environmental damage (e.g. floods, earthquakes, landslides, No The structural design is accordingly
cloudburst etc)? performed. Hence, no risk due to
natural hazards is envisaged
Factors which should be considered (such as consequential development) which could lead to
9 environmental effects or the potential for cumulative impacts with other existing or planned
activities in the locality
Details thereof (with
S.No Information/Checklist confirmation Yes/No approximate q_uantltl_es/rates,
wherever possible) with source
of information data
Lead to development of supporting utilities, ancillary . . .
development or development stimulated by the project which The project provides a well-designed
could have impact on the environment e.g.: residential area for the new
occupants. Supporting infrastructure
o Supporting infrastructure (roads, power supply,waste or like RWH, STP Solar panel etc. has
9.1 waste water treatment, etc.) Yes | been provided. The site and nearby
o housing development areas are developed with good
o extractive industries supportive infrastructure like roads,
o supply industries transport facility, entertainment and
o Other hospitals.
9.2 Lead to.after-use of the site, which could have an impact on No Not Applicable
the environment
9.3 | Set a precedent for later developments No Not Applicable
9.4 Have cumulgtlve ef_fects_ dye to proximity to other existing or No Not Applicable
planned projects with similar effects
(III) Environmental Sensitivity
Aerial distance (within
S.No Areas Name/Identity 15km.) Proposed project
location boundary
Areas protected under international conventions, national or
1 local legislation for their ecological, landscape, cultural or No None in 15 km radius
other related value
Areas which are important or sensitive for ecological reasons
2 | - Wetlands, watercourses or other water bodies, coastal No None in 15 km radius
zone, biospheres, mountains, forests
Areas used by protected, important or sensitive species of
3 | flora or fauna for breeding, nesting, foraging, resting, over No None in 15 km radius
wintering, migration
4 | Inland, coastal, marine or underground waters Yes Pawana River-150 m
5 | State, National boundaries No None in 15 km radius
Routes or facilities used by the public for access to recreation NH4 Mumbai-Pune Express
6 . . Yes .
or other tourist, pilgrim areas Highway- 2 km

environmentclearance.nic.in/state/FORM_B_PDF.aspx?cat_id=SIA/MH/MIS/72260/2022
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7 | Defence installations Yes Dehu cantonment - 11 km
8 | Densely populated or built-up area Yes Talegaon- 5 km
Areas occupied by sensitive man-made land uses (hospitals, Z.P School- 0.7 km Indira
9 - . i Yes .
schools, places of worship, community facilities) Institute-2.5 km
Areas containing important, high quality or scarce resources. Pawana river adjacent to project
10 | (ground water resources,surface Yes site
resources,forestry,agriculture,fisheries,tourism,minerals)
Areas already subjected to pollution or environmental
11 | damage.(those where existing legal environmental standards No None in 15 km radius
are exceeded)
Areas susceptible to natural hazard which could cause the
12 prOcht to present _enwronm_ental prot_)Iems (earthquakes, No None in 15 km radius
subsidence, landslides, erosion, flooding or extreme or
adverse climatic conditions) similar effects

(IV) PROPOSED TERMS OF REFERENCE FOR EIA STUDIES

1 Uploaded Proposed TOR File Annexure-TOR file
2 Uploaded scanned copy of covering letter Annexure—scanTeetilecropv of covering
3 Uploaded Pre-Feasibility report(PFR) Annexure-PFR
4 Uploaded additional attachments(only single pdf file) Annexure-Additional attachments
5 Uploaded Form-1A Annexure-Form-1A
6 Uploaded Conceptual Plan Annexure-Conceptual Plan
ADDITIONAL MULTIPLE ENTERIES
:;' Remarks Uploaded Additional Attachments
1 Environment Clearance copy Annexure-Additional Attachments
2 Consent to Operate Annexure-Additional Attachments
3 Consent to Establish Annexure-Additional Attachments

(V) Undertaking

The aforesaid application and documents furnished here with are true to my knowledge

V; Name |XRBIA NORTH HINJEWADI DEVELOPERS PRIVATE LIMITED
) Designation |Authorised Signatory
Company |XRBIA NORTH HINJEWADI DEVELOPERS PRIVATE LIMITED
Address |S. No. 01, Village Bebadohal
Essential Details Sought
NS‘; EDS Sought Date EDS Sought Letter

environmentclearance.nic.in/state/FORM_B_PDF.aspx?cat_id=SIA/MH/MIS/72260/2022
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Additional Details Sought
NS‘; ADS Sought Date ADS Sought Letter
NO Record
Transferred Details(Category A To B)
Category Category
S- A(Proposal B(Proposal Transferred Reason Letter
No. Date
No) No)
NO Record

environmentclearance.nic.in/state/FORM_B_PDF.aspx?cat_id=SIA/MH/MIS/72260/2022

11/1



Exhibg-wW

Minutes 0f137’h SEAC-3 meeting scheduled on 29th, 30th & 31st March, 2022 through Video Conference

15. PP to ensure that RG required is as per the norms and should be on Mother Earth. PP to submit

the details of plantation.

16. PP to submit Carbon footprint analysis with mitigation measures.

17. PP to carry out noise modelling and with mitigation measures proposed.

18. PP to also refer standard ToR published by MoEF vide order dated 10/04/15 in addition to above

Decision-

After deliberations, committee decided to recommend the TOR for the said project with above

points.

s sk sk ke sk skeosk skook

22. | P-22

SIA/MH/MIS/72260/2022

Taluka Maval,

Application for Environment Clearance of Residential
project “Riverfront” (formerly known as Megacity) on
plot bearing Gut No. 1(p), 3(p) at Village Bebadohal,
District Pune by Xrbia North
Hinjewadi Developers Pvt. Ltd.(hereafter called as
Project Proponent (PP) — Applicant)t

Representative of PP Mr. Veer Bharti was present during the meeting along with

environmental consultant M/s. Mahabal Enviro Engineers Pvt. Ltd. It is noted that, the PP has

submitted the application for prior Environmental clearance for total plot area of 26,415 m2,

FSI area 0f 27,933 m2, Non FSI area of 18,492 m2 and total BUA of 46,425 m2.

Brief information of the proposal is as below:

1 | Proposal Number SIA/MH/MIS/72260/2022
2 | Name of Project Residential project “Riverfront” (formerly known as
Megacity) on plot bearing Gut No. 1(p), 3(p) at
Village Bebadohal, Taluka Maval, District Pune
by Xrbia North Hinjewadi Developers Pvt. Ltd.
3 | Project Category 8(b) Townships and Area Development Project
4 | Type of Institution Private
5 | Project Proponent Name Mr. Veer Bharti
KoulsAuthorized
Person
Address First Floor, Mantri House, 929,
Fergusson College Rd, near
Dnyaneshwar Paduka Chowk, Pune,
Maharashtra 411004
Tel 02066858659

Secretary, SEAC-3
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Mobile 9960400259
Email ID | veerkouls@xrbia.com
6 | Consultant Name Mahabal Enviro Engineers Pvt. Ltd.
Address Plot F-7, Road 21, MIDC Wagle
Estate, Thane West - 400604
Tel 022 25823154
Mobile 98211 27972
Email ID mahabal.thane@gmail.com
Accreditation | QCI/NABET/ENV/ACO/21/1967
no.
7 | Applied for Expansion in Environmental Clearance
(Violationproject)

8 | Details of previous EC Govt. of Maharashtra vide Letter No. SEAC-III-
2013/CR-244/TC-3 on 31.03.2015

9 | Location of project Gat No. 1(p), 3(p) of village Bebadohal, Taluka Maval,
District Pune

10 | Latitude and Longitude 18%41°38.40"N

73%38°52.83"E

11 | Total Plot area (m") 26,415
12 | Deductions (m") 3,962
13 | Net Plot Area (m?) 22,453

14 | Proposed FSI Area (m”) | 27,933
15 | Proposed Non FSI Area | 18,492
(m?)
16 | Proposed Total BUA area | 46,425
(m’)
17 | TBUA (m®) approved by | 45,757.20
Planning Authority till
date

18 | Ground coverage (m”) & | 5007 m” i.e.19%
%
19 | Total Project Cost (Rs.) 60 crore
20 | CER as per NA
MoEF&CCcircular
dated

01/05/2018

21 | Details  of

Secretary, SEAC-3 Chairman, SEAC-3
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Building Building Name Configuration Flats)  Height
Configuration (no.) (m)
Al (earlier B7) Po+8 floors 96 26.55
A2 Po +11 floors 132 35.40
Bl Po +7 floors 56 23.65
B2 Po +7 floors 56 23.65
B3 Po +7 floors 56 23.65
B4 Po +8 floors 64 26.55
BS Po +8 floors 64 26.55
B6 Po 19 floors 72 29.50
Cl Po 19 floors 71 29.50
C2 Po 19 floors 72 29.50
Club house Ground 4.2
Total 739
22 | Total number of 739 nos.
tenements
23 | Water Budget
Dry Season Wet Season
Fresh water (in m’ /day) 325 325
Recycled water 162 162
(Flushing)
Recycled water 20 10
(Gardening)
Total water requirement 487 487
24 | Water Storage Capacity for Firefighting/ UGT (m’)
Firefighting 150 m*/day 150 m*/day
(Underground water
tank)
Firefighting (Overhead 10 m3/day 10 m?/ day
water tank)
Excess treated water 168 m3/day 183 m3/day

25

Source of water

26

Rain Water Harvesting (RWH)

1) Size and no of RWH
tank(s) and Quantity

No RWH tank

i1) Quantity of recharge
pits proposed

15 Nos.

Secretary, SEAC-3
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27

Sewage and waste water Demand

i) Sewage generation in | 390 m’/day

KLD

i1) STP technology MBBR STP technology
iii) No. and Capacity of | 380 m’/day

STP

28

Solid Waste Generated in the Pre-Construction & Construction phase:

1) Dry waste

No waste generates from the project

1) Wet waste

No waste generates from the project

iii) Construction Waste
generation

No waste generates from the project

29

Solid Waste generation in operation Phase:

Type

Quantity

Treatment / disposal

1) Dry waste

650 kg/day

Handed over to Local Body

i1) Wet waste

975 kg/day

Treated in OWC

ii1) Hazardous waste

NA

NA

iv)Biomedical waste
(If applicable)

Negligible

Negligible

v) E Waste

Negligible

Negligible

vi) STP Sludge (dry)

4 kg/day

Dried sludge is used as manure

30

Green Belt Development

Req .RG area (m”)

2641.50

Provided RG area

2663.91

Additional garden /
paved area

3336.09

Existing trees on plot

357 No.

Number of trees to be
planted

NA

No of trees to be cut

NA

Number of trees to be
transplanted

NA

31

Power requirement

1. Source of powersupply

MSEDCL

2. During Construction
Phase: (Demand

50 kVA

Secretary, SEAC-3
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Load)

3. During Operation 2,337 kW
phase (Connected
Load)

4. During Operationphase | 1,795 kW

(Demand Load)

5. Transformer

3 no. X 600 kVA

6. DG set I no. X200 kVA
7. Fuel Used Diesel
32 | Detail Energy saving
Sr. | Energy Conservation Measures Quantity
1. | Overall energy saving 20%
33 | Environmental Management plan budget during Construction phase
Sr. | Type Details Cost (Rs. In Lacs)
1 Air Environment NA NA
2 Site Sanitation& NA NA
Safety
3 Environmental NA NA
Monitoring
4 Disinfection NA NA
5 Health Check up NA NA
Total NA NA
34 | Environmental Management plan budget during Operation phase
Sr. | Component Details Capital cost Operational
No Rs. In Lacs and
maintenance
cost (Rs. In
Lacs/yr)
1 Storm Water Storm Water
Drainage is 35 5.2
provided
2 Sewage Sewage
Treatment plant Treatment Plant 35 8.7

Secretary, SEAC-3
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Secretary, SEAC-3
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Chairman, SEAC-3

of 380 m’/day
3 Rain W?lter 4 0.4
Harvesting
4 Swimming pool 0 0
5 Solid waste 15 1.5
6 Green belt
development
7 Energy saving 20.6 0.6
8 Environmental 0 3
Monitoring
10 | Water Treatment 25 6.2
Plant
Total 134.6 25.6
35. | Parking
36 | Details of Court cases / |yes
litigations  w.r.t.  the
project and project
location if any.
Deliberations:-

PP informed that earlier Environmental clearance was obtained on 31.03.2015 for total
construction area of 42,671 m2. The actual construction done on-site has a different building
configuration, than mentioned in EC (the configuration has been changed in the vertical
direction). The excess area constructed over and above sanctioned in EC is 3,755 m2 . The total
covered built-up area constructed to the date is 46,425 m2, vis-a-vis area approved in the EC of.
42,671 Sq.m. PP accepted that Violation has been done out by PP. Since there was no provision
of regularisation of violation cases the application was not submitted. However MoEFCC came
out with office memorandum dated 28.01.2022 mentioning the procedure to be followed in case

of violation already done. Accordingly PP applied for Terms of Reference for the changes/
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addition / variation in total covered built-up construction area, on 16.02.2022. The case was
discussed on the basis of the documents submitted and presentation made by the proponent. All
issues relating to environment, including air, water, land, soil, ecology, biodiversity and social
aspects were examined. The proposal is appraised as category 8(b) B1.

The office memorandum dated 28.01.2022 mentions SOP in clause no 10 and sub clause no (i)

3

mentions that * without prejudice to any other consequences, action to be initiated under
section 15 read with section 19 of the Environment (Protection) Act, 1986 against all
Violations.

It is not clear that who will initiate the action under section 15 read with section 19 of
Environment (Protection) act 1986. In violation cases the committee feels that proper procedure
shall be laid down based on the of OM issued by MoEFCC. However Step 3 mentions about
appraisal under EIA notification, 2006, the sub clause B (i) mentions about procedure of TOR to

be issued in Violation cases.

Decision-

Considering above the application is submitted for further guidance in violation cases

ook sk skeosk ks kok

23. | P-23 | SIA/MH/MIS/72296/2022 Residential project — “Xrbia Hinjewadi Special
Township” - Sector R 22 to R28 and Sector R 29 at
S. Nos. 38/2 and others, Village Nere - Dattawadi,
Taluka - Mulshi, District — Pune M/s. Xrbia
Hinjewadi Developers Private Limited. (hereafter
called as Project Proponent (PP) as Developers —
Applicant).

Representative of PP Mr. Veer Bharti Kouls was present during the meeting along with
environmental consultant M/s. Mahabal Enviro Engineers Pvt. Ltd.

It is noted that, the PP has submitted the application for prior Environmental clearance
for total plot area of 1,17,232 m2, FSI area of 1,43,242 m2, Non FSI area of 32,637 m2 and
total BUA of 1,75,879 m2.

Secretary, SEAC-3 Chairman, SEAC-3
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XRBIA NORTH HINJEWADI DEVELOPERS PRIVATE LIMITED
929, MANTRI HOUSE, F.C. ROAD, SHIVAJINAGAR, PUNE 411004

6™ July 2020
To,
The Director
Regional Office (West Central Zone),
Ministry of Environment, Forest and Climate Change,
Ground Floor, East wing,
New Secretariat Building,
Civil lane, Nagpur-440001

Subject: Half-yearly Compliance Report: December 2019 to May 2020

Project: Residential Project “"Megacity” on the plot bearing S.No. 01 at
Village Bebadohal, Tal. Maval, Dist.: Pune by M/s Lily
Floriculture Pvt Ltd.

EC No. Letter no. SEAC-2013/CR-244/TC-3 Dated 31° March, 2015

Dear Sir,

We are submitting half-yearly Compliance Report (hard & soft copy) in respect of
the stipulated terms and conditions of ‘Prior Environmental Clearance’ as specified
in ‘Environment Clearance’ Notification Clause No. 10(ii).

Thanking you,
Yours faithfull

~ ia North Hinjawadi Developers Pvt. Ltd
n as Lily Floriculture Pvt Ltd.)

Enclosure: 1. A hard copy of the compliance and monitoring report
2. A CD containing the same report
CC copy to: 1. Regional officer, Maharashtra Pollution Control Board,

Pimpri Chichwad (SRO-II)

2. Member Secretary, Maharashtra Pollution Control Board,
Sion, Mumbai

3. Member Secretary, State Environmental Impact Assessment
Authority, Govt. of Maharashtra, Mumbai


Hrishikesh Yadav
Typewritten Text
Exhibit-Y
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Environmental Clearance
Compliance Report

December 2019 to May 2020

Xrbia North Hinjewadi Developers Pvt. Ltd.
Residential Project

at Bebadohal, Pune

(Environmental Clearance letter No. SEAC-III-
2013 /CR-244/TC-3 Dated 31st March 2015)
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CONDITIONS STATUS OF EC CONDITIONS
Environmental Clearance letter No. SEAC-III-2013/CR-244/TC-3 Dated

31st March 2015

No | Condition Compliance =
GENERAL CONDITIONS:

(i) This environmental clearance is issued PP agrees with the
subject to utilization of excess treated given condition. 152
water. 3

m?3 of excess water
will be treated in dry
season & 182 m3 of
excess water will be
treated in wet
season.

(i) This environmental clearance is issued The project area falls
subject to land use verification. Local Under residential
authority/ planning authority should
ensure this with respect to Rules, zone. The Plans are
Regulations, Notifications, Government apprO_Ved by Town
Resolutions, Circulars, etc. issued if any. Planning Department.
Judgments/orders issued by Hon’ble High Pune.

Court, Hon’ble NGT, Hon’ble Supreme
Court regarding DCR provisions,
environmental issues applicable in this
matter should be verified. PP Should
submit exactly the same plans appraised
or details provided in the above para may
be reported to environment department.
This environmental clearance issued with
respect to the environmental consideration
and it does not mean that State Level
Impact Assessment Authority (SEIAA)
approved the proposed land use.

(iii) Occupation Certificate shall be issued to PP agree to comply
the project proponent only after ensuring with the condition
availability of drinking water and s .
connectivity of the sewer line to the Drinking Wa_ter facility

connection is
available on the site.

(iv) STP capacity shall be increased PP have provided 380
appropriately considering waste water m3/day capacity of
generation.

sewage treatment
plant. And STP is in
operation.

452



Compliance Report - December 2019 to May 2020685

Residential project, Bebadohal, Pune

No | Condition Compliance

(v) The environmental clearance is issued The plans are
subject to obtaining NOC from Forestry & approved by PMRDA
Wild life angle including clearance from the as per their existin
standing committee of the National Board P g
for wild life as if applicable & this FSI/FIR.
environmental Clearance does not
necessarily implies that forestry & Wild life
Clearance granted to the project which
will be considered separately on merit.

(vi) PP has to abide by the conditions Agreed. PP will
stipulated by SEAC and SEIAA. comply with the

condition stipulated
by SEAC and SEIAA.

(vii) The height, construction built up area of The plans are
proposed construction shall be in approved by PMRDA
accordance with the existing FSI/FAR . .
norms of the urban local body and it as per their existing
should ensure the same along with survey FSI/FAR.
number before approving layout plan and
before according commencement
certificate to proposed work. Plan
approving authority should also ensure the
zoning permissibility for the proposed
project as per the approved development
plan of area.

(viii) Consent for Establishment shall be “Consent for
obtained from Maharashtra Pollution Establishment” is
Control Board under Air and Water Act and
a copy shall be submitted to the accorc_led for the
Environment department before start of establishment of the
any construction work at the site. Residential

Development by
Maharashtra State
Pollution Control
Board vide their
official letter
1.0/BO/ROHQ/CE/PN
-20203-13/CC-5709
Dated 14% June 2014
(ix) All required sanitary and hygienic PP agree with the

measures should be in place before
starting construction activities and to be
maintained throughout the construction
phase

condition.

General conditions for construction
phase
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No

Condition

Compliance

(i)

Provision shall be made for the housing of
construction labour within the site with all
necessary infrastructure and facilities such
as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health
care, créche and First Aid Room etc.

Construction is
completed. PP had
provided First aid
facility, with all basic
medical facilities is
provided at
construction site
within the project
area during
construction phase.

Private clinics and
hospitals are also
available near to
project site.

Labour camp with
mobile toilets, Safe
drinking water,
creche and fuel for
cooking is provided to
construction workers
at the site during
construction phase.
Now no labour at site.

(ii)

Adequate drinking water and sanitary
should be provided for construction
workers at the site. Provision should be
made for mobile toilets. The safe disposal
of wastewater and solid waste generated
during the construction phase should be
ensured.

PP had provided
drinking water and
sanitary facilities for
construction workers
at site.

All necessary
provisions are made
for safe disposal of
wastewater and solid
waste generated
during construction
work.

Construction is
completed.
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No | Condition Compliance
(iii) Project propon_ent shall ensure completion PP is complying with
of STP, MSW disposal facility, green belt the condition
development prior to occupation of the '
buildings, No physical occupation or All the facilities such
aII_otmen_t will be giv_en unless all a_bove as Working of STP,
said environmental infrastructure is MSW di | facilit
installed and made functional including ISposal facility,
water requirement in Para 2. Prior green belt
certification from appropriate authority development has
shall be obtained. been completed prior
to occupation of the
building.
(iv) The solid waste generated should be PP has made
properly collected and segregated dry/inert rovisions for
solid waste should be disposed off to the ge regation of dr
approved sites for land filling after greg )4
recovering recyclable waste. and wet waste at _
source. Dry waste will
be handed over to
authorized agency for
disposal. Wet waste
will be provided to
vessel composting.
The recyclable waste
is sold to recycler.
(v) Disposal of muck during construction Construction debris is
phase should not create any adverse effect used for backfilling
on the neighboring communities and be .
disposed taking the necessary precautions and leveling Of t_he
for general safety and health aspects of p|_°t and_remamlng
people, only in approved sites with the will be disposed to
approval of competent authority authorized sites.
(vi) Arrangement shall be made that waste Separate
water and storm water do not get mixed. arrangement is made
so that waste water
and storm water will
not get mixed.
(vii) All the topsoil excavated during The excavated top

construction activities should be stored for
use in horticulture/landscape development
within the project site.

soil from project site
has been used in
landscape work. 1500
m3 of top soil will be
preserved for
landscape
development.
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No | Condition Compliance

(viii) Green belt development shall be carried PP is complying with
out considering CPCB guidelines including the condition.
selection of plant species and in
consultation with the local DFO
/Agriculture Dept.

(ix) Soil and groundwater samples will be The soil and
tested to ascertain that there is no threat groundwater sample
to ground water quality by leaching of .
heavy metals and other toxic from project area has
contaminants. been analyzed

through MoEF
approved lab.
Monitoring reports
are attached.

(x) Construction spoils, including bituminous Adequate measures
material and other hazardous materials have been taken to
must not be allowed to contaminate .
watercourse and the dumpsites for such Prevent the leaching
material must be secured so that they into ground water.
should not leach into the ground water.

(xi) Any hazardous waste generated during As it is residential
construction phase should be disposed off project, there will be
as per applicable rules and norms with
necessary approvals of the Maharashtra no Haza_rdous waste
Pollution Control Board. g_enerat|0n at. the

site. Waste oil from
DG sets will be stored
in go down and will
be disposed off as per
applicable rules and
norms.

(xii) The diesel generator sets to be used PP is complying with
during construction phase should be low the same. The diesel
sulphur diesel type and should confirm to )
Environment (Protection) Rules prescribed generator SthS are of
for air and noise emission standards. low sulphur d'_ese|

type and confirm to
Environmental
(Protection) Rules.
Monitoring reports
are attached.

(xiii) The diesel required for operating DG sets PP will comply with

shall be stored in underground tanks and if
required clearance from concern authority
shall be taken.

the same. Diesel will
not be stored at site.
It will be purchased
as and when required
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No | Condition Compliance

(xiv) Vehicles hired for bringing construction As per PP, the vehicle
matera o the e should be 1 90od | hired for bringing
check certificate and should conform to ConStruc_:tlo_n material
applicable air and noise emission to the site is _CheCked
standards and should be operated only for PUC. Vehicles
during non-peak hours. without PUC are not

allowed on site. All
suppliers and vendors
are communicated for
the same and same
put in practice.

(xv) Ambient noise levels should confirm to The Day and Night
aht, Incremental pollution loads on the | 2mpient noise levels
ambient air and noise quality should be within pr_OJect area
closely monitored during construction are monitored
phase. Adequate measures should be through MoEF
made to reduce ambient air and noise level | gpproved lab.
during constructi(_)n phase, so as to Monitoring report for
conform to the stipulated standards by hed
CPCB/MPCB. are attached.

(xvi) Fly ash should be used as building material | PP is using Concrete
i i construction 3s pr the provisions of | having fly ash
amended as on 27% August 2003. (The content for struc_tural
above condition is applicable only if the work. We are using
project site is located within the 100 km of | ACC blocks for
Thermal Power Stations). brickwork.

(xvii) Re_ad_y mixed conc_rete must be used in PP is outsourcing
building construction. ready mix concrete

for building
construction.

(xviii) | The approval of competent authority shall Structural stability
beildings due to any possible earthaake, | CCrificate from
adequacy of firefighting equipment etc. as Structural En_glneer
per National Building Code including shall be obtained f?md
measures form lighting. other measures will

be taken as per the
said condition.

(xix) Storm water control and its re-use as per PP will comply with

CGWB and BIS standards for various
applications.

the condition.
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No | Condition Compliance

(xx) Water demand during construction should PP is using Ready Mix
be reduced by use of pre-mixed concrete, concrete and curing
curing agents and other best practices
referred. agent for. strl_JcturaI _

work. This will help in
reduction in water
demand for
construction work.
Sacks are used to
reduce evaporation of
water.

(xxi) The ground water level and its quality The ground water
should be monitored regularly in quality is being
consultation with Ground Water Authority. monitored regularly

from MoEF
recognized
laboratory. Monthly
reports are provided.

(xxii) The installation of the Sewage Treatment Installation of
Plant (STP) should be certified by an Sewage Treatment
independent expert and a report in this lant (STP) is
regard should be submitted to the MPCB P L.
AND Environment Department before the Compl?ted and is in
project is commissioned for operation. operation phase.
Discharge of this unused treated effluent,
if any should be discharge in the sewer
line. Treated effluent emanating from STP
shall be recycled / reused to the maximum
extent possible. Discharge of this unused
treated affluent, if any should be discharge
in the sewer line. Treatment of 100% grey
water by decentralized treatment should
be done. Necessary measures should be
made to mitigate the odour problem from
STP.

(xxiii) | Permission to draw ground water and PP is not extract
construction of basement if any shall be ground water at site.
obtained from the competent Authority
prior to construction/operation of the
project.

(xxiv) | Separation of gray and black water should PP has provided dual
be done by the use of dual plumbing line plumbing line for
for separation of grey and black water. separation of grey

and black water.

(xxv) | Fixtures for showers, toilet flushing and PP will use low flow

drinking should be of low flow either by
use of aerators or pressure reducing
devices or sensor based control.

fixtures for showers,
toilet flushing and
drinking water.
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No | Condition Compliance

(xxvi) | Use of glass may be reduced up to 40% PP has agreed with
reduce the electricity consumption and the condition.
load on air conditioning. If necessary, use
high quality double glass with special
reflective coating in windows.

(xxvii) | Roof should meet prescriptive requirement | Appropriate thermal
as per Energy Conservation Building Code insulation is provided
by using appropriate thermal insulation
material to fulfill requirement. to roof as _per En_er_gy

Conservation Building
Code.

(xxviii) | Energy conservation measures like PP has complied with
installation of CFLs/TFLs for the lighting e
the areas outside the building should be the condition.
integral part of the project design and LED fittings are used
should be in place before project for parkin
commissioning. Use CFLs and TFLs should or pa 9-
be properly collected and disposal off/sent
for recycling as per the prevailing
guidelines/rules of the regulatory authority
to avoid mercury contamination. Use of
solar panels may be done to the extent
possible like installing solar street lights,
common solar water heater system.

Project proponent should install, after
checking feasibility, solar plus hybrid non-
conventional energy source as source of
energy.

(xxix) | Diesel power generating sets proposed as PP has complied with
source of backup power for elevators and condition. Diesel
common area illumination during operation .
phase should be of enclosed type and generating sgts
conform to rules made under the proPOS_ed during
Environment (Protection) Act, 1986. The operation phase are
height of stack of DG sets should be equal | of enclosed type and
to the height of needed for the combined conform to rules
capacity of all proposed DG sets. Use low
sulphur diesel. The location of the DG Sets mad_e under the
may be decided with in consultation with EnV'ronr_nent
Maharashtra Pollution Control Board. (Protection) Act,

1986.
(xxx) Noise should be controlled to ensure that it | The day and night

does not exceed the prescribed standards.
During nighttime the noise levels
measured at the boundary of the building
shall be restricted to the permissible levels
to comply with the prevalent regulations.

ambient noise levels
within project area
are monitored
through MoEF
approved lab.
Monthly Monitoring
reports is provided.
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No | Condition Compliance
(xxxi) | Traffic congestion near the entry and exit PP have provided
points frcri)m tr_\e trogéjsneldjotirlljing th‘eded entry and exit gate
r r [ VOi . .
ga?lgi?\zeshzt?ljs ci)esfu(:ily il:ierneaﬁzgd and so for .trafflc. control _at
public space should be utilized. project site. Parking
area provided within
project area. Traffic
generated from this
project will confluent
on proposed 30 m
wide road. Width of
all internal driveways
is 12 m wide.
(xxxii) | Opaque wall should meet prescriptive PP will comply with
requirement as per Energy Conservation the condition.
Building Code, which is proposed to be
mandatory for all air-conditioned spaces
while it is aspirational for air-conditioned
spaces by use of appropriate thermal
insulation material to fulfill requirement
(xxxiii) | The building should have adequate PP will be providing
distance petween them to allow moyement adequate distance
gifrfgisahvaé;ta”gilig:ssage of natural light, between the building
for the natural light,
air and ventilation.
(xxxiv) | Regular supervision of the above and other | Supervisors are
21 through the construction phase, so as | reined in
?o avoci)glgciisturbance tuo the szrrour’1ding. Environmental
Management
measures and they
are responsible for
onsite Environmental
Management Plan.
(xxxv) | Under the provisions of Environment Yes, PP has agreed

(Protection) Act, 1986, legal action shall be
initiated against the project proponent if it
was found that construction of the project
has been started without obtaining
environmental clearance.

with the said
condition. PP has
obtained Environment
Clearance from
environment
Department,
Government of
Maharashtra. EC No.
SEAC III/CR-277/TC-
3 dated 28% January
2016.
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No | Condition Compliance =
(xxxvi) | Six monthly monitoring reports should be PP has submitted the

submittegl to the Regiqnal Office, MoEF, Six-monthly

II?/II?D%pBa.I with copy to this department and monitoring rep0|_’t to
the Regional Office,
MoEF, Bhopal with
copy to this
department and
MPCB.

General conditions for Post

construction /operation phase

) Project proponent shall ensure completion PP will comply with
of STP, MSW disposal facility, green belt the condition.
development prior to occupation of the
buildings, No physical occupation or
allotment will be given unless all above
said environmental infrastructure is
installed and made functional including
water requirement in Para 2. Prior
certification from appropriate authority
shall be obtained.

(i) Wet garbage should be treated by Organic | Yes. Total solid waste
Waste Converter and t_r_eateq waste o to be generated will
(man_ure) should be_utlllzed in the existing be 3,612 kg/day
premises for gardening. And no wet Y . :
garbage will be disposed outside the Total Biodegradable
premises. Local authority should ensure waste to be
this. generated will be

2,167 kg/day.

PP will be providing
Organic waste
convertor for wet
waste treatment that
will use as manure
for gardening & no
wet garbage will be
disposed outside the
premises.

(iii) Local body should ensure that no PP agree to comply
occupation certification is issued prior to with the condition.
operation of STP /MSW site etc. with due
permission of MPCB.

(iv) A complete set of all the documents PP have submitted a
submitted to Department shOL_JId be completed set of
If\jl);\év;rded to the Local authority and dOCL_JmentS to

Environment
Department.
(v) In the case of any change(s) in the scope PP agree to comply

of the project, the project would require a
fresh appraisal by this Department

with the condition.
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No | Condition Compliance

(vi) A separate environment management cell PP have established
with qualified staff shall be set up for Environment. Health
implementation of the stipulated and Safet !
environmental safeguard. Y .

Department with
qualified and
experience staff.

(vii) Separate funds shall be allocated for PP will comply with
implementation of environmental the condition.
protection measures/EMP along with item-
wise breaks-up. These cost shall included
as part of the project cost. The funds
earmarked for the environment protection
measures shall not diverted for other
purposes and year-wise expenditure
should reported to MPCB and this
department.

(viii) The project management shall advertise at | As per PP,
least in two local newspaper widely Advertisement is
circulated in the region around the project, ) .
one of which shall be in the Marathi given in two local
language of the local concerned within newspaper.
seven days of issue of this letter, informing
that the project has been accorded
environmental clearance and copies of
clearance letters are available with the
Maharashtra Pollution Control Board and
may also be seen at Website at
http://ec.maharashtra.gov.in.

(ix) Project management should submit half PP have submitted
yearly compliance reports in respect of the the Six-monthly
stipulated prior environment clearance o
terms and conditions in hard and soft momtor!ng rep0|_’t to
copies to the MPCB and this department on | the Regional Off_lce,
15t June and 15t December of each calendar | MOEF, Bhopal with
year. copy to this

department and
MPCB.

(x) A copy of clearance letter shall be sent by PP have submitted

proponent to the concerned Municipal copy of

Corporation and the local NGO, if any from
whom suggestions/ representations, if any,
were received while processing the
proposal. The clearance letter shall also
put on the website of the Company by the
proponent.

Environmental
Clearance to local
authority and MPCB.
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(xi) The proponent shall upload the status of PP has uploaded the
compliance of the stipulated EC conditions, compliance of the
including results of mentioned data on stipulated EC
their website and shall update the same P e - .
periodically. It shall simultaneously be sent | conditions including
to the Regional Office of MoEF, the results of mentioned
respective Zonal office of CPCB and SPCB. | data on website.
The criteria pollutant levels namely; SPM,
RSPM, SO2, NOX (ambient levels as well
as stack emissions) or critical sector
parameters, indicated for the project shall
be monitored and displayed at a
convenient location near the main gate of
the company in the public domain

(xii) The project proponent shall also submit six | PP has submitted the
monthly reports on the status of Six-monthly
compliance of the stipulated EC conditions o0
including results of monitored data (both monltor!ng repOI_’t to
in hard and soft copies as well as by email) | the Regional Office,
to the respective Regional Office of MoEF, | MOEF, Bhopal with
the respective Zonal office of CPCB and the | copy to this
SPCB. department and

MPCB.

(xiii) The environmental statement for each year | PP agree to comply
financial year ending 315t March in Form - with the condition.
V as is mandated to be submitted by the
project proponent to the concerned State
Pollution Control Board as prescribed
under the Environment (Protection) Rules,
1986,as amended subsequently, shall also
be put on the website of the company
along with the status of compliance of EC
conditions and shall also be sent to the
respective Regional Offices of MoEF by e-
mail.

4, The environmental clearance is being PP agree to comply

issued without prejudice to the action
initiated under EP Act or any court case
pending in the court of law and it does not
mean that project proponent has not
violated any environmental laws in the
past and whatever decision under EP Act
or the Hon’ble court will be binding on the
project proponent. Hence this clearance
does not give immunity to the project
proponent in the case filed against him, if
any or action initiated under EP Act.

with the condition.
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Condition

Compliance =

In case of submission of false document
and non-compliance of stipulated
conditions, Authority/Environment
Department will revoke or suspend the
Environmental clearance without any
intimation and initiate appropriate legal
action under Environmental Protection Act,
1986.

PP agree to comply
with the condition.

The Environment Department reserves the
right to add any stringent condition or to
revoke the clearance if conditions
stipulated are not implemented to the
satisfaction of the department or for that
matter, for any other administrative
reason.

PP agree to comply
with the condition.

Validity of Environment Clearance: The
environmental clearance accorded shall be
valid for a period of 5 years.

PP agree to comply
with the condition.

In case of any deviation or alteration in the
project proposed from those submitted to
this department for clearance, a fresh
reference should be made to the
department to access the adequacy of the
condition(s) imposed and to incorporate
additional environmental protection
measures required, if any.

PP agree to comply
with the condition.

The above stipulations would be enforced
among others under the Water (Prevention
and Control of Pollution) Act, 1974, the Air
(Prevention and Control of Pollution) Act,
1981, the Environment (Protection) Act,
1986 and rules there under, Hazardous
Wastes (Management and Handling) Rules,
1989 and its amendments, the public
Liability Insurance Act, 1991 and its
amendments.

PP agree to comply
with the condition.

10.

Any appeal against this environmental
clearance shall lie with National Green
Tribunal (Western Zone Bench, Pune), New
Administrative Building, 15t Floor D-Wing,
Opposite Council Hall, Pune, if preferred,
within 30 days as prescribed under Section
16 of the National Green Tribunal Act,
2010.

PP agree to comply
with the condition.
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Condition of Consent to Establish

(Consent order No: Format 1.0/BO/ROHQ/CE/PN-20203-13/CC/5709
Date: 14/06/2014)

No

Condition

Compliance

=

Pho
to

4. | Conditions under Water (P&CP), 1974 Act

for discharge of effluent:

Sr. No | Descriptio Permitte Standard Disposal
n d s to be
quantity achieved
of
discharge
(CMD)
1. Trade il NA N.A.
effluent
2. Domestic 317.0 As per 60% shall be
effluent Schedule-I | reused
&recycled and
remaining
shall be
discharged in
municipal
sewer.

Treated domestic
effluent will be
reused for flushing &
gardening purpose

5. | Conditions under Air (P & CP) Act, 1981

for air emissions:

Sr. | Description Capacity Number Standards
No | of of Stack | to be
Stack/source achieved
1 | DG set 350.0 kVA 1 As per
Schedule-1I

PP has been doing
the DG set
monitoring during
construction &
operation phase
from MoEF
recognized
laboratory.

6. | Conditions under Municipal Solid Waste

(Management and Handling) Rule, 2000:
S | Type of Quantity & Treatment Disposal
r | waste uom
N
0
1 | Biodegradab 587 kg/day owc Used as

le Manure
2 | Non- 880 kg/day Segregation By sale
Biodegradab
le
3 | STP Sludge 35.0 kg/day Used as
manure

The waste generated
from the labour
camps is mostly
domestic waste
which is collected
and disposed off in
municipal bins.
Waste generated
during operation
phase will be
properly collected &
segregated.
Biodegradable waste
will be composted
and use as manure.
Non-Biodegradable
waste will be
disposed off in
municipal bins.
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No | Condition Compliance Pho
to

7. | This Board reserves the right to review, amend,| PP is agree with the
suspend, revoke etc. this consent and the same condition
shall be binding on the industry.

8. | This consent should not be construed as PP is agree with the
exemption from obtaining necessary condition
NOC/permission from any Government
agencies.

9. | The applicant shall submit an affidavit within PP has submitted an
15kday? inl"]che pfl;escribed format towar;ls not affidavit in Board’s
taking further effective steps prior to obtaining .
the Environment Clearance prescribed format.

10. | As per Para 2 of EIA Notification dated PP agree with the
14/9/2006, the effective steps include starting given condition.
of any construction work or preparation of
land by the project management. However as
clarified by the MoEF vide office memorandum
No. J-1103/41/2006-IA. II (I). Dated-

19/8/2010, fencing of the site to protect it
from getting encroached & construction of
temporary shed (s) for the guard(s) &
acquisition of land shall not be treated as
effective step.
11. | The applicant has submitted an affidavit for PP has submitted

complying provision of RRZ policy 2009 such
as Excess treated effluent generated from STP
shall be connected to sewer line provided by
local body & not store/dispose MSW within
500 m from HFL of Pawana River.

the distance
certificate to
MPCB.RRZ policy is
cancelled now.

12.

This consent is issued as per distance
certificate issued by Executive Engineer,
Khadakwasala Irrigation Division, Pune-II on
dated 09/04/2014 mentioning location of STP
& Organic waste converter plant 122.50 m &
137.5 m respectively from HFL of Pawana
River.

PP has submitted
the distance
certificate to
MPCB.RRZ policy is
cancelled now.
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CONSENT SCHEDULE 1

Terms & conditions for compliance of Water Pollution Control

No | Condition Compliance = | Photo

Schedule-I

Terms & conditions for compliance of

Water Pollution Control:

1) | A] As per your consent application, you PP have install STP
have proposed to pro:\idﬁ trgle sewage after completion of
treatment system with the design .
capacity of 360.0 CMD construction.

B] The Applicant shall operate the sewage Yes, PP will use
treatment system so as to achieve the Fluidized Bioreactor
following standards prescribed by the technol f
Board or under EP Act, 1986 and Rules echnology ror
made there under from time to time, sewage treatment.
whichever is stringent.

Sr. Parameters Standards prescribed by PP will achieve the

No Board '

Limiting Concentration in standards prescrlbed

- - 6;“30/160 by the Board or under

2 guspended Solids . 100 . EP ACt, 1986 and

3 | BOD 3 days 27 100 Rules made there

7 g:%::;ef,t i under from time to
time, whichever is
stringent.

C) The treated effluent shall be 60% | The treated water
recycled and reused for flushing, fire generated from STP
fighting, cooling of air conditioning, will be 339
firefighting, etc. The remaining shall be 3 3
discharged into Municipal sewer/ utilized | M>/day.186 m~/day
on land for gardening after conforming | recycled water will be
to above standards. The firm shall affix | used for flushing,
the separalte me%ter fordensurance ocll’ Gardening & vehicle
60% recycling of treated sewage an .
keep the records of the same. In no case washing & the excess
effluent shall find its way to any water | treated water of 182
body directly/indirectly at any time. m3/day will be

discharge into the
drainage line.

2) | The board reserves its rights to review plans, | PP agree with the

specifications or other data relating to plant
setup for the treatment of waterworks for
the purification thereof & the system for the
disposal of sewage or trade effluent or in
connection with the grant of any consent
conditions. The applicant shall obtain prior
consent of the board to take steps to
establish the unit or establish any treatment
and disposal system or and extension or
addition thereto.

given condition.
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No | Condition Compliance Photo

3) | The firm shall ensure replacement of PP agree with the
poIIutionf control SYStden or it(s:I pfartsdabfter condition. Regular
expiry of its expected life as defined by . .
manufacturer so as to ensure the check practice will be
compliance of standards and safety of the done to ensure proper
operation thereof. functioning of

equipments.

4) | In case, the water consumption of the | PP agree with the
project is not covered under the water condition.
consumption of local body, in that situation,
the project proponent shall submit the CESS
Returns in the prescribed format given
under the provision of Water (Prevention &
Control of Pollution) Cess Act, 1977 and
Rules made there under for various
category of water consumption.

5) | In case the water consumption is duly PP agree with the

assessed under the quantity of water
consumption of local body, the project
proponent shall submit certificate to that
effect from the concern local body with the
request not to assess CESS on their water
consumption, being already assessed on the
water consumption of local body.

Sr. Purpose for water Water consumption
No. consumed quantity (CMD)

1. Domestic purpose 440.0

given condition.
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SCHEDULE-II

Terms & conditions for compliance of Air Pollution Control:

No

Condition

Compliance

=

Photo

Schedule-11

Terms & conditions for compliance of Air
Pollution Control:

As per your application, you have proposed to
erect following stack(s) and to observe the
following fuel pattern-
Sr. | Stack Height | Type

No. | Attached | in of
to Mtrs Fuel

Quantity | UOM | S%

1 DG Set 5.0 HSD/ | 500
(350 Diesel
kVA)
*DG set shall be operate only in case of power
failure.

Ltr/Hr

Yes, PP agree with
the Provided
condition.

The applicant shall operate and maintain above
mentioned air pollution control system, so as to
achieve the level of pollutants to the following

standards.
| Particulate Matter | Not to exceed [ 150 mg/Nm? |

PP agree with the
condition.

The applicant shall obtain necessary prior
permission for providing additional control
equipment with necessary specifications and
operation thereof or alteration or replacement
alteration well before its life come to an end or
erection of new pollution control equipment.

PP agree with the
condition.

The Board reserves its rights to vary all or any
of the condition in the consent, if due to any
technological improvement or otherwise such
variation (including the change of any control
equipment, other in whole or in part is
necessary)

PP agree with the
condition.

Conditions during construction phase

During construction phase, applicant shall provide
temporary sewage disposal and MSW facility for staff and
worker quarters.

PP has provided
temporary MSW,
sewage disposal
and housing facility
to the workers.
Ambient air, noise
is regularly checked
during construction
phase.
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time only.

PP has provided
temporary MSW,
sewage disposal
and housing facility
to the workers.
Ambient air, noise
is regularly checked
during construction
phase.

No | Condition Compliance Photo
B During construction phase, the ambient air and noise | PP has provided
quality should be closely monitored to achieve Ambient Air temporary MSW,
Quality Standards and Noise by the project proponent sewage disposal
through MoEF approved laboratory . .
and housing facility
to the workers.
Ambient air, noise
is regularly checked
during construction
phase.
C Noise generating activity shall be carried out during day
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SCHEDULE-III

Details of Bank Guarantees

Condition Complianc Phot
e o
Schedule-III PP has
Details of Bank Guarantees i
Sr. | Consen | Amt of Submissio Purpose Compliance Validit submitted
No |t(Cto | BG n period of BG Period y Date the bank
+ | F/O/R) | mpose guarantee
1 Consent | Rs.3.0 15 Days Towards Upto Five to MPCB.
to Lakh complianc | Commissionin | years
Establish e g of the

project
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SCHEDULE-1IV

General Conditions:

No

Condition

Compliance

Photo

The following general conditions shall
apply as per the type pf the industry:

General Conditions:

1)

The applicant shall provide facility for
collection of samples of sewage effluents, air
emissions and hazardous waste to the board
staff at the terminal or designated points and
shall pay to the Board for the services
rendered in this behalf

PP agree with the
condition.

2)

The firm shall strictly comply with the Water
(P&CP) Act, 1974, Air (P&CP) Act, 1981 and
environmental protection Act 1986 and
Municipal Solid Waste (Management &
Handling) Rule 2000 and E-waste
(management & Handling Rue 2011

PP agree with the
condition.

3)

Drainage system shall be provided for
collection of sewage effluents. Terminal
manholes shall be provided at the end of the
collection system with arrangement for
measuring the flow. No sewage shall be
admitted in the pipes/sewers downstream of
the terminal manholes. No sewage shall find
its way other than in designed and provided
collection system.

PP agree with the
condition.

4)

Vehicles hired for bringing construction
material to the site should be in good
condition and should conform to applicable air
and noise emission standards and should be
operated only during non-peak hours.

Vehicles hired
during construction
are in good
condition.

We regularly check
the PUC copy.
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No | Condition Compliance = | Photo
5) | Conditions for D.G. Set PP agree with all the
a) Noise from the D.G. set should be

controlled by providing an acoustic enclosure
or by treating the room acoustically.

b) Industry should provide acoustic
enclosure for control of noise. The acoustic
enclosure/acoustic treatment of the room
should be designed for minimum 25 dB (A)
insertion loss or for meeting the ambient
noise standards, whichever is on higher side.
A suitable exhaust muffler with insertion loss
of 25 dB (A) shall also be provided. The
measurement of insertion loss will be done at
different points at 0.5 meters from acoustic
enclosure/room and then average.

c) The industry shall take adequate
measures for control of noise levels from its
own sources within the premises in respect of
noise to less than 55 dB(A) during day time
and 45 dB(A) during the night time. Day time
is reckoned between 6 a.m. to 10 p.m. and
night time is reckoned between 10 p.m. to 6
p.m.

d) Industry should make efforts to bring
down noise level due to DG set, outside
industrial premises, within ambient noise
requirements by proper sitting and control
measures.

e) Installation of DG set must be strictly
in compliance with recommendations of DG
Set manufacturer.

f) A proper routine and preventive
maintenance procedure for DG set should be
set and followed in consultation with the DG
manufacturer which would help to prevent
noise levels of DG set from deteriorating with
use.

g) D.G. Set shall be operated only in case
of power failure.

h) The applicant should not cause any
nuisance in the surrounding area due to
operation of D.G. Set.

i) The applicant shall comply with the
notification of MoEF dated 17.05.2002
regarding noise limit for generator sets run
with diesel.

provided condition.
Noise standards for
D.G set will be
maintained
throughout the
construction phase.
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No | Condition Compliance Photo

6) Solid Waste-The applicant shall provide onsite | Waste generated
municipal solid waste processing system & during operation
shall comply with Municipal Solid Waste hase will be
(Management & Handling) Rule 2000 & E- P
Waste (M&H) Rule 2011 properly collected &

segregated.
Biodegradable waste
will be composted
and will be used as
manure.
Non-Biodegradable
waste will be
disposed off in
municipal bins.

7) | Affidavit undertaking in respect of no change in | PP agree with the
the status of consent conditions and condition.
compliance of the consent conditions the draft
can be downloaded from the official web site of
the MPCB.

8) | The industry shall submit official e-mail PP agree with the
address and any change will be duly informed same.
to the MPCB.

9) | The treated sewage shall be disinfected using PP will be using
suitable disinfection method. ozonation

technology for
disinfection.

10) | The firm shall submit to this office, the PP agree with the
30% day of September every year, the condition.
environment statement report for the financial
year ending 315t march in the prescribed Form-

V as per the provision of rule 14 of the
Environmental (Protection) Second Amended
rule 1992.
11) | The applicant shall obtain Consent to Operate | PP agree with the

from Maharashtra Pollution Control Board
before commissioning of the project.

condition.
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Annexure I
PREVIOUS COMPLIANCE REPORT
ACKNOWLEDGEMENT COPY
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M Gmail MAHABAL PUNE <mahabal.pune@gmail.com>

Megacity Bebadohal_Compliance & monitoring Reports_June to Nov-2018

1 message

MAHABAL PUNE <mahabal.pune@gmail.com> Fri, Feb 8, 2019 at 4:43 PM
To: eccompliance-mh@gov.in

Dear Sir/Madam,

As per MoEF Notification dated 26.11.2018 "In the said notification, in paragraph 10, in sub-
paragraph (ii) for the words "hard and soft copies" the words "soft copy" shall be substituted."

With reference of the above please find the attached Compliance & Monitoring report for the
period of June to November 2018 of "Megacity Bebadohal" by M/s Xrbia North Hinjawadi Developers
Pvt. Ltd (Formerly M/s. Lily Floriculture Pvt. Ltd.)

Regards,
Dhananjay
MEEPL Pune.
(020-27612357)

5% Save a tree. Don't print this E-mail unless it's really necessary.

E Bebadohal compliance report, June2018 to Nov-18.pdf
7451K

https://mail.google.com/mail/u/2?ik=0e5de3c572&view=pt&search=all&permthid=thread-a%3Ar-1810117615211236526 &simpl=msg-a%3Ar-8702... 1/1


https://mail.google.com/mail/u/2?ui=2&ik=0e5de3c572&view=att&th=168cccfa99035712&attid=0.1&disp=attd&realattid=f_jrvybj050&safe=1&zw
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Annexure II
SITE PHOTOGRAPH

Completed site 1

Completed site 2
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Green area

Club House
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Sanitary Facilities

Sewage Treatment Plant
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Annexure III
COPY OF MONITORING REPORT




ULR-TC748719000020715F

Engineer, Consultant, Environmental Monitoring Laboratory & Contractor

Plot Nos. 13,14,17,18, Grampanchayat Bokhara, 8 km

@ Mahabal EnVit8 Engineers Pvt. Ltd.

from Nagpur City,

Opp. Patel Petrol Pump, Chhindwara Road, Koradi, Dist.Nagpur-441111

Phone : 91-712-2612162 T/Fax: 91-712-2612212 Email: nagpur@mahabal.com

Noise Level Monitoring Report

482

Report No.: ME-NG20715-191225-SA-XRF-PUNE

Date: 25.12.2019

Name and Address of Proposed Residential Development

Order Reference

Gat No. 01 Village Bebadohal, Taluka:

Customer L
Maval, District: Pune,

Verbal discussion

Date of Sampling 15.12.2019

Sampling Procedure | IS 9876:1981 & manufacturer Manual

Discipline: Chemical Testing; Product Group: Atmospheric Pollution (Ambient Noise)

Sr. Location Time in h Sound Level dB(A) Sound Level dB(A)
No. Fast Response Slow Response
1 Main Gate
Day 11:35 54.1 53.6
Night 22:10 42.6 41.3
2 Near B- 6 Building
Day 11:45 53.5 52.8
Night 22:20 40.9 39.2
3 Near B -1 Building
Day 11:50 53.1 52.4
Night 22:35 41.6 40.1
4 Near B- 5 Building
Day 12:10 52.7 51.9
Night 22:50 40.5 39.7
Noise Level Standard
Area Area Limit in dB(A) weighted scale
Code Type Day Night
C Residential 45
FOR MAHABeL ENVIBQ{ENGINEERS PVT. LTD.
N
Habiﬁ' Mendhi
TECHNICAL MANAGER
e
1. The result listed refers only to the tested sample(s) and applicable parameter(s).
2. This report is not to be reproduced except in full, without written approval of the laboratory.
Page 1of 1

QF/SALE/05/Issue No.03,Dt.05.12.2019, Amd.00,Dt.00

Plot No. F-7, Road No. 21, MIDC Wagle Estate, Thane West - 400604, Maharashtra
(600 m from Hotel Rukhmini Palace Turn Opp Toyota Show Room. Next to Ashida Electrical - near J B Sawant Bus Stop)

Phone: 2582 0658/ 3139/ 1663/ 3154 Fax: 91-22-25823543 thane@mahabal.com
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Engineer, Consultant, Environmental Monitoring Laboratory & Contractor
Plot Nos. 13,14,17,18, Grampanchayat Bokhara, 8 km from Nagpur City,
Opp. Patel Petrol Pump, Chhindwara Road, Koradi, Dist.Nagpur-441111

Phone : 91-712-2612162 T/Fax: 91-712-2612212 Email: nagpur@mahabal.com

@ Mahabal EnVil3 Engineers Pvt. Ltd.

Stack Emission Monitoring Report

Report No.: ME-NG20713-191225-SA-XRF-PUNE Date: 25.12.2019
Name and Proposed Residential Development Order Reference
Address of Gat No. 01 Village Bebadohal, Taluka: . .
Customer Maval, District: Pune, Verbal discussion
Sample Stack Emission

Description/Type | Monitoring Sample Collected by | Laboratory

Thimble:1 X 1 No.

Sampling D.G. Set 62.5 Sample

. . . S02:30 mL X 1 No. PVC Bottle
Location KVA Quantity/Packing NOx:25 mL X 1 No. PVC Bottle
Date of Sampling | 15.12.2019 Date of Receipt of | ,, ;5 5419

Sample

Sampling As per method reference
Procedure
Date oi_’ Start of 20.12.2019 Date of C9mpletlon 20.12.2019
Analysis of Analysis

Discipline: Chemical Testing; Product Group: Atmospheric Pollution (Stack Emission)

Stack Identity D.G. Set 62.5 KVA

Stack attached to DG

Material of construction M.S

Stack height above ground level (Meter) 6

Stack Diameter (Meter) 0.07

Stack shape at top Round

Type of fuel Diesel

Fuel Consumption (L/h) 9
Parameter Unit Result Method Reference

Flue gas Temperature oC 107 IS 11255 (Part 3):2008

Flue gas Velocity m/s 5.82 IS 11255 (Part 3):2008

Total gas quantity Nm3/h 63 IS 11255 (Part 3):2008

Particulate Matter (PM) mg/Nm?3 35 IS 11255 (Part 1):1985 RA 2003

Sulphur Dioxide (SO2) kg/day 0.082 IS 11255 (Part 2):1985 RA 2003

Oxides of Nitrogen (NOx) | mg/Nm3 112 IS 11255 (Part 7): 2005

Remarks:

FOR MAHABAL ENVIRO ENGINEERS PVT. LTD.
3 I_ LJ] ___:,--" :
T L
"‘\.'}}«.*i -
Hargh Mendhi
TECHNICAL MANAGER

Note:
1. The result listed refers only to the tested sample(s) and applicable parameter(s).
2. This report is not to be reproduced except in full, without written approval of the laboratory.

Page 1of 1
QF/SALE/04/Issue No 03 Dt 05.12.2019, Amd 00 Dt 00

Plot No. F-7, Road No. 21, MIDC Wagle Estate, Thane West - 400604, Maharashtra
(600 m from Hotel Rukhmini Palace Turn Opp Toyota Show Room. Next to Ashida Electrical - near J B Sawant Bus Stop)

Phone: 2582 0658/ 3139/ 1663/ 3154 Fax: 91-22-25823543 thane@mahabal.com
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Mahabal Envit8 Engineers Pvt. Ltd.**

Engineer, Consultant, Environmental Monitoring Laboratory & Contractor
Plot Nos. 13,14,17,18, Grampanchayat Bokhara, 8 km from Nagpur City,

Opp. Patel Petrol Pump, Chhindwara Road, Koradi, Dist.Nagpur-441111
91-712-2612162 T/Fax: 91-712-2612212 Email: nagpur@mahabal.com

Ambient Air Quality Monitoring Report

<

Phone :

Report No.: ME-NG20714-191225-SA-XRF-PUNE Date: 25.12.2019

Name and Proposed Residential Development Order Reference
Address of Gat No. 01 Village Bebadohal, Taluka: Verbal di .
Customer Maval, District: Pune, €rbal discussion
Sample Ambient Air Sample Collected Laborator
Description/Type | Quality Monitoring | by Y
PMio:Filter paper: 1 X 1 No.
Sampling Main Gate Sample PM2 s :Filter paper:1 X 1 No.
Location Quantity/Packing S02:30 mL X 2 No. PVC Bottle
NO2:30 mL X 2 No. PVC Bottle
Date of Sampling | 15.12.2019 Date of Receipt of |, ;5 5419
Sample
Sampling
Procedure As per method reference
Date oi_’ Start of 20.12.2019 Date of C9mpletlon 21.12.2019
Analysis of Analysis
Meteorological Data/ Environmental Conditions
Avg. Wind | Prominent Wind | Relative Humidity o
Velocity Direction (%) Temperature (°C)
Max. Min. Max. Min.
0.5 km/h N
/ 75 62 24 21
Location Main Gate Duration of Survey: 08 hours
Parameter Unit Result #NAAQM Method Reference
Standard
Discipline: Chemical Testing; Product Group: Atmospheric Pollution (Ambient Air)
CPCB Guidelines for the Measurement of
Sulphur Dioxide (SOz2) ng/m3 17.4 80 Ambient Air Pollutants, Volume I, 2012-13,
Page No.1-6
CPCB Guidelines for the Measurement of
Nitrogen Dioxide (NO2) png/m3 19.0 80 Ambient Air Pollutants, Volume I, 2012-13,
Page No.7-10
; ; CPCB Guidelines for the Measurement of
Ezg'f#;itﬁg"i:tf;gﬁ ug/m3 52 100 Ambient Air Pollutants, Volume I, 2012-
H 10 13, Page No.11-14
. . CPCB Guidelines for the Measurement of
::;Z;tlf#;itz '\élart]:?;(rsgl\a ug/ms3 22 60 Ambient Air Pollutants, Volume I, 2012-
oH 25 13, Page No.15-30

Remarks: #- Standard for 24 h. monitoring .

FOR M HABAL|LENV|RQ -ENGINEERS PVT. LTD.
".1"5 0o

Hallﬁeh”'\/lendm
TEtHNICAL MANAGER

Note:

1. The result listed refers only to the tested sample(s) and applicable parameter(s).
2. This report is not to be reproduced except in full, without written approval of the laboratory.

Page 1of 1

QF/SALE/03/Issue No 03 Dt 05.12.2019, Amd 00 Dt 00

Plot No. F-7, Road No. 21, MIDC Wagle Estate, Thane West - 400604, Maharashtra
(600 m from Hotel Rukhmini Palace Turn Opp Toyota Show Room. Next to Ashida Electrical - near J B Sawant Bus Stop)

Phone: 2582 0658/ 3139/ 1663/ 3154 Fax: 91-22-25823543 thane@mahabal.com




Mahabal Envité Engineers Pvt. Ltd.*®°

Engineer, Consultant, Environmental Monitoring Laboratory & Contractor
Plot Nos. 13,14,17,18, Grampanchayat Bokhara, 8 km from Nagpur City,
Opp. Patel Petrol Pump, Chhindwara Road, Koradi, Dist.Nagpur-441111

Phone : 91-712-2612162 T/Fax: 91-712-2612212 Email: nagpur@mahabal.com

Water Sample Analysis Report

<

Report No.: ME-NG20716-191228-SA-XRF-PUNE Date: 28.12.2019

Name and Proposed Residential Development Order Reference
Address of Gat No. 01 Village Bebadohal, Taluka: _ _
Customer Maval, District: Pune, Verbal discussion
Sample

Drinking Water Sample Collected by | Laboratory

Description/Type

2L X 1 No. PVC Can

Sampling Near A-1 Buildin Sample 500mL X 1 No. PVC Can

Location 9 Quantity/Packing 500 mL X No. Sterilised
Glass Bottle

Date of Sampling | 15.12.2019 Date of Receipt of | 5, ;5 5419

Sample

ULR-TC748719000020716P

Sampling 1S:3025(Part 1):1987 RA 2003; IS 1622:1981 RA 1996 Ed 2.4 (2003);
Procedure APHA 23 Ed. 2017, 1060-B, 1-40; 9060 A, 9-36
zﬁz‘fy‘gftart of | 20.12.2019 2?Ziglfy§?smp'eti°“ 28.12.2019
::;" Parameter Unit Result Method Reference
Discipline: Chemical Testing; Product Group: Water (Drinking Water)
1 Colour Hazen <1 APHA 23 Ed. 2017, 2120-B, 2-6
2 Odour - Agreeable | IS 3025 (Part 5):1984, Reaffirmed 2006
3 Taste _ Agreeable 12%3325 (Part 7 & 8):1984, Reaffirmed
4 Turbidity NTU 0.1 APHA 23 Ed. 2017, 2130-B, 2-13
5 pH - 7.7 APHA 23 Ed. 2017, 4500-H*-B, 4-95
6 Total Dissolved Solids mg/L 198 IIE%.S;(.)lzagI;agr_tllzc;'):1984 Reaffirmed 2006,
7 Alkalinity Total (as CaCO3) mg/L 114 IS 3025 (Part 23):1986 RA 2009 Amds 1
8 Total Hardness (as CaCOs) mg/L 140 APHA 23 Ed. 2017, 2340-C, 2-48
9 Chloride (as Cl) mg/L 28.0 APHA 23 Ed. 2017, 4500-CI-B, 4-75
10 | Sulphate (as SO4) mg/L 12.3 APHA 23rd Ed. 2017, 4500- SO4-E, 4-199
11 | Nitrate (as NO3) mg/L 3.49 APHA 23 Ed. 2017, 4500-NOs, E 4-131
12 | Calcium (as Ca) mg/L 39.3 APHA 23rd Ed. 2017, 3500-Ca-B, 3-69
13 | Magnesium (as Mg) mg/L 36.0 APHA 23rd Ed. 2017, 3500-Mg- B, 3-86
14 | Fluoride (as F) mg/L 0.475 APHA 23 Ed. 2017, 4500-F, D, 4-90
15 | *Cyanide (as CN) ma/L N.D. APHA 237 Bd. 2017, 4500-CN, C& E, 4-

Page lof 2
QF/SALE/02/Issue No 03 Dt 05.12.2019,Amd 00 Dt 00

Plot No. F-7, Road No. 21, MIDC Wagle Estate, Thane West - 400604, Maharashtra
(600 m from Hotel Rukhmini Palace Turn Opp Toyota Show Room. Next to Ashida Electrical - near J B Sawant Bus Stop)

Phone: 2582 0658/ 3139/ 1663/ 3154 Fax: 91-22-25823543 thane@mahabal.com
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Continuation Sheet

Report No.20716 Cont...

::;" Parameter Unit Result Method Reference

16 mggic detergents as ma/L N.D. APHA 23 Ed. 2017, 5540-C, 5-55

17 ;Zninool_l:)c compounds (as ma/L N.D. ?I_D;(SA 237 Ed. 2017, 5530- B & C, 5-49,
Residues in water (Trace metal Element)

18 | lron (as Fe) mg/L 0.095 APHA 237 Ed. 2017, 3111-B, 3-20

19 | Manganese (as Mn) mg/L <0.04 APHA 231 Ed. 2017, 3111-B, 3-20

20 | Cadmium (as Cd) mg/L N.D. APHA 23 Ed. 2017, 3111-B, 3-20

21 | Chromium Hexa (as Cr*) mg/L N.D. APHA 23 Ed. 2017, 3500- Cr-B, 3-71

22 | Copper (as Cu) mg/L N.D. APHA 23 Ed. 2017, 3111-B, 3-20

23 | Lead (as Pb) mg/L N.D. APHA 237 Ed. 2017, 3111-B, 3-20

24 | Zinc (as Zn) mg/L 0.037 APHA 23 Ed. 2017, 3111-B, 3-20

25 | Arsenic (as As) mg/L N.D. APHA 23 Ed. 2017, 3114-C, 3-40

26 | Mercury (as Hg) mg/L N.D. APHA 23 Ed. 2017, 3112-B, 3-25
Discipline: Biological Testing; Product Group: Water (Drinking Water)

57 | Total Colliforms 1%45% <1.1 /;EHA 231 Ed. 2017, 9221-B & C, 9-69, 9-
28 | ECo MBN/ | ppsent | APHA 237 Ed. 2017, 9221-B, C& G, o-
Remark: N.D.: Not Detected
The tests marked with an * are not accredited by NABL

FOR MAHABAL ENVIRO ENGINEERS PVT. LTD.
i I. I!‘__":|__.:"'-.-
o g e
"\.'}}«.“f} ~
Hari§h Mendhi Pranali Kurve
TECHNICAL MANAGER ; TECHNICAL MANAGER
(Chemical Testing) (Biological Testing)

Note:
1. The result listed refers only to the tested sample(s) and applicable parameter(s).
2. This report is not to be reproduced except in full, without written approval of the laboratory.
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Plot No. F-7, Road No. 21, MIDC Wagle Estate, Thane West - 400604, Maharashtra
(600 m from Hotel Rukhmini Palace Turn Opp Toyota Show Room. Next to Ashida Electrical - near J B Sawant Bus Stop)
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Engineer, Consultant, Environmental Monitoring Laboratory & Contractor
Plot Nos. 13,14,17,18, Grampanchayat Bokhara, 8 km from Nagpur City,

@ Mahabal EnVil3 Engineers Pvt. Ltd.

Opp. Patel Petrol Pump, Chhindwara Road, Koradi, Dist.Nagpur-441111

Phone :

91-712-2612162 T/Fax: 91-712-2612212 Email: nagpur@mahabal.com

Noise Level Monitoring Report

487

Report No.: ME-NG01169-203001-SA-XRF-PUNE

Date: 30.01.2020

Name and Address of
Customer

Proposed Residential Development
Gat No. 01 Village Bebadohal, Taluka:
Maval, District: Pune,

Order Reference

Verbal discussion

Date of Sampling

18.01.2020

Sampling Procedure

IS 9876:1981 & manufacturer Manual

Discipline: Chemical Testing; Product Group: Atmospheric Pollution (Ambient Noise)

Sr. Location Time in h Sound Level dB(A) Sound Level dB(A)
No. Fast Response Slow Response
1 Main Gate
Day 11:20 54.3 52.9
Night 22:05 41.9 41.2
2 Near B- 6 Building
Day 11:25 52.8 53.2
Night 22:10 41.2 40.1
3 Near B -1 Building
Day 11:30 53.1 52.3
Night 22:20 41.6 40.8
4 Near B- 5 Building
Day 11:35 53.2 52.2
Night 22:30 41.4 39.9
Noise Level Standard
Area Area Limit in dB(A) weighted scale
Code Type Day Night
C Residential 45
FOR MAHABeL ENVIBQ{ENGINEERS PVT. LTD.
N
Habiﬁ' Mendhi
TECHNICAL MANAGER
e
1. The result listed refers only to the tested sample(s) and applicable parameter(s).
2. This report is not to be reproduced except in full, without written approval of the laboratory.
Page 1of 1
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Plot No. F-7, Road No. 21, MIDC Wagle Estate, Thane West - 400604, Maharashtra
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Engineer, Consultant, Environmental Monitoring Laboratory & Contractor
Plot Nos. 13,14,17,18, Grampanchayat Bokhara, 8 km from Nagpur City,
Opp. Patel Petrol Pump, Chhindwara Road, Koradi, Dist.Nagpur-441111

Phone : 91-712-2612162 T/Fax: 91-712-2612212 Email: nagpur@mahabal.com

@ Mahabal EnVif8 Engineers Pvt. Ltd.

Stack Emission Monitoring Report

Report No.: ME-NG01170-200130-SA-XRF-PUNE Date: 30.01.2020
Name and Proposed Residential Development Order Reference
Address of Gat No. 01 Village Bebadohal, Taluka: . .
Customer Maval, District: Pune, Verbal discussion
Sample Stack Emission

Description/Type | Monitoring Sample Collected by | Laboratory

Thimble:1 X 1 No.

Sampling D.G. Set 62.5 Sample

. . . S02:30 mL X 1 No. PVC Bottle
Location KVA Quantity/Packing NOx:25 mL X 1 No. PVC Bottle
Date of Sampling | 18.01.2020 Date of Receipt of | ,, 5, 5020

Sample

Sampling As per method reference
Procedure
Date oi_’ Start of 25.01.2020 Date of C9mpletlon 27.01.2020
Analysis of Analysis

Discipline: Chemical Testing; Product Group: Atmospheric Pollution (Stack Emission)

Stack Identity D.G. Set 62.5 KVA

Stack attached to DG

Material of construction M.S

Stack height above ground level (Meter) 6

Stack Diameter (Meter) 0.07

Stack shape at top Round

Type of fuel Diesel

Fuel Consumption (L/h) 9
Parameter Unit Result Method Reference

Flue gas Temperature oC 105 IS 11255 (Part 3):2008

Flue gas Velocity m/s 5.82 IS 11255 (Part 3):2008

Total gas quantity Nm3/h 64 IS 11255 (Part 3):2008

Particulate Matter (PM) mg/Nm?3 30 IS 11255 (Part 1):1985 RA 2003

Sulphur Dioxide (SO2) kg/day 0.054 IS 11255 (Part 2):1985 RA 2003

Oxides of Nitrogen (NOx) | mg/Nm3 60.3 IS 11255 (Part 7): 2005

Remarks:

FOR MAHABAL ENVIRO ENGINEERS PVT. LTD.
3 I_ LJ] ___:,--" :
T L
"‘\.'}}«.*i -
Hargh Mendhi
TECHNICAL MANAGER

Note:
1. The result listed refers only to the tested sample(s) and applicable parameter(s).
2. This report is not to be reproduced except in full, without written approval of the laboratory.
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Plot No. F-7, Road No. 21, MIDC Wagle Estate, Thane West - 400604, Maharashtra
(600 m from Hotel Rukhmini Palace Turn Opp Toyota Show Room. Next to Ashida Electrical - near J B Sawant Bus Stop)

Phone: 2582 0658/ 3139/ 1663/ 3154 Fax: 91-22-25823543 thane@mahabal.com



ULR-TC748720000001130F

Mahabal Envifé Engineers Pvt. Ltd.**

Engineer, Consultant, Environmental Monitoring Laboratory & Contractor
Plot Nos. 13,14,17,18, Grampanchayat Bokhara, 8 km from Nagpur City,

Opp. Patel Petrol Pump, Chhindwara Road, Koradi, Dist.Nagpur-441111
91-712-2612162 T/Fax: 91-712-2612212 Email: nagpur@mahabal.com

Ambient Air Quality Monitoring Report

<

Phone :

Report No.: ME-NG01168-200130-SA-XRF-PUNE Date: 30.01.2020

Name and Proposed Residential Development Order Reference
Address of Gat No. 01 Village Bebadohal, Taluka: Verbal di .
Customer Maval, District: Pune, €rbal discussion
Sample Ambient Air Sample Collected Laborator
Description/Type | Quality Monitoring | by Y
PMio:Filter paper: 1 X 1 No.
Sampling Main Gate Sample PM2 s :Filter paper:1 X 1 No.
Location Quantity/Packing S02:30 mL X 2 No. PVC Bottle
NO2:30 mL X 2 No. PVC Bottle
Date of Sampling | 18.01.2020 Date of Receipt of | ,, 1, 545
Sample
Sampling
Procedure As per method reference
Date oi_’ Start of 25.01.2020 Date of C9mpletlon 27.01.2020
Analysis of Analysis
Meteorological Data/ Environmental Conditions
Avg. Wind | Prominent Wind | Relative Humidity o
Velocity Direction (%) Temperature (°C)
Max. Min. Max. Min.
1 km/h N
/ 67 54 22 18
Location Main Gate Duration of Survey: 08 hours
Parameter Unit Result #NAAQM Method Reference
Standard
Discipline: Chemical Testing; Product Group: Atmospheric Pollution (Ambient Air)
CPCB Guidelines for the Measurement of
Sulphur Dioxide (SOz2) ng/m3 14.1 80 Ambient Air Pollutants, Volume I, 2012-13,
Page No.1-6
CPCB Guidelines for the Measurement of
Nitrogen Dioxide (NO2) png/m3 15.9 80 Ambient Air Pollutants, Volume I, 2012-13,
Page No.7-10
; ; CPCB Guidelines for the Measurement of
Ezg'f#;itﬁg"i:tf;gﬁ ug/m3 47 100 Ambient Air Pollutants, Volume I, 2012-
H 10 13, Page No.11-14
. . CPCB Guidelines for the Measurement of
::;Z;tlf#;itz l\éla;:iro(rsgl\(jl ug/ms3 19 60 Ambient Air Pollutants, Volume I, 2012-
oH 25 13, Page No.15-30

Remarks: #- Standard for 24 h. monitoring .

FOR M HABAL|LENV|RQ -ENGINEERS PVT. LTD.
".1"5 0o

Hallﬁeh”'\/lendm
TEtHNICAL MANAGER

Note:

1. The result listed refers only to the tested sample(s) and applicable parameter(s).
2. This report is not to be reproduced except in full, without written approval of the laboratory.
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Mahabal Envifé Engineers Pvt. Ltd.*?°

Engineer, Consultant, Environmental Monitoring Laboratory & Contractor
Plot Nos. 13,14,17,18, Grampanchayat Bokhara, 8 km from Nagpur City,
Opp. Patel Petrol Pump, Chhindwara Road, Koradi, Dist.Nagpur-441111

Phone : 91-712-2612162 T/Fax: 91-712-2612212 Email: nagpur@mahabal.com

Water Sample Analysis Report

<

Report No.: ME-NG01214-200203-SA-XRF-PUNE Date: 03.02.2020

Name and Proposed Residential Development Order Reference
Address of Gat No. 01 Village Bebadohal, Taluka: _ _
Customer Maval, District: Pune, Verbal discussion
Sample

Drinking Water Sample Collected by | Laboratory

Description/Type

2L X 1 No. PVC Can

Sampling Near A-1 Buildin Sample 500mL X 1 No. PVC Can

Location 9 Quantity/Packing 500 mL X No. Sterilised
Glass Bottle

Date of Sampling | 18.01.2020 Date of Receipt of | ,, 5 5020

Sample

ULR-TC748720000001176P

Sampling 1S:3025(Part 1):1987 RA 2003; IS 1622:1981 RA 1996 Ed 2.4 (2003);
Procedure APHA 23 Ed. 2017, 1060-B, 1-40; 9060 A, 9-36
zﬁz‘fy‘gftart of | 24.01.2020 2?Ziglfy§?smp'eti°“ 03.02.2020
::;" Parameter Unit Result Method Reference
Discipline: Chemical Testing; Product Group: Water (Drinking Water)
1 Colour Hazen <1 APHA 23 Ed. 2017, 2120-B, 2-6
2 Odour - Agreeable | IS 3025 (Part 5):1984, Reaffirmed 2006
3 Taste _ Agreeable 12%3325 (Part 7 & 8):1984, Reaffirmed
4 Turbidity NTU 0.1 APHA 23 Ed. 2017, 2130-B, 2-13
5 pH - 7.3 APHA 23 Ed. 2017, 4500-H*-B, 4-95
6 Total Dissolved Solids mg/L 117 IIE%.S;(.)lzagI;agr_tllzc;'):1984 Reaffirmed 2006,
7 Alkalinity Total (as CaCOQOg) mg/L 66 IS 3025 (Part 23):1986 RA 2009 Amds 1
8 Total Hardness (as CaCOs) mg/L 80 APHA 23 Ed. 2017, 2340-C, 2-48
9 Chloride (as Cl) mg/L 11.0 APHA 23 Ed. 2017, 4500-CI-B, 4-75
10 | Sulphate (as SO4) mg/L 12.6 APHA 23rd Ed. 2017, 4500- SO4-E, 4-199
11 | Nitrate (as NO3) mg/L 1.82 APHA 23 Ed. 2017, 4500-NOs, E 4-131
12 | Calcium (as Ca) mg/L 22.4 APHA 23rd Ed. 2017, 3500-Ca-B, 3-69
13 | Magnesium (as Mg) mg/L 5.83 APHA 23rd Ed. 2017, 3500-Mg- B, 3-86
14 | Fluoride (as F) mg/L 0.110 APHA 23 Ed. 2017, 4500-F, D, 4-90
15 | *Cyanide (as CN) ma/L N.D. APHA 237 Bd. 2017, 4500-CN, C& E, 4-

Page lof 2
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(600 m from Hotel Rukhmini Palace Turn Opp Toyota Show Room. Next to Ashida Electrical - near J B Sawant Bus Stop)
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Report No.01214 Cont...

@ Mahabal Enviro Engineers Pvt. L7d23

491

Continuation Sheet

::;" Parameter Unit Result Method Reference

16 mggic detergents as ma/L N.D. APHA 23 Ed. 2017, 5540-C, 5-55

17 ;Zninool_l:)c compounds (as ma/L N.D. ?I_D;(SA 237 Ed. 2017, 5530- B & C, 5-49,
Residues in water (Trace metal Element)

18 | lron (as Fe) mg/L 0.197 APHA 23 Ed. 2017, 3111-B, 3-20

19 | Manganese (as Mn) mg/L <0.04 APHA 231 Ed. 2017, 3111-B, 3-20

20 | Cadmium (as Cd) mg/L N.D. APHA 23 Ed. 2017, 3111-B, 3-20

21 | Chromium Hexa (as Cr*) mg/L N.D. APHA 23 Ed. 2017, 3500- Cr-B, 3-71

22 | Copper (as Cu) mg/L <0.04 APHA 23 Ed. 2017, 3111-B, 3-20

23 | Lead (as Pb) mg/L N.D. APHA 237 Ed. 2017, 3111-B, 3-20

24 | Zinc (as Zn) mg/L 0.033 APHA 23 Ed. 2017, 3111-B, 3-20

25 | Arsenic (as As) mg/L N.D. APHA 23 Ed. 2017, 3114-C, 3-40

26 | Mercury (as Hg) mg/L N.D. APHA 23 Ed. 2017, 3112-B, 3-25
Discipline: Biological Testing; Product Group: Water (Drinking Water)

27 | Total Colliforms 18;)?1{& Absent APHA 23 Ed. 2017, 9221-D, 9-75

28 E-Coli 188?—‘1{”_ Absent él;l:|§\023rd Ed. 2017, 9221-D, E & G, 9-75
Remark: N.D.: Not Detected
The tests marked with an * are not accredited by NABL

FOR MAHABAL ENVIRO ENGINEERS PVT. LTD.

[l X =1 __.:""'
L5 x‘x\'n, A

l.llllll-}'"'.""l s

Hartgh Mendhi
TECHNICAL MANAGER
(Chemical Testing)

Pranali Kurve
TECHNICAL MANAGER
(Biological Testing)

Note:
1. The result listed refers only to the tested sample(s) and applicable parameter(s).
2. This report is not to be reproduced except in full, without written approval of the laboratory.
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Engineer, Consultant, Environmental Monitoring Laboratory & Contractor

Plot Nos. 13,14,17,18, Grampanchayat Bokhara, 8 km

@ Mahabal EnVifé Engineers Pvt. Ltd.

from Nagpur City,

Opp. Patel Petrol Pump, Chhindwara Road, Koradi, Dist.Nagpur-441111

Phone : 91-712-2612162 T/Fax: 91-712-2612212 Email: nagpur@mahabal.com

Noise Level Monitoring Report

492

Report No.: ME-NG03035-200306-SA-XRF-PUNE

Date: 06.03.2020

Name and Address of Proposed Residential Development

Order Reference

Gat No. 01 Village Bebadohal, Taluka:

Customer L
Maval, District: Pune,

Verbal discussion

Date of Sampling 24.02.2020

Sampling Procedure | IS 9876:1981 & manufacturer Manual

Discipline: Chemical Testing; Product Group: Atmospheric Pollution (Ambient Noise)

Sr. Location Time in h Sound Level dB(A) Sound Level dB(A)
No. Fast Response Slow Response
1 Main Gate
Day 11:00 52.7 50.4
Night 22:05 40.4 39.6
2 Near B- 6 Building
Day 11:10 51.3 50.9
Night 22:10 39.7 39.1
3 Near B -1 Building
Day 11:25 52.9 51.3
Night 22:30 40.4 39.7
4 Near B- 5 Building
Day 11:45 51.8 50.4
Night 22:45 39.2 38.6
Noise Level Standard
Area Area Limit in dB(A) weighted scale
Code Type Day Night
C Residential 45
FOR MAHABeL ENVIBQ{ENGINEERS PVT. LTD.
N
Habiﬁ' Mendhi
TECHNICAL MANAGER
e,
1. The result listed refers only to the tested sample(s) and applicable parameter(s).
2. This report is not to be reproduced except in full, without written approval of the laboratory.
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Engineer, Consultant, Environmental Monitoring Laboratory & Contractor
Plot Nos. 13,14,17,18, Grampanchayat Bokhara, 8 km from Nagpur City,
Opp. Patel Petrol Pump, Chhindwara Road, Koradi, Dist.Nagpur-441111

Phone : 91-712-2612162 T/Fax: 91-712-2612212 Email: nagpur@mahabal.com

@ Mahabal EnVif8 Engineers Pvt. Ltd.

Stack Emission Monitoring Report

Report No.: ME-NG03038-200306-SA-XRF-PUNE Date: 06.03.2020
Name and Proposed Residential Development Order Reference
Address of Gat No. 01 Village Bebadohal, Taluka: . .
Customer Maval, District: Pune, Verbal discussion
Sample Stack Emission

Description/Type | Monitoring Sample Collected by | Laboratory

Thimble:1 X 1 No.

Sampling D.G. Set 62.5 Sample

. . . S02:30 mL X 1 No. PVC Bottle
Location KVA Quantity/Packing NOx:25 mL X 1 No. PVC Bottle
Date of Sampling | 24.02.2020 Date of Receipt of | ,5 45 5020

Sample

Sampling As per method reference
Procedure
Date oi_’ Start of 29.02.2020 Date of C9mpletlon 02.03.2020
Analysis of Analysis

Discipline: Chemical Testing; Product Group: Atmospheric Pollution (Stack Emission)

Stack Identity D.G. Set 62.5 KVA

Stack attached to DG

Material of construction M.S

Stack height above ground level (Meter) 6

Stack Diameter (Meter) 0.07

Stack shape at top Round

Type of fuel Diesel

Fuel Consumption (L/h) 9
Parameter Unit Result Method Reference

Flue gas Temperature oC 110 IS 11255 (Part 3):2008

Flue gas Velocity m/s 5.94 IS 11255 (Part 3):2008

Total gas quantity Nm3/h 64 IS 11255 (Part 3):2008

Particulate Matter (PM) mg/Nm?3 32 IS 11255 (Part 1):1985 RA 2003

Sulphur Dioxide (SO2) kg/day 0.041 IS 11255 (Part 2):1985 RA 2003

Oxides of Nitrogen (NOx) | mg/Nm3 64.2 IS 11255 (Part 7): 2005

Remarks:

FOR MAHABAL ENVIRO ENGINEERS PVT. LTD.
3 I_ LJ] ___:,--" :
T L
"‘\.'}}«.*i -
Hargh Mendhi
TECHNICAL MANAGER

Note:

1. The result listed refers only to the tested sample(s) and applicable parameter(s).
2. This report is not to be reproduced except in full, without written approval of the laboratory.
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Mahabal EnvVif8 Engineers Pvt. Ltd.**

Engineer, Consultant, Environmental Monitoring Laboratory & Contractor
Plot Nos. 13,14,17,18, Grampanchayat Bokhara, 8 km from Nagpur City,

Opp. Patel Petrol Pump, Chhindwara Road, Koradi, Dist.Nagpur-441111
91-712-2612162 T/Fax: 91-712-2612212 Email: nagpur@mahabal.com

Ambient Air Quality Monitoring Report

<

Phone :

Report No.: ME-NG03034-200306-SA-XRF-PUNE Date: 06.03.2020

Name and Proposed Residential Development Order Reference
Address of Gat No. 01 Village Bebadohal, Taluka: bal di .
Customer Maval, District: Pune, Verbal discussion
Sample Ambient Air Sample Collected Laborator
Description/Type | Quality Monitoring | by Y
PMio:Filter paper: 1 X 1 No.
Sampling Main Gate Sample PM2 s :Filter paper:1 X 1 No.
Location Quantity/Packing S02:30 mL X 2 No. PVC Bottle
NO2:30 mL X 2 No. PVC Bottle
Date of Sampling | 24.02.2020 Date of Receipt of | 5 15 545
Sample
Sampling
Procedure As per method reference
Date oi_’ Start of 02.03.2020 Date of C9mpletlon 02.03.2020
Analysis of Analysis
Meteorological Data/ Environmental Conditions
Avg. Wind | Prominent Wind | Relative Humidity o
Velocity Direction (%) Temperature (°C)
Max. Min. Max. Min.
1.5 km/h N
/ 48 32 28 23
Location Main Gate Duration of Survey: 08 hours
Parameter Unit Result #NAAQM Method Reference
Standard
Discipline: Chemical Testing; Product Group: Atmospheric Pollution (Ambient Air)
CPCB Guidelines for the Measurement of
Sulphur Dioxide (SOz2) ng/m3 13.0 80 Ambient Air Pollutants, Volume I, 2012-13,
Page No.1-6
CPCB Guidelines for the Measurement of
Nitrogen Dioxide (NO2) png/m3 15.1 80 Ambient Air Pollutants, Volume I, 2012-13,
Page No.7-10
; ; CPCB Guidelines for the Measurement of
Ezg'f#;itﬁg"i:tf;gﬁ ug/m3 60 100 Ambient Air Pollutants, Volume I, 2012-
H 10 13, Page No.11-14
. . CPCB Guidelines for the Measurement of
::;Z;tlf#;itz '\élart]:?;(rsgl\a ug/ms3 21 60 Ambient Air Pollutants, Volume I, 2012-
oH 25 13, Page No.15-30

Remarks: #- Standard for 24 h. monitoring .

FOR M HABAL|LENV|RQ -ENGINEERS PVT. LTD.
".1"5 0o

Hallﬁeh”'\/lendm
TEtHNICAL MANAGER

Note:

1. The result listed refers only to the tested sample(s) and applicable parameter(s).
2. This report is not to be reproduced except in full, without written approval of the laboratory.
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Mahabal Envifé Engineers Pvt. Ltd.*

Engineer, Consultant, Environmental Monitoring Laboratory & Contractor
Plot Nos. 13,14,17,18, Grampanchayat Bokhara, 8 km from Nagpur City,

Opp. Patel Petrol Pump, Chhindwara Road, Koradi, Dist.Nagpur-441111
91-712-2612162 T/Fax: 91-712-2612212 Email: nagpur@mahabal.com

Water Sample Analysis Report

<

Phone :

Report No.: ME-NG03036-200310-SA- XRF-PUNE Date: 10.03.2020

Name and Proposed Residential Development Order Reference
Address of Gat No. 01 Village Bebadohal, Taluka: o _
Customer Maval, District: Pune, Telephonic Discussion
Sample

Drinking Water Sample Collected by | Laboratory

Description/Type

2L X 1 No. PVC Can

ULR-TC748720000002900P

Sampling Near Al Buildin Sample 500mL X 1 No. PVC Can
Location 9 Quantity/Packing 500 mL X No. Sterilised
Glass Bottle
Date of Sampling | 24.02.2020 Date of Receipt of | 5 5 5020
Sample
Sampling 1S:3025(Part 1):1987 RA 2003; IS 1622:1981 RA 1996 Ed 2.4 (2003);
Procedure APHA 237 Ed. 2017, 1060-B, 1-40; 9060 A, 9-36
Date oi_’ Start of 28.02.2020 Date of CPmpIetlon 09.03.2020
Analysis of Analysis
::;‘ Parameter Unit Result Method Reference
Discipline: Chemical Testing; Product Group: Water (Drinking Water)
1 Colour Hazen <1 APHA 23 Ed. 2017, 2120-B, 2-6
2 Odour - Agreeable | IS 3025 (Part 5):1984, Reaffirmed 2006
3 Taste _ Agreeable IZ%SQZS (Part 7 & 8):1984, Reaffirmed
4 Turbidity NTU 0.3 APHA 23 Ed. 2017, 2130-B, 2-13
5 pH - 7.5 APHA 23rd Ed. 2017, 4500-H*-B, 4-95
. . IS 3025 (Part 16):1984 Reaffirmed 2006,
6 Total Dissolved Solids mg/L 74 Ed.2.1(1999-12)
7 Alkalinity Total (as CaCOs) mg/L 40 IS 3025 (Part 23):1986 RA 2009 Amds 1
8 Total Hardness (as CaCOs) mg/L 46 APHA 23 Ed. 2017, 2340-C, 2-48
9 Chloride (as Cl) mg/L 7.05 APHA 23 Ed. 2017, 4500-CI-B, 4-75
10 | Sulphate (as SO4) mg/L 9.3 APHA 23 Ed. 2017, 4500- SO4-E, 4-199
11 | Nitrate (as NO3) mg/L 0.62 APHA 23rd Ed. 2017, 4500-NOs, E 4-131
12 | Calcium (as Ca) mg/L 12.8 APHA 23 Ed. 2017, 3500-Ca-B, 3-69
13 | Magnesium (as Mg) mg/L 3.4 APHA 23 Ed. 2017, 3500-Mg- B, 3-86
14 | Fluoride (as F) mg/L 0.195 APHA 23 Ed. 2017, 4500-F, D, 4-90
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::;" Parameter Unit Result Method Reference

15 | *Cyanide (as CN) ma/L N.D. APHA 237 Bd. 2017, 4500-CN, C & E, 4-

16 mggic detergents as mg/L N.D. APHA 23 Ed. 2017, 5540-C, 5-55

17 *CF;hHinOOI-I;;: compounds (as ma/L N.D. éP:OA 23 Ed. 2017, 5530- B & C, 5-49,
Residues in water (Trace metal Element)

18 | Iron (as Fe) mg/L 0.470 APHA 23 Ed. 2017, 3111-B, 3-20

19 | Manganese (as Mn) mg/L 0.053 APHA 23 Ed. 2017, 3111-B, 3-20

20 | Cadmium (as Cd) mg/L N.D. APHA 23 Ed. 2017, 3111-B, 3-20

21 | Chromium Hexa (as Cr*) mg/L N.D. APHA 23 Ed. 2017, 3500- Cr-B, 3-71

22 | Copper (as Cu) mg/L <0.04 APHA 23 Ed. 2017, 3111-B, 3-20

23 | Lead (as Pb) mg/L N.D. APHA 23 Ed. 2017, 3111-B, 3-20

24 | Zinc (as Zn) mg/L 0.048 APHA 23 Ed. 2017, 3111-B, 3-20

25 | Arsenic (as As) mg/L N.D. IS 3025(Part 37):1988, RA 2009

26 | Mercury (as Hg) mg/L N.D. APHA 23 Ed. 2017, 3112-B, 3-25
Discipline: Biological Testing; Product Group: Water (Drinking Water)

24 | Total Colliforms 1gc')Ar{1 L Absent | APHA 237 Ed. 2017, 9221-B & C, 9-75
25 | E-Coll 1(I)Dc-)An/1L Absent /;gl_—|9A_8203rd Ed. 2017, 9221-D, E & G, 9-
Remark: N.D.: Not Detected
The tests marked with an * are not accredited by NABL

ULR- TC748720000002900P

FOR MAHABAL ENVIRO_,ENGINEERS PVT. LTD.
oo ':;‘.-‘-I!""Qf;':"f
AR
Hargh Mendhi Pranali Kurve
TECHNICAL MANAGER TECHNICAL MANAGER

(Chemical Testing) - (Biological Testing)

Note:
1. The result listed refers only to the tested sample(s) and applicable parameter(s).
2. This report is not to be reproduced except in full, without written approval of the laboratory.
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COPY OF ENVIRONMENT CLEARANCE LETTER



To,
Mr. Veer Bharati Kouls

730 498

Government of Maharashtra

SEAC-III- 2013/CR-244/TC-3
Environment department
Room No. 217, 2" floor,
Mantralaya Annexe,

Mumbai- 400 032.

Dated: 31st March, 2015.

Xrbia North Hinjewadi Developers Pvt. Ltd.

(Lily floriculture Pvt Ltd)

929, Mantri House, 1* Floor, FC Road,

Pune-411004

Subject: Environment clearance for proposed residential project "Megacity" on the plot

bearing S.No.01 at village Bebadohal, Tal. Maval, Distt.Pune by M/s. Lily
Floriculture Pvt.Ltd

This has reference to your communication on the above mentioned subject. The proposal
was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal
Committee-I1I, Maharashtra in its 8" & 11" meetings and recommend the project for prior
environmental clearance to SEIAA. Information submitted by you has been considered by State
Level Environment Impact Assessment Authority in its 79" & g2 meetings.

2. Itis noted that the proposal is considered by SEAC-III under screening category 8(a) B2 as

per EIA Notification 2006.

Brief Information of the project submitted by you is as-

Name of Project

“Proposed Residential Development™
Gat. No. 01 Village Bebadohal, Tal : Maval , Dist : Pune, State-
Maharashtra

Project Proponent Xrbia North Hinjewadi Developers Pvt. Ltd.(Lily floriculture Pvt
Ltd)

Consultant M/s. Ultra-Tech Environmental Consuitancy & Laboratory

Type of project: Proposed Residential Development.

Housing project
/Industrial
Estate/SRA
scheme/
MHADA
/Township or
others

Location of the Project

Gat. No. 01 Village Bebadohal, Tal : Maval , Dist : Pune, State-
Maharashtra

Whether in Corporation
/Municipal/otherarea

Town Planning Dept. Pune

-
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Applicability of the
DCR

Regional Planning DCR

1OD/1I0A/Congession. .

document or atiy other

form of docunient as’
applicable (Clarifying
its conformity with
local planning rules &
provision)

Part sanction received ,remaining applied

Note on:the No work has been initiated
initiated work (If
applicable)
LOI/NOC from., - ., : | N.A : - .
MHADA | | || : '
/Other Hoioo
approvals - .7 z
(Ifapplica
ble)
Total Plot Ared ' : . | | Plot Area: 26,100.00 Sq. Mt.
(sq.m.).. - ‘: . Deductions : ‘
Deductions Net - Amenity Area: 3,915.00 Sq.Mt.
Plotarea = ' . Total Deduction : 3,915.00 Sq.mt
Net plot area : 22,185.00 Sq.mt
Permissible FSI Permissible FS1 : 31059.00 Sq.mt
(including TDR '
etc.) o
Proposed Built: FSI :31,059.00 Sq.mit.
up Area (FSI & Non FSI :11,611.82 Sq.mt.
Non-FSI) Total :42,670.82 Sq.mt.

Ground-coverage
Percentage (%) (Note:
Percentage of plot not
open to sky)

Total Ground coverage is 3,730.85 Sq.mt. 14.29 % of net piot area.

Estimated Cost of the
Project

No. of buildingj & its
configuration (s) |

Rs. 55 Cr/-
# Building Type | Number Of Number Of
Floors Flats/Building
1 AZ . G+9 115
2 Bl P+7 56
3 B2 P+7 56
4 B3 P+7 56
5 B4 P47 56
6 B3 P+7 56
7 B6 P+38 64
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8 B7 P+12 96
9 C1 P+9 72
10 cz2 P+9 72
TOTAL 699

Number of No. of Tenements: - 699 nos.

tenants and

shops

Number of Residential Users: 3495 nos.

expected

residents/users

Tenant density per
hector

300 tenants per hector

Height of the 37.7 mtr.

building(s)

Right of Nigdi fire station approx 16 km & Width of the road from the fire
way(Width of station to the proposed building 30mt. wide road abutting to site

the road from
the nearest fire
station to the
proposed
building(s)

Turning radius
for easy access
of fire tender
movement
from all
around the
building
excluding the
width for the
plantation

Turning radius for easy access of fire tender movement from all
around the building is 9 m.

Existingstructure(s)

No existing structures.

Details of the
demolition with

No demolition work.

disposal (If
applicable)
Total Water Residential
Requirement Dry season:

Source: [rrigation Dept, Pune

Fresh water (CMD): 316

Recycled water (Residential CMD): 156
Recycled water (Garden CMD): 30

HAVC makeup: - Not Applicable

Total fresh water requirement: 316

Excess treated water (CMD): 152

Swimming Pool: Not Applicable

Fire fighting (CMD): UGT : 150 KLD -2 Nos

-3-
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‘Wet Season: .

Source: Irrigation Dept. Pune

Fresh water (CMD): 316

Recycled water (Residential CMD): 156
Recycled water (Garden CMD): - 15

HAVC makeup: - Not Applicable

Total fresh water requirement: 316

Excess treated water (CMD): 182

Swimming Pool: Not Applicable

Fire fighting (CMD): UGT: 150 KL.D -2 Nos.

Details about , "

Swimming Pool: ; * i

Dimension of Swimming Pool: Not Applicable

Total water Requirement in KLD: Not Applicable

Water requirement for make up in KLD: Not Apphcable
Details of Plant & Machinery used for treatment of Swimming
pool water: Not Applicable

Rain Water
Harvesting
(RWH); - .

i
: {
P i
P i
1

Level of the Ground water table: 6 -10 meter
Size and no of RWH tank(s) and Quantity - 35 cum,

i :-:Locatlon of the RWH tank(s).:- NW Side of the proﬁ:cti site

Size, no of rechal ge bore Weii and Quantlty - ImxImxIm-
15 Nbs § o : Budoetat y allocatidn (Capital

i cost and O&M cost)

Capital Cost :- Rs 15 lacs

1 O & Mcost - Rs. 0.4 lacs/ annum

UGT tanks

Residential:

| .Domestic UG tank;Capacity: 316 KLD

iFlushing UG tank Capacity: 187 KLD

‘Fire UG tank Capamty 150 KLD -2 Nos. .
{Commercial: !
Domestic UG tank Capamty: -Not Applicable
Flushing UG tank Capacity: Not Applicable
Fire UG tank Capacity: Not Applicable

Storm water drhinage *

X Natural waler drainagé pattern: Dendrite patté:mé The
'  property slopes very gently towards NW (North west side)
e Quantity of storm water: 436 m*/day

° Size of SWD: Internal storm water drain 900 mm wide drain

Sewage and .
Wastewater '

+ Sewage generation :- 377 m’/day _
« - Capacity of STP (CMD):- 380 m”
STP technology :- ‘Fluidized Aerobic Bio-Reactor (FAB)
‘'« Location of the STP: - SW side of the pmJect site
« DG sets (during emergency):- Load considered in the Common
D.G. Set
.+ Budgetary allocation (Capital cost and O&M cost)
Capital Cost: - Rs. 76 lacs -

0O & M Cost: - Rs., 12 lacs/ ‘annum

Solid waste
Management

‘Waste generation in the Pre Construction and Constructlon phase:
e Waste generation : 25 Kg/Day

Quantxty of the top soil to be preserved: - 1500 m”.

i -4-
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*  Quantity of the debris :- 10528 m3

Disposal of the construction way debris: - This material shall be used
for back filling and leveling of the plot and remaining will be
disposed to authorized sites.

Waste generation in the operation Phase:
* Residential : Biodegradable : 943 Kg/ day
Non-Biodegradable : 629 Kg/ day

+ Commercial : Biodegradable :  Not Applicable
Non-Biodegradable: Not Applicable

* Total Biodegradable : 943 Kg/ day

+ E—waste (Kg/month) :- Negligible

+  STP Sludge (Dry sludge) (Kg/day):- 16 approx.

Mode of Disposal of waste:

+ Dry waste:- handed over to authorized agency for disposal

+  Wet waste:-Vessel composting

» E —waste:- handed over to authorized recyclers Hazardous
waste:- authorized hazardous waste management agencies

*  STP Sludge (Dry sludge):- used as manure

Area requirement:
1. Location of OWC: - SW side of the project site
2. Area for the storage and freatment of the solid waste:- 74
Sq.mt.
Budgetary allocation {Capital cost and O&M cost)
Capital Cost: Rs. 15 Lacs
O &M Cost: Rs. 3lacs/annum

Total RG area: 6000 Sg.mt

1. RG area other than green belt (Please specify for Playground, etc.)

Landscape area:- 500 Sq.mt.

2. RG area under green belt:

Green covers Area: 5,500 Sg.mt.

3. Plantation:

Number and list of trees species to be planted in the ground RG:-
357 Nos. trees to be planted

List of Trees :-
No. | Botanical Name | Common | Qty. | Characteristics & Ecological Importance
Name
L. | Albizzq lebbek Shirish 23 Its uses include environmental
management, forage, medicine and wood
2. Milingtonia Cork Tree | 28 Tall deciduous,fragrant,fruit is

capsule,medicinal plant.dried flower

is good for lung tonic & cough diseases.
3. Golden It is planted as road side plantation.

It acts as dust and noise barrier.

Hortensis.

Cassia fistula Shower 25
Tree
4 | Pongamia ) Medium sized deciduous tree. Beautiful
Pinnatta Karanj 34 orange flowers, Butterfly host plant
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5. | Mimisops elengii | Bakul 48 Shady tree, small white fragrant flowers
6. | Ficus Retusa - Nandruk 32 Medium sized evergreen tree, Shady tree
T | Locersivoemia - | State flower tree of Maharashtra
& ¥ " 1 Tamhan 36 Medium sized tree, beautiful purple
flos reginea flowers
8. | Bahunia Small tree with small white flowers,
Apta 22 Butterfly host plant
racenosa
9. | Ficus religiosa Pimpal 25 Medium sized evergreen tree, Shady tree.
10. | Anthocephalus Shady, large deciduous tree, fast-growing
Kadamb | 20 | oraceful tree, ball shaped fl
cadamba gracefu , ball shaped flowers.
11. Neem is extremely beneficial to save
the environment from pollution, since
its in-florescence is purifying
‘with its feathery crests tossing fifty feet
o into the sky’ Neem is a veritable
zadir q?ta indica | Neem 22 “Kalpataru” for giving healthy
environment. it also brings other
environmental benefits such as flood
control, reduced 5011 erosion and less
i salination. f
12. o Medium sized deciduous tree. Bright
Erythrina indica | Pangara 16 scarlet flowers.
13 | Chukrasia Indian 26 Fast growing evergreen tree
tabularis. . Mahagony with broad symmetrical i
' crown, medicinal plant. Bark is used
to cure Maleria,diarrhea. !
357

4. Budgetary allocation (Capital cost and O&M cost)
Capital Cost: -Rs. 23 Lacs' &

O & M cost - Rs. 4.3 lacs/ annum

Energy

Power Supply:

» Residential Connected Load: 2104 KW

e Commercial : Connected Load : Not Applicable

 Source - MSEDCL '

Energy saving by non-conventional method:

o LED fittings are used for Parking, landscape & Solar
street lighting (20%) instead of conventional light
fittings. !

e Exterior lighting to be controlled by time sw;tch

¢ Energy efficient motors.

« Maximum allowable power loss from transformer to be
within specified limits Details

s Calculation & % of saving —27.42 %

« Compliance of the ECBC guideline( YES/NO)- Yes
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Clause Mandatory Lighting controls, Exit
No. 7.2 | requirements | signs, lighting for exterior
for lighting building grounds shall be
provided as specified in
ECBC, as applicable.
Clause | Exterior Exterior lighting is
No. lighting controiled by time switch
7.2.1.4 | control {Timer with contactor) as
applicable.
Clause | Interior Interior lighting power
No.7.3 | lighting (LPD) is within the limits
power as per above mentioned
clause in ECBC.
Clause Exterior Exterior lighting power
No. 7.4 | lighting (LPD) is within the limits
power as per above mentioned
clause in ECBC norms.
Clause | Mandatory Transformers, Energy
No.8.2 | requirements | efficient Motors, power
for electrical | factor correction, check
power metering and monitoring,
power distribution systems
shall be as specified in
ECBC.
Clause | Maximum Maximum allowable
No. allowable transformer losses are to
8.2.1 transformer be within specified limits
losses as per above clause in
ECBC.
Clause Power factor | Power factor correction as
No. correction applicable to above
8.2.3 mentioned clause for
commercial building only.
Clause | Distribution | Distribution losses are
No. losses maintained in such a way
8.2.5.1 that not exceeding 1% of
total power usage.

* Budgetary allocation( capital Cost & O& M Cost)
Capital Cost — Rs. 20 lacks

O & M Cost — Rs. 0.50 Lacks. Per Annum.

DG Set:

DG Set - 570 kVA (2504320 kVA)

Environmental Management plan
Budgetary Allocation:
During Construction Phase:

Construction phase (with Break-up):

Parameter

Cost
(Rs. In lacs)

-7-
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During Operation phase:

737

Water For Dust Suppression 1.80
Air & Noise monitoring 0.24
Topsoil Management and soil 15.5
erosion control :
Water monitoring 0.26
Site Sanitation 2.50
Gardening Set up 14.96
Disinfection- Pest Control 0.36
First Aid Facilities 1.2
Health Check Up 2.40
Training and awareness 1.0
Personal Protective Equipments 9.0
CFL lamps for labour hutments 0.075
Modular STP 0
Total 59.29
Operation Phase (with Break-up)-
Operational
Set up &,
Sr. Parameter cost Maintenance
No. (Rsin In Cost(Rs in
Lacs.) Lacs. per
annum)
1 STP Cost 76 o 12
5 Rain szter 15 04
Harvesting
3 WTP 15 5.0
4 _Pond for Treated 20 0.5
Sewage
Environmental MoEF
5 Monitoring approved 12.96
laboratory
6 Gardening 8.4 4.5
7 Solid waste 10 1.80
Solar Street
g Light 15 0.25
9 BMS - 5
Total 164.4 40.41

a. Quantum and generation of Corpus fund and
commitment :

Project proponent shall operate and maintain EMF for 3

-8-
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years after giving possession and shall also generate
corpus fund during 3 years for O & M of Rs 121.23 lacs

|-(i.e. 40.41 lacs X 3 years).

b. Responsibility for further O &M :

Corpus fund shall be handed over to the society.
Environmental Management Facilities will be handed
over with M.O.U. along with society.

Traffic Management
ParkingStatement

Residential:
Commercial:

Traffic generated from this project will confluent on
proposed 30 m wide road.
Parking details:

Parking Provided
No.| Bunding | P
CARS SCOOTERS
| A2 G+9 5 24
2 B1i P+7 13 50
3 B2 P+7 13 50
4 B3 P+7 13 50
5 B4 P+7 13 50
” 6 B5 P+7 13 50
7 B6 P-+8 13 i ““”'";0 o
8 B7 P+12 13 o 50
10 C2 P+9 15. — 500
11} In Layout 126 449
12 Cycles 023

Width of all Internal roads (m): Width of driveways is 12
m wide,

L2

conditions :

The proposal has been considered by SEIAA in its 79™ & 82™ meetings & decided to accord
environmental clearance to the said project under the provisions of Environment Impact
Assessment Notification, 2006 subject to implementation of the following terms and

General Conditions for Pre- construction phase:-

()  This environmental clearance is issued subject to utilization of excess treated water.

0.
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(ii)

(iii)

(iv)
v)

(vi)
(vii)

(viii)

(ix)

739

This environmental clearance is issued subject to land use verification. Local
authority / planning authority should ensure this with respect to Rules, Regulations,
Ndtifications, : Government Resolutions, Circulars, etc. issued if any.
Judgments/orders issued by Hon’ble High Court, Hon’ble NGT, Hon’ble Supreme
Court regarding DCR provisions, environmental issues applicable in this matter
should be verified. PP should submit exactly the same plans appraised by concem
SEAC and SEIAA. If any discrepancy found in the plans submitted or details
provided in the above para may be reported to environment department. This
environmental clearance issued with respect to the environmental consideration and it
does not mean that State Level Impact Assessment Authority (SEIAA) approved the
proposed land use.

Occupation certificate shall be issued to the project only after ensuring availability of
drinking water and connectivity of the sewer line to the project site.

STP capacity shall be increased appropriately considering waste water generation.
This environmental clearance is issued subject to obtaining NOC from Forestry &
Wild life angle including clearance from the standing committee of the National
Board for Wild life as if applicable & this environment clearance does not necessarily
implies that Forestry & Wild life clearance granted to the project which will be
considered separately on merit.

PP'has fo abide by the conditions stipulated by SEAC & SEIAA.

The height, Construction built up area of proposed construction shall be in accordance
with the existing FSI/FAR norms of the urban local body & it should ensure the same
along with survey number before approving layout plan & before according
commencément certificate to proposed work. Plan approving authority should also
ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

"Consent for Establishment" shall be obtained from Maharashtra Pollution Control
Board under Air and Water Act and a copy shall be submitted to the Environment
department before start of any construction work at the site. :

All required sanitary and hygienic measures should be in place before starting
construgtion activities and to be maintained throughout the construction phase.

General Conditions for Constriction Phase-

(i)

(if)

(i)

(iv)

(v)
(vi)

Provision shall be made for the housing of construction labour within the site with
all necessary infrastructure and facilities such as fuel for cooking, mobile toilets,
mobile STP, safe drinking water, medical health care, creche and First Aid Room
etc.
Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal
of wastewater and solid wastes generated during the construction phase should be
ensured.
The solid waste generated should be properly collected and segregated. dry/inert
solid waste should be disposed off to the approved sites for land filling after
recovering recyclable material.
Disposal of muck during construction phase should not create any adverse effect on
the neighboring communities and be disposed taking the necessary precautions for
general safety and health aspects of people, only in approved sites with the approval
of competent authority. :
Arrangement shall be made that waste water and storm water do not get mixed.
All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site.

-10-
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(i)

{xiit)

(#iv)

{xv)

(xvi)

Ouvil)
{xviii)
{xix)
(xx)
{xx1)

(xxii)

740

Additional soil for leveling of the proposed site shall be generated within the sites
{to the extent possible) so that natural drainage system of the area is protected and
improved.

Green Belt Developmest shall be carried out considering CPCB  guidelines
meluding selection of plant species and in consuitation with the local DFQ/
Agriculture Dept.

Soil and ground water samples will be tested to ascertain that there is no threat o
ground water quality by leaching of heavy metals and other toxic contaminants.
Construction spoils, including bituminous material and other hazardous materials
must not be allowed to comtaminate watercourses and the dumpsites for such
material must be secured so that they should not leach into the ground water,

Any hezardous wasie generated during construction phase should be disposed off as
per applicable rules and norms with necessary approvals of the Maharashtra
Poliution Control Board.,

The diesel generator sets to be used during construction phase should be low
sulphur diesel type and should conform to Environments (Protection) Rules
prescribed for air and noise emission standards.

The diesel required for operating DG seis shall be stored in underground tanks and
if required, clearance from concern authority shall be taken.

Vehicles hired for bringing construction material to the site should be in good
condition and shonld have a pollution check certificate and should conform to
applicable air and noise emission standards and should be operated only during
non-peak hours.

Ambient noise levels should conform to residential standards both during day and
mght. Incremenial pollution ioads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to
the stipulated standards by CPCB/MPCE.

Fly ash should be used as building materia! in the construction as per the provisions
of Fly Ash Notification of September 1999 and amended as on 27th August, 2003.
(The above condition is applicable only if the project site is located within the
100Kam of Thermal Power Stations).

Ready mixed concrete must be used in building construction.

The approval of competent authority shall be obtained for structural safety of the
buildings due 10 any possible cartnquake, adequacy of fire fighting eguipments efc.
as per Naiional Building Code including measures from lighting.

Storm water control and its re-use as per CGWRB and BIS standards for various
applications.

Water demand during construction should be reduced by use of pre-mixed concrete.
curing agents and other best practices referred.

The ground water level and its quality should be monitored regularly in consultation
with Ground Water Authority,

The instailation of the Sewage Treatment Plan: (STP) shouid be certified by an
independent expert and a report in this regard should be submitted to the MPCR and
Environmenent department before the project is commissioned for operation,
Discharge of this unused treated aftluent, if any should be discharge in the sewer
line. Treated effluent emanating from STP shall be recycled/refused to the
maximum exteni possible. Discharge of this unused teated affiuent, if any should
be discharge in the sewer line. Treatment of 100% gray water by decentralized
reatment should be done. Necessary measures should be made to mitigate the
odour problem from STP,

-11-
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(xxili) Permission to draw ground water and construction of basement if any shall be
obtained from the competent Authority prior to construction/operation of the
project.

{xotiv) Separation of gray and black water should be uone by the use of dual plumbing line
for separation of gray and black water.

{(xxv} Fixtures for showers, toilet flushing and drinking should be of low flow either by
use of aerators or pressure reducing devices or sensor based control.

{xxvi) Use of glass may be reduced up to 40% to reduce the electricity consumption and
load on air conditioning. If necessary, use high quality double glass with special
reflective coating in windows.

(xxvii) Roof should meet prescriptive requirement as per Energy Conservation Building
Code by using appropriate thermal insulation maerial to fulfill requirement.
(xxviii)Energy conservation measures like installatic + of CFLs /TFLs for the lighting the
areas outside the building shouid be integral part of the project design and should be
in place before project commissioning, Use CFLs and TFLs should be properly
collected and disposed off/sent for recycling as per the prevailing guidelines/rules
of the regulatory authority to avoid mercury contamination. Use of solar panels may
be done to the extent possible like installing solar street lights, common solar water
heaters system. Project proponent should install, after checking feasibility, solar

plus hybrid non conventional energy source as source of energy.

{(xxix) Diesel power generating sets proposed as source of back up power for elevaiors and
common area illumination during operation phase should be of enclosed type and
conform to rules made under the Environmen: ‘Frotection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of
all proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Contro! Board.

{xxx) Noise should be controlled to ensure that it does not exceed the prescribed
standards, During nighttime the noise levels measured at the boundary of the
building shail be restricted o the permissible levels to comply with the prevalent
regulations. '

(i) Traffic congestion near the entry and exit poims from the roads adjoining the
proposed project site must be avoided. Parking should be fully internalized and no
public space should be utilized,

(xxxii) Opaque wall should meet prescriptive requirement as per Energy Conservation
Building Code, which is proposed to be mandatory for all air-conditioned spaces
while It is aspirational for non-air-conditioned spaces by use of appropriate thermal
insulation material to fulfill requirement.

(xxxii) The building should have adequate distance between them to allow movement of
fresh air and passage of natural light, air and ventilation.

(uxxiv)Regular supervision of the above and other measures for monitoring should be in

place all through the construction phase, so as to avoid disturbance to the
surroundings.

{xxxv} Under the provisions of Environment {Protection) Act, 1986. legal action shall be
initiated against the project proponent if it was found that construction of the
project has been started without obtaining environmental clearance.

(xxxvi)Six monthly monitoring reports should be submitted to the Regional office MoEF,
Bhopal with copy 10 this department and MPCB.
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General Conditions for Post- consiruction/operation phase-

(i

(i)
(iii)
(iv)
(v)
(vi)
(Vi)

{viii)

(ix)

{(x}

(xi)

(xii)

{xiii)

Project proponent shall ensure completion of STP, MSW disposal facility, green belt
development prior to occupation of the buildings.As agrred during the SEIAA
meeting, PP to explore possibility of utilizing excess treated water in the adjacent area
for gardening before discharging it into sewer line No physical occupation or
allotment will be given unless all above said environmental infrastructure is installed
and made {functional including water requirement in Para 2. Prior certification from
appropriate authority shall be obtained.

Wet garbage should be treated by Organic Waste Converter and treated waste
(manure) should be utilized in the existing premises for gardening. And, no wet
garbage will be disposed outside the premises. Local authority should ensure this.
Local body should ensure that no occupation certification is issued prior to operation
of STP/MSW site ete. with due permission of MPCB.

A complete set of 2ll the documents submitied to Department should be forwarded to
the Local authority and MPCE.

In the case of any change(s) in the scope of the project, the project would require a
fresh appraisal by this Department.

A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the project cost. The funds earmarked for the environment protection measures
shall not be diverted for other purposes and yeor~wise expenditure should repotted to
the MPCB & this department.

The project management shail advertise at least in two loecal newspapers widely
circulated in the region around the project, one of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing
that the project has been accorded environmental clearance and copies of clearance
letier are available with the Maharashtra Poliution Control Board and may also be
seen at Webslie at hitp://ec.maharasntra. gav. in.

Project management should submit hailf vearly compliance reports in respect of the
stipulated prior environment clearance terms and conditions in hard & soft copies o
the MPCB & this department, on 1% June & 1 I zcember of each calendar year.

A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO, if any, from whom suggestions/representations, if
any, were received while processing the proposal. The clearance letter shall aiso be
put on the websiie of the Company by the proponent.

‘The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same
periodicatly. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCR. The criteria pollutant levels namely;
SPM. RSPM. 805, NOx {ambient levels as well a5 stack emissions) or critical sector
parameters, indicated for the project shall be moaiiored and displayed at & convenient
location near the main gate of the company in the public domain.

The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) 1o the respective Regional Office of MoFF. the
respective Zonal Office of CPCR and the SPCB.

The environmental statement for each financial vear ending 31% March in Form-V as
is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986. as

13-
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amended subsequently, shall also be put on the =ebsite of the company along with the
status of compliance of EC conditions and :uall also be sent to the respective
Regional Offices of MoEF by e-mail.

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of faw and it does not mean that project
proponent has not violated any environmental laws in the past and whatever decision
under EP Act or of the Hon’ble court will be binding on the project proponent. Hence this
clearance does not give immunity to the project proponent in the case filed against him, if
any or action initiated under EP Act.

5 In case of submission of false document and non .ompliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance
without any intimation and initiate appropriate legal action under Environmental
Protection Act, 1966,

6. The Environment department reserves the right to add any siringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the
department or for that matter, for any other administrative reason.

7. Validity of Environment Clearance: The envirc wental clearance accorded shall be
valid for a period of 5 years.

8. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department 1o assess the
adequacy of the condition(s) imposed and 10 incorporate additional environmental
proteciion measures required. if any.

9. The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act. 1974, the Alr (Prevention and Control of Poilution ) Act. 1981,
the Environment (Protection} Act, 1986 and ru'ss there under, Hazardous Wastes
(Management and Handling ) Rules, 1939 and is amendments, the public Liability
insurance Aci, 1991 and itz amendments.

10. Any appeal against this environmental clearance shall lie with the National Green
Tribunai (Western Zone Bench, Pune}, New Administrative Building, 1* Floor, D-, Wing,
Opposite Council Hall, Pune, if preferred, within 30 days as prescribed under Section 16
of the National Green Tribunal Act, 2010.

Principil Secretary,
Environment department &
MS, SEIAA
Cepy to:
1. Shri. R. C. Joshi, IAS (Retd.}, Chairman, SEIAA, Flat No. 26, Belvedere, Bhulabhai
desai road, Breach candy, Mumbai- 400026.

2. Shri. Ravi Bhushan Budhiraja, Chairman, SEAC-11, 5-South, Dilwara Apartment.
Cooperage, M.K.Road, Mumbai 400621,

-14-
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Additional Secretary, MOEF, ‘MoEF & CC, Indira Paryavaran Bhavan, Jorbagh
Road, Aliganj, New Delhi-110003.

Member Secretary, Maharashtra Pollution Control Board, with request to display a
copy of the clearance.

The CCF, Regional Office, Ministry of Environment and Forest (Regional Office,
Western Region, Kendriya Paryavaran Bhavan, Link Road No- 3, E-5, Ravi-Shankar
Nagar, Bhopal- 462 016). (MP).

Regional Office, MPCB, Pune.

Collector, Pune.

Commissioner, Municipal Corporation, Pune

[A- Division, Monitoring Cell, MoEF & CC, Indira Paryavaran Bhavan, Jorbagh
Road, Aliganj, New Delhi-110003.

10. Select file (TC-3)

(EC uploadedon 3| /23] 20f )

-15-
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Compliance Report - December 2019 to May 2020745 Residential project, Bebadohal, Pune 51 3

Annexure V
COPY OF CONSENT TO ESTABLISH LETTER



MAHARASHTRA POLZﬁ@ION CONTROL BOARD

Phone : - 24010437/24020781/24014701 MAHARASHTRA Kalpataru Point, 3rd & 4th floor, Sion-

Matunga Scheme Road No. 8, Opp.

gt muf Cine Planet Cinema, Near Sion Circle,
Email :- enquiry@mpcb.gov.in wih Sion (E), Mumbai - 400 022

W

Fax 1 - 24044532 /24023516

Visit At:- http://mpcb.gov.in

Rl &
'P‘

Infrastructure/Orange/L.S.1
Consent order No: Format 1.0/BO/ROHQ/CE/PN-20203-13/CC- S'}'—o(y Date:| (f /06/2014

To,
M/s. Xrbia North Hinjewadi Developers Pvt. Ltd.,

S.No.1 Village- Bebadohal,
Taluka Maval, Dist Pune.

Sub  : Consent to Establish in Orange category for Building / construction project.

Ref  : Minutes of Consent Committee meeting held on 10/06/2014

Your application:- CE1401000317
Date: 16/12/2013

For: Consent to Establish for Construction of Residential project.

Under Section 25 of the Water (Prevention & Control of Pollution) Act, 1974 & under Section 21 of the
Air (Prevention & Control of Pollution) Act, 1981 and Municipal Solid Waste (Management &
Handling) Rule 2000 and E-Waste (Management & Handling Rule 2011 is considered and the consent is

hereby granted subject to the following terms and conditions and as detailed in the schedule I, 1I, 11l &
IV annexed to this order:

The consent to Establish is granted for a period upto:- Commissioning of the unit or five vears,
whichever is earlier.

The Proposed Capital investment of the Project is Rs 46.50_Crs. (As per CA certificate).

The Consent to Establish is valid for development of new Residential project by M/s. Xrbia North

Hinjewadi Developers Pvt. Ltd., at S.No.1 Village- Bebadohal, Taluka Maval, Dist Pune. on total

plot area of 26,100.0_Sq. mtrs and total construction built up area of 29290.31 Sq. mtrs. As per

construction commencement certificate issued by local body.

Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr.  |Description Permitted quantity | Standards to | Disposal
no. of discharge be achieved
l. Trade effluent Nil NA NA
2. Domestic effluent | 317.0 CMD As per 60% shall be reused & recycled and
Schedule -1 remaining shall be discharged in
municipal sewer.

Conditions under Air (P&CP) Act, 1981 for air emissions:

Sr. No. | Description of stack / source Number of Stack | Standards to be achieved
1. DG sets (350.0 KVA) ] As per Schedule 11 |
M-s. Xrbia North Hinjewadi Developers Pvt. Lid., SRO Pune 11'1:0°L-97090000 \\ Page 1 of 6
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6. Conditions under Municipal Solid Waste (I\Zrﬂngnent and Handling) Rule,2000

Sr. No.| Type Of Waste Quantity | YOM Treatment Disposal
1. Biodegradable Waste 587.0 Kg/Day | OWC Used as manure
2. Non Biodegradable Waste 880.0 Kg/Day | Segregation By sale
3. STP Sludge 35.0 Kg/D --- Used as manure

7. This Board reserves the right to review, amend, suspend, revoke etc. this consent and the same
shall be binding on the industry. i
e

1

8. This consent should not be construed as exemption from obtaining necessary NOC/permission
from any other Government agencies.
9. The applicant shall submit an affidavit within 15 days in the prescribed format towards not taking

further effective steps prior to obtaining the Environment Clearance.

10. As per Para 2 of EIA notification dated-14/09/2006, the effective steps include starting of any
construction work or preparation of land by the project management. However as clarified by the
MoEF vide office memorandum no. J-1103/41/2006-IA.II(I); Dated-19/8/2010,fencing of the site to
protect it from getting encroached & construction of temporary shed(s) for the guard(s) &

acquisition of land shall not be treated as an effective steps.

11. The applicant shall submit an affidavit for complying provisions of RRZ policy 2009 such as Excess
treated effluent generated from STP shall be connected to sewer line provided by local body & not
store / dispose MSW within 500 mtrs from HFL of Pawana River.

12. This consent is issued as per distance certificate issued by Executive Engineer, Khadkwasala
Irrigation Division, Pune-IT on dated 09/04/2014 mentioning location of STP & Organic waste
convertor plant 122.50 mtrs & 137.5 mtrs respectively from HFL of Pawana River.

For and on behalf of the
Maharashtra Pollution Control Board

)

Received Consent fee of —
Sr. - . Amount(Rs.) v ~+ Drawn On
No. : " B .

75100.0 084676 02/12/2013 Oriental Bank of Commerce

Copy to:
1. Regional Officer, MPCB, Pune. And Sub-Regional Officer, Pune-I, they are directed to ensure the
compliance of the consent conditions.
2. Chief Accounts Officer, MPCB, Mumbai.
3. CC/CAC desk- for record & website updation purposes.

M/s. Xrbia North Hinjewadi Developers Pvt. Ltd., SRO Pune [I/I/0/L/97090000 Page 2 of 6
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Terms & conditions for compliance of Water Pollution Control:

1)

2)

3)

4

A] As per your consent application, you have proposed to provide the sewage treatment
system with the design capacity of 360.0 CMD

B| The Applicant shall operate the sewage treatment system to treat the sewage so as to achieve
the following standards/ prescribed under EP Act, 1986 and Rules made there under from time
to time, whichever is stringent.

T

1 pH Not to exceed 6.5 t0 9.0
2 Suspended Solids Not to exceed 100 mg/1.
3 BOD 3 Days 27 degree C Not to exceed 100 mg/l.
4 Detergent Not to exceed 01 mg/l.

C| The treated domestic effluent shall be 60% recycled and reused for flushing, fire fighting
and cooling of Air conditioners etc. The remaining shall be discharged into Municipal sewer/
utilized on land for gardening after conforming to above standards. The firm shall affix the
separate meter for ensurance of 60% recycling of treated sewage and keep the records of the
same. In no case effluent shall find its way to any water body directly /indirectly at any time.

The Board reserves its rights to review plans, specifications or other data relating to plant setup for
the treatment of water, works for the purification thereof & the system for the disposal of sewage or
trade effluent or in connection with the grant of any consent conditions. The Applicant shall obtain
prior consent of the Board to take steps to establish the unit or establish any treatment and disposal
system or an extension or addition thereto.

The firm shall ensure replacement of pollution control system or its parts after expiry of its
expected life as defined by manufacturer so as to ensure the compliance of standards and safety of
the operation thereof.

In case, the water consumption of the project is not covered under the water consumption of local
body, in that situation, the project proponent shall submit the CESS Returns in the prescribed
format given under the provision of Water (Prevention & Control of Pollution) Cess Act, 1977
and Rules made thereunder for various category of water consumption.

In case the water consumption is duly assessed under the quantity of water consumption of
local body, the project proponent shall submit certificate to that effect from the concern local
body with the request not to assess CESS on their water consumption, being already assessed
on the water consumption of local body.

Sr. no.| Purpose for water consumed Water consumption quantity
(CMD)
1. Domestic purpose 440.0
- ‘
Mes. Xrbia North Hinjewadi Developers Pvt. Ltd., SRO Pune [I/I/C 7L/97090000 v Page 3016
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Terms & conditions for compliance of Air & Noise Pollution Control:

1. As per your application, you have proposed to erect following stack (s) and to observe the
following fuel pattern-

Sr. No. Stack Attached To Height in -~ Mtrs. Type ‘- of - Quantity
(Aboverooftop) = Fuel R
1. DG sats(350.0 KVA) 5.0 HSD/ ¢
1. ) S 500.0
Diesel

* D.G. Set shall be operate only in case of power failure.

2. The applicant shall operate and maintain above mentioned air pollution control system, so as to
achieve the level of pollutants to the following standards:

| Particulate matter | Not to exceed | 150.00 mg/Nm’. |

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological I mprovement or otherwise such

variation (including the change of any control equipment, other in whole or in part is necessary)

5. Conditions during construction phase:-

a During construction phase, applicant shall provide temporary sewage disposal and MSW
facility for staff and worker quarters.

b During construction phase, the ambient air and noise quality should be closely monitored
to achieve Ambient Air Quality Standards and Noise by the project proponent through
MoEF approved laboratory.

¢ Noise generating activity shall be carried out during day time only.

Page 4 of 6
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Schedule-III

Details of Bank Guarantees

Sr. Consent Amt of BG | Submission Purpose of BG Compliance Validity
No. (C to Imposed Period Period Date
E/O/R)
Rs. 3.0 lakh for ensuring the [Upto Five
ij*r Establish Rs. 3.0 lakh | 15 days complidgnce  of  consent Commissioning of| years
- conditions. the unit
™
\
)
R
M/s. Xrbia North Hinjewadi Developers Pvt. Ltd., SRO Pune 11/1/0/L/97090000 \ \{ % Page 5 of 6
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1)

3)

4)

5)

6)
7)

8)
9)

ScheZ;é—J/
General Conditions:

The following general conditions shall apply as per the type of the industry.

The applicant shall provide facility for collection of samples of sewage effluents, air emissions and
hazardous waste to the Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and environmental
protection Act 1986 and Municipal Solid Waste (Management & Handling) Rule 2000 and E-Waste
(Management & Handling Rule 2011. .

Drainage system shall be prc‘wided for collection of sewage effluents. Terminal manholes shill be provided
at the end of the collection system with arrangement for measuring the flow. No sewage shall be admitted
in the pipes/sewers downstream of the terminal manholes. No sewage shall find its way other than in
designed and provided collection system. )

Vehicles hired for bringing construction material to the site should be in good condition and should
conform to applicable air and noise emission standards and should be operated only during non-peak
hours. .

Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by treating the
room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/ acoustic
treatment of the room should be designed for minimum 25 dB (A) insertion loss or for meeting the
ambient noise standards, whichever is on higher side. A suitable exhaust muffler with insertion loss
of 25 dB (A) shall also be provided. The measurement of insertion loss will be done at different
points at 0.5 meters from acoustic enclosure/room and then average.

c) The industry shall take adequate measures for control of noise levels from its own sources
within the premises in respect of noise to less than 55 dB(A) during day time and 45 dB(A) during
the night time. Day time is reckoned between 6 am. to 10 p.
m and night time is reckoned between 10 p.m to 6 a.m. :

d) Industry should make efforts to bring down noise level due to DG set, outside industrial premises,
within ambient noise requirements by proper sitting and control measures.

e} Instaliation of DG Set must be strictly in compliance with recommendations of DG Set manufacturer.

f) A proper routine and preventive maintenance procedure for DG set should be set and followed in
consultation with the DG manufacturer which would help to prevent noise levels of DG set from
deteriorating with use.

g) D.G. Set shall be operated only in case of power failure.

h) The applicant should not cause any nuisance in the surrounding area due to operation of D.G. Set.

i) The applicant shall comply with the notification of MoEF dated 17.05.2002 regarding noise limit for
generator sets run with diesel.

Solid Waste — The applicant shall provide onsite municipal solid waste processing system & shall comply
with Municipal Solid Waste {(Management & Handling) Rule 2000 & E-Waste (M & H) Rule 2011.

Affidavit undertaking in respect of no change in the status of consent conditions and compliance of the
consent conditions the draft can be downloaded from the official web site of the MPCB.

The industry shall submit official e-mail address and any change will be duly informed to the MPCB.

The treated sewage shall be disinfected using suitable disinfection method.

10) The firm shall submit to this office, the 30th day of September every year, the environment statement

report for the financial year ending 31st march in the prescribed Form-V as per the provision of rule 14 of
the Environmental (Protection) Second Amended rule 1992.

11) The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board before

commissioning of the project.

M/s. Xrbia North Hinjewadi Developers Pvt. Ltd, SRO Pune 1I/I/0/L/97090000 Q
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MAHARASHTRA POLZﬁ?ION CONTROL BOARD

Phone : - 24010437/24020781/24014701 MAHARASHTRA Kalpataru Point, 3rd & 4th floor, Sion-

Matunga Scheme Road No. 8, Opp.

gt muf Cine Planet Cinema, Near Sion Circle,
Email :- enquiry@mpcb.gov.in wih Sion (E), Mumbai - 400 022

W

Fax 1 - 24044532 /24023516

Visit At:- http://mpcb.gov.in

Rl &
'P‘

Infrastructure/Orange/L.S.1
Consent order No: Format 1.0/BO/ROHQ/CE/PN-20203-13/CC- S'}'—o(y Date:| (f /06/2014

To,
M/s. Xrbia North Hinjewadi Developers Pvt. Ltd.,

S.No.1 Village- Bebadohal,
Taluka Maval, Dist Pune.

Sub  : Consent to Establish in Orange category for Building / construction project.

Ref  : Minutes of Consent Committee meeting held on 10/06/2014

Your application:- CE1401000317
Date: 16/12/2013

For: Consent to Establish for Construction of Residential project.

Under Section 25 of the Water (Prevention & Control of Pollution) Act, 1974 & under Section 21 of the
Air (Prevention & Control of Pollution) Act, 1981 and Municipal Solid Waste (Management &
Handling) Rule 2000 and E-Waste (Management & Handling Rule 2011 is considered and the consent is

hereby granted subject to the following terms and conditions and as detailed in the schedule I, 1I, 11l &
IV annexed to this order:

The consent to Establish is granted for a period upto:- Commissioning of the unit or five vears,
whichever is earlier.

The Proposed Capital investment of the Project is Rs 46.50_Crs. (As per CA certificate).

The Consent to Establish is valid for development of new Residential project by M/s. Xrbia North

Hinjewadi Developers Pvt. Ltd., at S.No.1 Village- Bebadohal, Taluka Maval, Dist Pune. on total

plot area of 26,100.0_Sq. mtrs and total construction built up area of 29290.31 Sq. mtrs. As per

construction commencement certificate issued by local body.

Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr.  |Description Permitted quantity | Standards to | Disposal
no. of discharge be achieved
l. Trade effluent Nil NA NA
2. Domestic effluent | 317.0 CMD As per 60% shall be reused & recycled and
Schedule -1 remaining shall be discharged in
municipal sewer.

Conditions under Air (P&CP) Act, 1981 for air emissions:

Sr. No. | Description of stack / source Number of Stack | Standards to be achieved
1. DG sets (350.0 KVA) ] As per Schedule 11 |
M-s. Xrbia North Hinjewadi Developers Pvt. Lid., SRO Pune 11'1:0°L-97090000 \\ Page 1 of 6
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6. Conditions under Municipal Solid Waste (I\Zn§g§nent and Handling) Rule,2000

Sr. No.| Type Of Waste Quantity | YOM Treatment Disposal
1. Biodegradable Waste 587.0 Kg/Day | OWC Used as manure
2. Non Biodegradable Waste 880.0 Kg/Day | Segregation By sale
3. STP Sludge 35.0 Kg/D --- Used as manure

7. This Board reserves the right to review, amend, suspend, revoke etc. this consent and the same
shall be binding on the industry. i
e

1

8. This consent should not be construed as exemption from obtaining necessary NOC/permission
from any other Government agencies.
9. The applicant shall submit an affidavit within 15 days in the prescribed format towards not taking

further effective steps prior to obtaining the Environment Clearance.

10. As per Para 2 of EIA notification dated-14/09/2006, the effective steps include starting of any
construction work or preparation of land by the project management. However as clarified by the
MoEF vide office memorandum no. J-1103/41/2006-IA.II(I); Dated-19/8/2010,fencing of the site to
protect it from getting encroached & construction of temporary shed(s) for the guard(s) &

acquisition of land shall not be treated as an effective steps.

11. The applicant shall submit an affidavit for complying provisions of RRZ policy 2009 such as Excess
treated effluent generated from STP shall be connected to sewer line provided by local body & not
store / dispose MSW within 500 mtrs from HFL of Pawana River.

12. This consent is issued as per distance certificate issued by Executive Engineer, Khadkwasala
Irrigation Division, Pune-IT on dated 09/04/2014 mentioning location of STP & Organic waste
convertor plant 122.50 mtrs & 137.5 mtrs respectively from HFL of Pawana River.

For and on behalf of the
Maharashtra Pollution Control Board

)

Received Consent fee of —
Sr. - . Amount(Rs.) v ~+ Drawn On
No. : " B .

75100.0 084676 02/12/2013 Oriental Bank of Commerce

Copy to:
1. Regional Officer, MPCB, Pune. And Sub-Regional Officer, Pune-I, they are directed to ensure the
compliance of the consent conditions.
2. Chief Accounts Officer, MPCB, Mumbai.
3. CC/CAC desk- for record & website updation purposes.

M/s. Xrbia North Hinjewadi Developers Pvt. Ltd., SRO Pune [I/I/0/L/97090000 Page 2 of 6
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Terms & conditions for compliance of Water Pollution Control:

1)

2)

3)

4

A] As per your consent application, you have proposed to provide the sewage treatment
system with the design capacity of 360.0 CMD

B| The Applicant shall operate the sewage treatment system to treat the sewage so as to achieve
the following standards/ prescribed under EP Act, 1986 and Rules made there under from time
to time, whichever is stringent.

T

1 pH Not to exceed 6.5 t0 9.0
2 Suspended Solids Not to exceed 100 mg/1.
3 BOD 3 Days 27 degree C Not to exceed 100 mg/l.
4 Detergent Not to exceed 01 mg/l.

C| The treated domestic effluent shall be 60% recycled and reused for flushing, fire fighting
and cooling of Air conditioners etc. The remaining shall be discharged into Municipal sewer/
utilized on land for gardening after conforming to above standards. The firm shall affix the
separate meter for ensurance of 60% recycling of treated sewage and keep the records of the
same. In no case effluent shall find its way to any water body directly /indirectly at any time.

The Board reserves its rights to review plans, specifications or other data relating to plant setup for
the treatment of water, works for the purification thereof & the system for the disposal of sewage or
trade effluent or in connection with the grant of any consent conditions. The Applicant shall obtain
prior consent of the Board to take steps to establish the unit or establish any treatment and disposal
system or an extension or addition thereto.

The firm shall ensure replacement of pollution control system or its parts after expiry of its
expected life as defined by manufacturer so as to ensure the compliance of standards and safety of
the operation thereof.

In case, the water consumption of the project is not covered under the water consumption of local
body, in that situation, the project proponent shall submit the CESS Returns in the prescribed
format given under the provision of Water (Prevention & Control of Pollution) Cess Act, 1977
and Rules made thereunder for various category of water consumption.

In case the water consumption is duly assessed under the quantity of water consumption of
local body, the project proponent shall submit certificate to that effect from the concern local
body with the request not to assess CESS on their water consumption, being already assessed
on the water consumption of local body.

Sr. no.| Purpose for water consumed Water consumption quantity
(CMD)
1. Domestic purpose 440.0
- ‘
Mes. Xrbia North Hinjewadi Developers Pvt. Ltd., SRO Pune [I/I/C 7L/97090000 v Page 3016
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Terms & conditions for compliance of Air & Noise Pollution Control:

1. As per your application, you have proposed to erect following stack (s) and to observe the
following fuel pattern-

Sr. No. Stack Attached To Height in -~ Mtrs. Type ‘- of - Quantity
(Aboverooftop) = Fuel R
1. DG sats(350.0 KVA) 5.0 HSD/ ¢
1. ) S 500.0
Diesel

* D.G. Set shall be operate only in case of power failure.

2. The applicant shall operate and maintain above mentioned air pollution control system, so as to
achieve the level of pollutants to the following standards:

| Particulate matter | Not to exceed | 150.00 mg/Nm’. |

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological I mprovement or otherwise such

variation (including the change of any control equipment, other in whole or in part is necessary)

5. Conditions during construction phase:-

a During construction phase, applicant shall provide temporary sewage disposal and MSW
facility for staff and worker quarters.

b During construction phase, the ambient air and noise quality should be closely monitored
to achieve Ambient Air Quality Standards and Noise by the project proponent through
MoEF approved laboratory.

¢ Noise generating activity shall be carried out during day time only.

Page 4 of 6
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Schedule-III

Details of Bank Guarantees

Sr. Consent Amt of BG | Submission Purpose of BG Compliance Validity
No. (C to Imposed Period Period Date
E/O/R)
Rs. 3.0 lakh for ensuring the [Upto Five
ij*r Establish Rs. 3.0 lakh | 15 days complidgnce  of  consent Commissioning of| years
- conditions. the unit
™
\
)
R
M/s. Xrbia North Hinjewadi Developers Pvt. Ltd., SRO Pune 11/1/0/L/97090000 \ \{ % Page 5 of 6
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1)

3)

4)

5)

6)
7)

8)
9)

Scheré—Z
General Conditions:

The following general conditions shall apply as per the type of the industry.

The applicant shall provide facility for collection of samples of sewage effluents, air emissions and
hazardous waste to the Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and environmental
protection Act 1986 and Municipal Solid Waste (Management & Handling) Rule 2000 and E-Waste
(Management & Handling Rule 2011. .

Drainage system shall be prc‘wided for collection of sewage effluents. Terminal manholes shill be provided
at the end of the collection system with arrangement for measuring the flow. No sewage shall be admitted
in the pipes/sewers downstream of the terminal manholes. No sewage shall find its way other than in
designed and provided collection system. )

Vehicles hired for bringing construction material to the site should be in good condition and should
conform to applicable air and noise emission standards and should be operated only during non-peak
hours. .

Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by treating the
room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/ acoustic
treatment of the room should be designed for minimum 25 dB (A) insertion loss or for meeting the
ambient noise standards, whichever is on higher side. A suitable exhaust muffler with insertion loss
of 25 dB (A) shall also be provided. The measurement of insertion loss will be done at different
points at 0.5 meters from acoustic enclosure/room and then average.

c) The industry shall take adequate measures for control of noise levels from its own sources
within the premises in respect of noise to less than 55 dB(A) during day time and 45 dB(A) during
the night time. Day time is reckoned between 6 am. to 10 p.
m and night time is reckoned between 10 p.m to 6 a.m. :

d) Industry should make efforts to bring down noise level due to DG set, outside industrial premises,
within ambient noise requirements by proper sitting and control measures.

e} Instaliation of DG Set must be strictly in compliance with recommendations of DG Set manufacturer.

f) A proper routine and preventive maintenance procedure for DG set should be set and followed in
consultation with the DG manufacturer which would help to prevent noise levels of DG set from
deteriorating with use.

g) D.G. Set shall be operated only in case of power failure.

h) The applicant should not cause any nuisance in the surrounding area due to operation of D.G. Set.

i) The applicant shall comply with the notification of MoEF dated 17.05.2002 regarding noise limit for
generator sets run with diesel.

Solid Waste — The applicant shall provide onsite municipal solid waste processing system & shall comply
with Municipal Solid Waste {(Management & Handling) Rule 2000 & E-Waste (M & H) Rule 2011.

Affidavit undertaking in respect of no change in the status of consent conditions and compliance of the
consent conditions the draft can be downloaded from the official web site of the MPCB.

The industry shall submit official e-mail address and any change will be duly informed to the MPCB.

The treated sewage shall be disinfected using suitable disinfection method.

10) The firm shall submit to this office, the 30th day of September every year, the environment statement

report for the financial year ending 31st march in the prescribed Form-V as per the provision of rule 14 of
the Environmental (Protection) Second Amended rule 1992.

11) The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board before

commissioning of the project.

M/s. Xrbia North Hinjewadi Developers Pvt. Ltd, SRO Pune 1I/I/0/L/97090000 Q
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5e3942a2d49d022d5b6efd1c Exhibit-AA

MAHARASHTRA POLLUTION CONTROL BOARD

« Phone : 24010437/24020781 s Kalpataru Point, 3rd & 4th floor,

124037124/24035273 Sion- Matunga Scheme Road No. 8,

Fax i 24044532/24024068 Opp. Cine Planet Cinema, Near Sion Circle,
124023516 Sion (E), Mumbai - 400022

Email : jdwater @mpcb.gov.in

-!"_Visit At : http:/mpcb.gov.in

Infraslructure /Red/LSI

Consent order No: Format1.0/BO/JD (WPC)/UAN-080320/CO/CC- 2002&002‘5}

Date atffO?_ 12020

To,

M/s. Xrbia North Hinjewadi Developers Pvt Ltd,
S. No. 01, Village Bebadohal, Tal: Mavel, Dist: Pune.

Sub: Consentto Operate for Construction of Residential Development Projects is granted

under Red category.
Ref: 1. Consent to Establish granted vide no. Format 1.0/BO/ROHQ/CE/PN-20203-13/CE-5709
dt. 14/06/2014.
2. Environmental Clearance obtained Vide SEAC-II1-2013/CR-244/TC-3 dt.31/03/2015.
3. Your Application vide UAN No. 080320 dt. 27/09/2019.
4. Minutes of 10" Consent Committee Meeting held on 13/12/2018.

For: Consent to Operate for Construction of Residential Development Projects under Section 26 of
the Water (Prevention & Control of Pollution) Act, 1974 & under Section 21 of the Air (Prevention &
Control of Pollution) Act, 1981 and Authorization under Rule 5 of the Hazardous and Other Wastzss
(M & TM) Rules, 2016 is considered and the consent is hereby granted subject to the following terms
and conditions and as detailed in the schedule |, II, lll & IV annexed to this order:

1. Consent to Operate is granted for period up to 31/11/2020.

2. The proposed capital investment of the projectiis Rs.60.49 Cr.
(As per C.A certificate submitted by project proponent)

The Consent to Operate is valid for Construction of Residential Development Projects named as
M/s. Xrbia North Hinjewadi Developers Pvt Ltd, S. No. 01, Village Bebadohal, Tal: Mavel,
Dist: Pune, for total plot area 26,100.00 Sqm & completed construction BUA area
42,670.82 Sqm out of total construction BUA 42,670.82 Sqm, As per EC dt. 31/03/2015 including
utilities and services and as per commencement certificate issued by local body.

3. Conditions underWater [P&CP]. 1974 Act for discharge of effluent:

Sr. Descrrptlon §, Permitted quantity of Standards to Disposal '
No. discharge (CMD) be achieved
1. Trade effl uent NIL NA NA
2. | Domestic effluent 377.00 As per 60% should be reused &
Schedule - recycled and remaining
should be discharged ir
| municipal sewer i

4. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr. Description of stack/ Capacity Number Of Standards to be
No. source Stack achieved

200 KVA As Per Schedule I

)

t M/s. Xrbia North Hinjewadi Developers Pvt Ltd UAN 080320 Page 1of 6
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5. Conditions under Solid Waste Management Rules, 2016:

]
ﬁ;' Type Of Waste | Quantity & UOM | Treatment Disposal
1 Wet garbage 943.00 Kg/Day Organics waste Used as Manure |
Converter with i
composting facility /
Bicgas digester with
composting facility
2 Dry garbage 629.00 Kg/Day - Segregate and Hand |
over to Local Body |
for recycling
3. STP sludge Kg/day STP Used as manure

6. Conditions under Hazardous and Other Wastes (M & TM) Rules, 2016 for treatment and

disposal of hazardous waste; NIL. et :

7. The Board reserves the right to review, amend, suspend, revoke etc. this consent and the same
should be binding on the industry. :

8. This consent should not be construed as exemption from obtaining necessary NOC/permission
from any other Government authorities. _

9. Project Proponent shall comply the Construction and Demolition Waste Management Rules,
2016 which is notified by Ministry of Environment, Forest and Climate Change dtd.29/03/2016.

10. Project Proponent shall submit an affidavit in Board's prescribed format within 15 days
regarding the compliance of conditions of EC/CRZ clearance and C to E.

11. Project Praponent shall install online monitoring systems for BOD, TSS and flow at the outlet
of STP, '

12. Project Proponent shall Operate and maintain Organic waste digester with composting facility
or Biogas digester with composting facility.

13. The applicant should comply with. the. conditions stipulated in Environmental Clearance

Obtained from SEAC, Environment Department, Government of Maharashtra, dtd. 31/03/2015
for total plot area 26,100.00 Sqm & total construction BUA area 42,670.82 Sgm. J

For and on behalf of the
Maharashtra Pollyition Control Board

Member Secretary

Received Consent fee of —
Amount (Rs.)
1,00,000/-

Transaction. No.
NEFT/OW/SAA75647556

09/10/2019 Oriental Bank of

Commerce

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune-ll they are
directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB, Mumbai.

3. CC desk- for record & website updating purposes.

Mis. Xrbia North Hinjewadi Developers Pvt Ltd UAN 080320 Page 2 of 6

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
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Schedule-

Terms & conditions for compliance of Water Pollution Control:

1) Al As per your application, you have installed of Sewage Treatment Plants (STP) with the
design capacity of 380.00 CMD '

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage so as to
achieve the following standards prescribed by the Board or under EP Act, 1986 and Rules _
made there under from time to time, whichever is stringent, :

p. pH | Between 65t090 | j
2, Total Suspended Solids Not more than 20 mgll.
3. | BOD 3 Days 27 degree C Not more than 10 mg/l. :
4. | Chemical oxygen Demand | Not to more than 50 mgll.
(COD)
5. NH4 N Not more than 5 mg/l.
6. [N Total Not more than 10 mg/l.
7. | Fecal Coliform MPN/100 MI Less than 100:0

C) The treated effluent shall be 60% recycled for secondary purposes such as toilet flushiny, :
air conditioning, firefighting, on land for gardening etc and remaining shall be dischargea i ;
to the municipal sewerage system. !

D] Project proponent shall operate STP for five years from the date of obtaining occupation
certificate, iy

The Board reserves its rights to review plans, Specifications or other data relating to plant setup

for the treatment of waterworks for the purification thereof & the system for the disposal o’

sewage or trade effluent or in connection” with the grant of any consent conditions. The

Applicant should obtain prior consent of the Board to take steps to establish the unit or establish

any treatment and disposal system or and extension or addition thereto

2) The industry should ensure replacement of pollution contral system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards an:;
safety of the operation thereof. =

3) The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and. as amended, by installing water meters and other provisions as
contained in the said act,, '

Sr. Pu,r"pd_ée for water consumed Water consumption
no. qf 5% " quantity (CMD)
[ 1... [ Demestic purpose 472.00

4) The Apﬁi'icant shall provide Specific Water Pollution control system as per the conditions
of EP Act, 1986 and rule made there u er from time to time,

M/s. Xrbia North Hinjewadi Developers Pvt Ltd UAN 080320 Page 3.of 6 |
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Schedule-ll

Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have proposed to install the Air pollution control
(APC)system and also proposed to erect following stack (s) and to observe the
following fuel pattern-

Sr. Stack APC uom
No. Attached To System
DG Set Acoustic

(200 KVA) | enclosure

Height S%

in Mtrs.

Type Of Quantity
Fuel

S0;

* Above roof of the building in which it is installed.

2. The applicant should operate and maintain above mentioned air pollutiqnwcontrol
system, so as to achieve the level of pollutants to the following standards. -,

| Particulate matter | Not to exceed | 150 mg/Nm?. BN |

i 3. The Applicant should obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof of alteration or replacement
alteration well before its life come to an end or erection of new pollution control equipment.
The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

-

M/s. Xrbia North Hinjewadi Developers Pvt Lid UAN DBQS!O L Page 4 of 6

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
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Schedule-lll
Details of Bank Guarantees
Sr. [ Consent Amt of BG Submissio | Purpose of BG | Compli idity
pliance Validity
No. | (C to E/O/R) | Imposed n Period Period Date
1 Consent to | Rs. 10 lakh 15 Days Towards Continuous  |31.03.2021 |
Operate Compliance of EC !
and consent ;
2= conditions. |
; _
I
|
]
t |
|
|
i
g
| Mis. Xrbia North Hinjewadi Developers Pvt Ltd UAN 080320 Page 5 of §
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I Schedule-IV
' General Conditions:
The following general conditions shall apply as per the type of the industry.

1) The applicant shall provide facility for collection of samples of sewage effluents, air emissions

and hazardous waste to the Board staff at the terminal or designated points and shall pay to the
Board for the services rendered in this behalf.

2) The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
environmental protection Act 1986 and Solid Waste Management Rules, 2016 and E-Waste
(Management) Rules, 2016.

Drainage system shall be provided for collection of sewage effluents. Terminal manholes shall

be provided at the end of the collection system with arrangement for measuring the flow. No

sewage shall be admitted in the pipes/sewers downstream of the terminal manholes. No sewage

| shall find its way other than in designed and provided collection system.

4) Vehicles hired for bringing construction material to the site should be in good cendition and

f should conform to applicable air and noise emission standards and should be operated only
during non-peak hours. O\

5) Conditions for D.G. Set o, §

a) Noise from the D.G. Set should be controlled by providing an acoustic ‘enclosure or by
treating the room acoustically. ? 45

b) Industry should provide acoustic enclosure for control of noise. The “acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss or
for meeting the ambient noise standards, whichever is on higher side. A suitable exhaust
muffler with insertion loss of 25 dB (A) shall also be provided, The measurement of insertion
loss will be done at different points at 0.5 meters. from acoustic enclosurefroom and then
average.

¢} The industry shall take adequate measures for control of noise levels from its own
sources within the premises in respect of noise 'to less than 55 dB(A) during day time and
45 dB(A) during the night time. Day time is reckoned between 6 a.m. to 10 p.m and night
time is reckoned between 10 pmto6am. -

d) Industry should make efforts to bring-down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures

€) Installation of DG Set must be strictly in compliance with recommendations of DG Set

manufacturer. b

f) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise levels
of DG set from deteriorating with use.

g) D.G. Set shall be operated only in case of power failure.

| h) The applicant should not cause any nuisance in the surrounding area due to operation of
& D.G. Set.

i) The applicant shall comply with the notification of MOEF dated 17.05.2002 regarding noise
limit for generator sets run with diesel.

6) Solid Waste — The applicant shall provide onsite municipal solid waste processing system &

shall comply with Solid Waste Management Rules, 2016 & E-Waste (M) Rules, 2016.

7)  Affidavit undertaking in respect of no change in the status of consent conditions and compliance

of the consent conditions the draft can be downloaded from the official web site of the MPCB.

3) The treated sewage shall be disinfected using suitable disinfection method.

© 9) The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per the
provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

€.
—_—

19} The applidant make an application for renewal of consent at least 60 days before the date
*_ of the exp f the consent.

A's. Xrbia North Hinjewadi Developers Pvt Ltd UAN 080320 Page 6 of 6
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Exhibit- BB

Network: Mar 23, 2022 11:16:34 AM GMT+05:30
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL

NEW DELHI, WESTERN ZONE, BENCH AT
PUNE

ORIGINAL APPLICATION NO. 17 OF 2021
Mr. Tanaji Balasaheb Gambhire ... Applicant
Vs

Union of India through Moef
& CC & Ors. ... Respondents

AFFIDAVIT IN REPLY ON BEHALF OF
RESPONDENT NO.6
Dated this  day of October 2022

Vidhii Partners,

Advocates for Respondent No.6
Ground Floor, Construction House,
5 Walchand Hirachand Marg,
Ballard Estate, Mumbai 400 001
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